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LOK SABRA DEBA TES 

1 

LOI(. SABHA 

Monday, Deumber 8, 1986/ Agrahayana 
17, 1908 (Saka) 

The Lok Sabha met at Eleven 0/ the Clock. 

IMR. SPEAKER in the Chair) 

[Tran.flation] 

SHRIINDRAJIT GUPTA (Basirbat): 
Sir. a statement will of course be made. 

MR. SPEAKER : It will be made at 
1.30 p. m. 

[English] 

SHRI INDRAJIT GUPTA: Now, Delhi 
is becoming a disturbed area. 

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir, I have a1so given an adjourn-
ment motion. 

MR. SPEAKER : For what '1 

SHRI THAMPAN THOMAS: On tbe 
killing of rersonne1 by the truck running over 
them and the subsequent events. 

MR. SPEAKER : He will make a 
statement. 

(Inte'rupt;ons) 

MR. SPEAKER : Papers laid. Shri K. C. 
Pant. 

[Tran$latlon] 

SHRI BALKA VI BAIRAGI (Mand-
saur): There is brotherhood even here. 
Balram has called Krishna. 

2 

MR. SPEAKER: Bro tberhood sbould 
be maintained. I do not want to sever 
fraternal relationships anywbere and with 
anybody. 

11.02 brs. 

PAPBRS LAID ON THE TABLE 

[Englllh] 

Reviews on the "orldag of aad 
Aonual Reports of Steel Authority of 

India Ltd. aDd its subsidiaries, 
Vljayanagar Steel Ltd; Neelacbal 

Ispat Nigam, Manganese Ore 
(India> Ltd. Sponge Iron India 

Ltd. for 1985-86 etc. etc. 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : I beg to la, 
on the Table a copy each of the following 
(Hindi and English versions) under sub-
section (I) of section 619A of the Companies 
Act. 1956 : 

(a> (i) Review by the Government 
on the workina of Steel 
Authority of India Limited aDd 
its subsidiaries, viz. the Indian 
Iron and Steel Company 
Limited and liSCO Ujjain 
Pipe and Foundry Company 
Limited for the year t 985-86. 

(ii) Annual Report of the Steel 
Authority of India Limited and 
its subsidiaries viz. Indian Iron 
and Steel Company Limited 
and lISCO Ujjain Pipe and 
Foundry Company Limited 
for the year 1985-86 aloOl 
with Audited Accounts and 
the comments of the Com-
ptroJler and Auditor General 
thereon. 

(PJaced in Library. Se, No. LT-3562/861 
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(It) (i) Review by the Government on 
tbe working of the Vijayanagar 
Steel Limited for the year 
1985-86. 

(ii) AnDual Report of the Vijaya-
Dagar Steel Limited for the 
year 1985-86 aloog with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. S~e No. LT-3S63/86.) 

(c) (i) Review by the Government 
on the workiDg of tbe Neela ... 
chat Ispat Nigam Limited for 
the year 1985-86. 

(ii) ADnual Report of the Neela ... 
chal Ispat Nigam Limited for 
the year 1985-86 along with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. Se~ No. LT-3564/86.] 

(d) (i) Review by the Government on 
the working of the Manganese 
Ore (India) Limited for the 
year 1985-86. 

(ii) Annual Report of the Manga-
nese Ore (India) Limited for 
the year 1985-86 alonl with 
Audited Accounts and tbe 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT-3565/86.] 

(c) (i) Review by tbe Government on 
tbe working of the Sponge 
Iron India Limited for the 
year 1985-86. 

(Ii) Anoual Report of tbe Sponge 
Iron India Limited for the year 
19 B 5 -86 along witb Audited 
Accounts and the comments 
of tbe Comptroller and Audi-
tor General thereon. 

[Placed in Library. S~e No. LT-3566/86.1 

(f) (i) Review by the Government on 
the working of the Bharat 
Rerractories Limited for the 
year 1985-86. 

(ii) Annual Report of the Dbarat 
Refractories Limited for tbe 
year 1985-86 aloDI with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

(Placed in Library. Set! No. LT-3567/86.) 

Review on the 'Working of and ADDual 
Report of Hindostan Prefllb Ltd. 

for 1985·86 

THE MINISTER OF STA TE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : Sir, on behalf 
of Sbrimati Mohsina Kidwai, I beg to lay 
00 the Table a copy each of the following 
papers (Hindi and Bnglish Versions) under 
sub section (1) of section 619A of the 
Companies Act, 1956 : 

{ I} Review by the Government on the 
working of tbe Hindustan Prefab 
Limited for the year 1985-86. 

(2) Annual Report of the Hindustao 
Prefab Limited for tbe year 
1985-86 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. S~e No. LT-3568/86.] 

Review on tbe working of aDd Annual 
Report of IDdia TOllrism Development 

Corporation for 1985-86. 

THE MINISTER OF STATB IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHfT): 
On behalf of Shri Mufti Mohd. Syed, I beg 
to lay on the Table a copy eacb of tbe 
following papers (Hindi and English versions} 
under 8ub-section (1) of section 619A of 
the Companies Act, 1956 : 

(1) Review by the Government on the 
working of the India Tourism Deve-
lopment Corporation Limited for 
tbe year 1985-86. 

(2) Annual Report of the India Tourism 
Development Corporation Limited 
for the year 1985 ·86 along with 
Audited ACCOUQ" and tbe com" 
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ments of the Comptroller and 
Auditor General thereon. , 

[Placed in Library- See No. LT-3S69/86.] 

Aaoaal Report aDd Review 00 the 
"orkiDI of latematlooal Airport 
Aatlaority of ladla for 1985-86 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI R.AJESH PILOT) : Sir. on behalf of 
Shri Jlldish Tytler, I beg to lay OD the 
Table: 

(1) A copy of the Annual Report (Hindi 
and English versions) of the Inter-
national Airport Authority of India 
for the year 1985-86 aloDg with 
Audited Accounts under sub-section 
(4) of section 24 and sub-sectioD 
(2) of section 25 of tbe IDternatio-
Dal Airports Authority Act, 1971. 

(2) A copy of tbe Review (Hindi and 
English versions) by the Govern-
ment on the working of the Inter .. 
national Airports Authority of 
India for tbe year 1985-86. 

(Placed in Library. See No. LT-3S70/86.) 

ADDual Reports of National Labour 
Institute, New Delhi for J985-86 
and Employees' Provident Fund 

Organisatioo for 1985-86 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : I beg to lay on tbe Table: 

(1) A eopy of the Annual Report 
(Hindi and Bnglish versions) of tbe 
National Labour Institute, New 
Delhi, for tbe year 1985-86 along 
with Audited Accounts. 

[Placed in Library. See No. LT-3S71/86.) 

(2) A copy of the Annual Report 
(Hindi and English versions) of the 
Bmp\o'YetS' Prov\dt.nt Fund Organi-
sation for tbe year 1985-86 on tbe 
working of tbe Employees' Provi-
dent Funds and Miscellaneous 
Provisions Act, 1952. tbe Emplo-
yees' Provident Funds Scbeme, 
19S2, the Emplo),ccs' Famil~ 
pension Scheme. 1971 and tbe 

Emloyees' Deposit-Linked In8urance 
Scheme, 1976. 

[Placed in Library. See No. LT-3572/86.1 

Noti8catlons uoder MercltaDt ShippmC Ad, 
1958, Reviews 00 the "ortlal of aDd 

Annual Repofts of IndiaD Road 
CODstruetloa Corporatioa Lfd. aDd 

MormuBao Dock Labour Board 
for J985-86 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): I bel to lay on 
the Table: 

( 1) A copy each of the foJlowina 
NotificatioDs (Hindi and English 
versions) under Sub-Section (3) of 
section 458 of the Merchant Ship-
pingh Act, 1958 : 

(i) The merchant Shippinl (Exa-
mination of Engineers in the 
Merchant Navy) Amendment 
Rules, J 986 published in 
Notification No. O.S.R. 543 in 
Gazette of India dated tho 
t 9th July, 1986. 

(ii) The Merchant Shipping 
(Medical Examination) Rules 
1986 published in Notification 
No. G.S.R. 788 in Gazette 
of India dated the 20th 
September, 1986. 

(Placed in Library. See No. LT-3573/86.1 

(2) A copy each of the following papers 
(Hindi and Englisb versions) under 
sub-section (I) of section 6J9A of 
the Companies Act, 1956 : 

(i) Review by the Government on 
the working of tbe Indian 
Road Construction Corpora-
tion Limited for tbe year 
1985-86. 

(ii) Annual Report of the Indian, 
Road Construction Corpora-
tion Limited for tbe year 
1985-86 along with Audited 
Accounts and the comments 
of the Comptroller and Audi-
tor General thereon. 

[Placed in Library. See No. LT-3574/d6.1 
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(3) (i) A copy of thc Annual Rcport 
(Hindi aod English versions) 
of the Mormugao Dock 
Labour Board for the year 
1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by tbe 
Government on tbe workitlB 
of the Mormugao Dock 
Labour Board for the year 
1985-86. 

[Placed in Library. See No. LT-3S7S/86.] 

Notification under Customs Act, 1962, 
ADoual Reports and Reviews on the 

work las of Industrial Reconstruc-
tlGa Baak of Iadia for 1984-85 

aad 1985-86 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DRANA POOJARY) : I beg to lay on the 
Table: 

(1) A copy of Notification No. G.S.R. 
1226 lE), (Hindi and English 
versions) published in Gazette of 
India dated tbe 26th November, 
1986 togetber with an explanatory 
memorandum making certain 
amendment to Notification No. 
179-Customs dated the 1st March, 
19ls 6 so as to make certain 
editorial amendments in the descrip-
tion of a few drug intermediates 
under section 159 of the Customs 
Act, 1962. 

(pIKed in Library. Se~ No. LT-3S76/86.] 

(2) (i) A copy of the Annual Report 
(Hindi and Englash versions) 
of the Industrial Reconstruc-
tion Bank of India for the 
year 1984-85 along with 
Audited Accounts under sub-
section (5) of section 29 and 
8ub-section (5) of section 34 
of the Industrial Reconstruc-
tion Bank of India Act, 1984. 

(ii) A copy of tbe Review (Hindi 
and Bnglish versions) by the 
Government on the working 
of tbe Industrial RecODstIUC-

tion Bank of India for the 
year 1984·85. 

[Placed in Library. See No. LT-3S77j86.] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Industrial Reconstruction 
Bank of India for the year 
1985-86 aloog with Audited 
Accounts under sub-section 
(5) of section 29 and su\)-
section (5) of section 34 of 
the Industrial Reconstruction 
Bank of India Act, 1984. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the workinS 
of the Industrial Reconstruc-
tion Bank of India for the 
year 1985-86. 

[Placed in Library. See No. LT. 3578/86.] 

Review 00 the working of aod AnnuaJ 
Report of Research Development 

Corporation for 1985-86. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS \SHRIMATI SHEILA 
DIKSHIT): On behalf of Shri K. R. 
Narayanan, I beg to lay on the Table a copy 
each of the follOWIng papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the CompanIes Act. 1956: 

( 1) Review by the Government on the 
working of the National Research 
Development Corporation for the 
year 1985-86. 

(2) Annual Report of the National 
Research Development Corporation 
for tbe year 1985-86 along witb 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. LT-3579j86) 

AnDual Reports and Reviews on the 
wor k log of Iadian Institute of 
PackagiDg and Export Inspection 
Council and Export Inspection 

Agencies for 1985-86 

THE MINISTER OF STATE IN THB 
MINISTRY OF PARLIAMENTARY 
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AFFAIRS (SHRIMATI SHEILA DIKSHIT) : 
On behalf of Shri Priya Ranjan Das Munsi, 
I beg to lay on the Table : 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Institute of 
Packaging for the year 1985-
86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by tbe 
Government on the working 
of the Indian Institute of 
Packaging for the year 1985-
86. 

[Placed in Library. See No. LT-3S80/86.) 

(2) {i) A copy of tbe Annual Report 
(Hindi and English versions) 
of the Export Inspection 
Council and Export Inspection 
Agencies for the year 1 985 -86 
(Volume-I). 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on tbe working 
of the Export Inspection 
Council and Export Inspection 
Agencies for the year 1985-
86. 

[Placed in Library. See No. LT-3581/86.] 

Review on tbe working of aod Annual 
Report of Hindustan Latex Ltd.; for 
19B5.86, All Iodia Institute of Speech 
and Hearing, Mysore for 1985-86, 
Statements for delay in layins the 
Anoual Reports and Audited Acconnts 
of Regional Centre for Cancer 
Research and Treatment SOCiety, 
Calcutta for 1985-86, Chlttaranjan 
National • Cancer Research Centre, 
Calcutta for 1985-86 and Dr. B. 
Barooab Cancer Institute Guwabati 

for 1985-86 ctc. etc. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SAROJ 
KHAPARDE): I beg to lay on tbe Table : 

(1) A copy each of the following papers 
(Hindi and English versions) under 

sub-section (1) of sectiOD 619A of 
tbe Companies Act, 195 6 : 

(i) Review by the Government on 
tbe working of the Hindustan 
Latex Limited for the year 
1985-86. 

(ii) Annual Report of the 
Hindustan Latex Limited for 
the year 1 985 -8 6 along with 
Audited Accounts and tbe 
comments of tbe Comptroller 
and Auditor General thereon. 

[Placed in Library. S~e No. LT-3582/S6.] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of tbe All India Institute of 
Speech and H~aring, Mysore, 
for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the All India Institute of 
Speech and Hearin8, Mysore. 
for tbe year 1985-86. 

[Placed in Library. See No. LT-3583!86.] 

(3) A statement (Hindi and English 
versions) explaining the reasons for 
not laying the Annual Report and 
Audited Accounts of the Regional 
Centre for Cancer Research and 
Treatment Society, Cuttack for the 
year 1985-86 within tbe stipulated 
period of nine months after the 
close of the Accounting Year. 

[Placed in Library. See No. LT-3584/86.] 

(4) A statement (Hindi and English 
versions) explaining tbe reasons for 
not laying tbe Annual Report and 
Audited Accounts of the Chitta-
ranjan National Cancer Research 
Centre. Calcutta for tbe year 
1985-86 within tbe stipulated 
period of nine months after the 
close of tbe Accounting Year. 

[Placed in Library. See No. LT-3SBS/86.] 
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(S) A statement (Hindi and Bnglisb 
versions) explaining the reasons for 
not laying tbe Annual R.eport and 
Audited Accounts of Dr. B. 
BarOoah Cancer Institute, Guwabati. 
for the year t 985-86 within tbe 
stipulated period of nine montbs 
after the close of tbe Accounting 
Year. 

(Placed in Library. See No. LT-3586/86.] 

(6) (1) A copy of the Annual Report 
(Hindi and BDslish versions) 
of the Pasteur Institute of 
India, eoonoor, for the year 
1985-86 alODI with Audited 
Accounts. 

(ii) A copy of tbe Review (Hindi 
and Enslisb versions) by the 
Government on the workiDg of 
the Pasteur Institute of India, 
CooDOor, for the year 1985-
86. 

[placed in Library. See No. L T -3 587/86.J 

A_oal Report and Revie" OD rbe 
workiDa of Institate of Applied 

Manpower Researda, Ne" flelbi, 
for J985-86 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SUR! SUKH 
RAM): I bet to lay on tbe Table: 

(I) A copy of the AnDual Report 
(Hindi aDd Eagli!.h versiom) of the 
Institute of Applied Manpower 
llesearcb, New Delhi, for the year 
1985-86 alon. with Audited 
Accounts. 

(2) A copy of the Review (Hindi and 
English verlioDs) by the Govern-
meat on the workma of tile Insti-
tute of Applied Manpower Research. 
New Delhi, for tbe year 1985-86. 

(Placed in Library. See No. LT-3S88/S6.1 

~ Report'" Renew OR the 
wOltiag of Wool'" Woell_ Esport 

PreIDotioa CoBaeiI for 1985-86 

THE DEPUTY MINISTER IN THE 
MINISTR.Y OF TEXTILBS (SHR.I S. 

KRISHNA KUMAR) : 1 bee 10 lay on tbe 
Table: 

(I) A copy of the Annual Report 
(Hindi and Enllisb versions) of the 
Wool and Woollens Export Promo-
tion COUncil for the year 1985-86 
along with Audited Accounts. 

(2) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on (be working of the Wool 
and Woollens Bkport Promotion 
Council for tbe year 1985-86. 

[Placed in Library. s.. No. LT-3589/86.] 

11.03 hrs. 

MESSAGE FROM RAJY A SABHA 

[E"Clish] 

SECRETARY GENERAL: Sir, I have 
to report the followinl message received from 
the Secretary General of Rajya Sabba : 

C'ln accordance with tbe provisions of 
rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to inform tbe 
Lok Sabha that the R.ajya Sabba at 
its sitting beld on the 4th December 
1986, agreed witbout an) amendmen; 
to tbe Coal Minei Nationalisalion Laws 
(Amendment) Bill, 1 986, wbi~h was 
passed by tbe Lok Sebba at its sitting 
held on the 26th November, 1986 " -_ 

(Engluh) 

MR SPEAKER: Now, Shri Eduardo 
Faleiro to make a Statement. He is absent. 
Somebody will have to make a statement on 
his bebalf. 

(T,.anslation) 

SHRl RAM PYARE PANJKA (Roberts-
gaoj): Mr. Speaker. Sir. tbere will be DO 
zero hour today. Eleven persons ba\lc been 
killed in Tripura and we want that the Home 
Minister should definitely make a statement 
in this 'epTd. Moreover. the Tripura 
Government must also resip. We cannot 



t 3 St. re : Senior Of/iclals AGRAHAYANA t 7, t 908 (SAKA) St. re : Snlior Ol/icltil, t 4 
Me~t;ng 0/ AFRICA Fund Meeting o/IfFRICA FUlld 
Committee In LUlaka CommIttee I" Lu,aka 

allow double standards. Tbe Tripura Govern-
ment mltst be dismissed. 

(E",II,II ) 

MR. SPEAKER: Nothing doinl. 

[Trarulalionl 

saRI RAJ KUMAR RAI (Ghosi): 
Mr. Speaker, Sir, we should know tbe 
Government's reaction thereto and what is 
being done in this regard? This is not a 
minor issue. It is a very serious issue and is 
a matter of concern for the whole country 
because 1 1 persons have been ktlled tbere. 

11.04 brs. 

STATEMENT RE: SENIOR OFFICIALS' 
MEETING OF THE AFRICA FUND 

COMMITTEE HELD IN LUSAKA 
FROM NOVEMBER 24 TO 26, 1986 

[Engli.)h] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT : 
Sir, on behalf of Shri Eduardo Faleiro, ) 
beg to make Statement. 

It would be reoalled tbat the Eighth 
Conference of Heads of State of Goverrment 
of Nonalianed countries, held in Harare in 
September, t 986, had resolved to estabJiftb 
the" AFRICA Fund" (Action for Resisting 
Inva~ion. Colonialism and Apartheid Fund) 
to strengthen the economic and financial 
capability of the FrontJine States, to fight the 
Apartheid regime of South Africa. to support 
the liberation movements in South Africa 
and Namibia in their struggle against racist 
and colonialist oppre~sion. to assist the 
Frontline States t9 enforce sanctions against 
South Africa and enable them to cope with 
any retaliatory action by the racist Pretoria 
regime. 

2. Pursuant to this Resolution, senior 
officials of the Fund Committee Member 
States. viz. India, Zambia, Algerll', 
Argentina, Coogo, Nig~ria, Peru, Yugoslavia 
and Zimbabwe met in Lusaka from Novem-

ber 24 to 26. 1986 to draw up a Plan of 
Action for the Fund. The leader of lodian 
delegation who chaired the Meeting in lodia'. 
capacity as Ch.irmao of the Fund Com-
mittee ~nveyed on behalf of tbe Prime 
Minister of India, Cordial greetinll aDd 
good wishes for the success of the Meetiol. 

3. The Meeting expressed its concern at 
the deteriorating situation in Southern 
Africa. It coodemned the Pretoria relime 
for having stepped up its oppreslioo and 
subjugation of the disenfranchised aad dis .. 
possessed people of South Africa through 
several repressive measures, continued illepl 
occupation of Namibia and its policy of 
destabilisation and State terrorism agaiost 
the Frontline and otber neipbouriol 
countries. The Mreting reaffirmed that 
Apartheid, a crime against humanity. was tbe 
root cause of confilict in the regio. aDd 
reiterated tbe commitment of tbe Nooalilncd 
countries for its complete eradication. 

4 The Meeting discussed the priority 
areas of assistance to the Frontliae States 
and tbe Hber.tioo movements is Southern 
Africa, which win constitute tbe action of the 
F uDd. Tbe Meeting further discussed _a,1 
and means for the mobilisation of public 
opinion and the raising of resouroes for the 
Fund. It also considered the modalities for 
the Management and operation of the Fuod. 
The discussions were based on the workin. 
documents circulated by ) ndia in its capacity 
as Chairman of the Fund Committee \\'bieb 
bad been prepared following intensive COb-
sultations with the leaders of tbe Frontliae 
States and tbe hberation movements In 
Southern Africa, during my visit to the 
Frontline States in September-October. I t86. 
Jndia·s initiative in bavin& undertaken t .... 
consultatioos Jess tban a month after tbe 
Hdrare Summit and effort in bavin8 prepared 
useful working documents was widely appre-
ciated. 

s. The recommendations made by the 
Meeting are to be submitted to the Minis-
terial meeting of the Fund Committee 
followed by a Summit Meeting of tbe 
Committee for consideration. 

6. In the meantime, tbe Committee has 
authorised India, AS Chairman. to take 
necessary action for operatienaJisin, ,be 
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Fund including the holding of consultations 
witb tbe Governments, organisations and 
Institutions concerned. 

7. It is hoped that the draft Plan of 
Action would be approved at a Summit 
Meeting of the Fund Committee to be held 
early next year in New Delhi. The appeal 
of contributions would also be launched on 
that occasion. 

1 J .07 1Irs. 

ESTIMATES COMMITTEE 

(English) 

Action Taken Statements 

SHRIMATI CHANDRA TRIPATHI 
(Cbandauli): I beg to lay on tbe Table 
statements (Hindi and English versions) 
showing action taken by Government on the 
recommendations contained in Chapter I 
and final replies in respect of Chapter V of 
Twenty-First Report of Estimates Committee 
(8tb Lok Sabha) on Action Tak~n by 
Government on the recommendations con-
tained in Eighty-fourth Report of tbe 
Committee (7th Lok Sabha' on the Ministry 
of Finance (Department of Economic 
Affain) -Banking. 

SURI T. BASHEER (Chirayjnkil) : Sir, 
I request the Hon. Home Minister, through 
you, to make a statement on the situation 
in Delhi. 

MR. SPEAKER You are late. You 
missed the bus. 

11.08 hn. 

JOIN COMMITTEE ON RAILWAYS BILL 

(English] 

THB MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDJA) : I beg to move: 

"WheredS in the motion while refer· 
rinl the Bill to consolidate and amend 

Amdl.) Bill 
the Law relating to Railways to a 
Joint Committee of the Houses OD 
5 th November, 1986. it was provided 
tbat the name of the 30th Member 
from this House would be announced 
later: 

Now, therefore, this House do appoint 
Shri Sri Hari Rao to the said Joint 
Committee." 

MR. SPEAKER: The question is : 

"Where as in the motion while referr-
tbe BilJ to consolidate and amend the 
ing Law relating to Railways to a Joint 
Committee of the Houses on 5th 
November, t 986, it was provided that 
the name of the 30th Member from 
this House would be announced later: 

Now, therefore. this House do 
appoint Shri Sri Hari Rao to the 
said Joint Committee." 

The motion was adopted. 

MERCHANT SHIPPING (SECOND 
AMENDMENT)* BILL, 19h6 

(Engli.fh] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): I beg to move 
for leave to introduce; a Bill further to 
amend the Merchant Shipping Act, 1958. 

BIll. 

MR. SPEAKER: The question is : 

"That leave be grante d to introduce a 
Bill further to amend the Merchant 
Shipping Act, t 958." 

The motion was adopted. 

SHRI RAJESH PILOT: I introduce the 

*PubJished in Gazette of India Extra-
ordJnary. part· II, Section 2 dated 
8.12.1986. 
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11.09 hrs. 

STANDARDS OF WEIGHTS AND 
MEASURES (ENFORCEMENT) 

AMENDMENT BILL· 1986 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H. K. L. 
BHAGAT): I beg to move for leave to 
introduce a Bill to amend the Standards of 
Weights and Measures (Enforcement) Act, 
1985. 

MR. SPEAKER : The question is : 

"That leave be granted to introduce a 
Bill to amend the Standards of 
Weights and Measures (Enforcement) 
Act, 1985." 

Tn. mOlion was adopted. 

SHRI H. K. L. BHAGA T : I introduce 
the Bill. 

ESSENTIAL COMMODITIES (SECOND 
AMENDMENT) BILL,* 1986 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H. K. L. 
BHAGAT) : I beg to move for leave to 
introduce a Bill further to amend the 
Essential Commodities Act, 1955. 

MR. SPEAKER : The question is : 

"That leave be granted to introduce a 
Bill further to amend the Essential 
Commodities Act, 1955." 

The motion was adopted. 

SHRI H. K. L. BHAGAT : I introduce 
tbe Bill. 

"Published in Gazette of India Extra-
ordinary, Part-II, Section 2 dated , 
8,12.1986. 

PREVENTION OF FOOD ADULTBRA-
TION (AMENDMENT) BILL., 1986 

[EngIi8h] 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SARO) 
KHAPARDE) : I beg to move for leave to 
introduce a Bill further to amend tbe Pre-
vention of Food Adulteration Act, 1954. 

MR SPEAKER: The question is: 

"That leave be granted to introduce a 
Bin further to amend the Prevention 
of Food Adulteration Act, t 9S 4." 

The motion was adopted. 

KUMARI SARO) KHAPARDE: I 
introduce the Bill. 

MONOPOLIES AND RESTRICTIVB 
TRADE PRACTICES (AMENDMENT) 

BILL*, 1986 

[English) 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
On behllf of Shri J. Vengal Rao. I beg to 
move for leave to introduce a Bill further to 
amend the Monopolies and Restrictive Trade 
Practices Act, t 969. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill further to amend tbe Monopolies 
and Restrictive Trade Practices Act, 
t 969." 

The motion WQ' adop/~d. 

SHRI M. ARUNACHALAM: I intro-
duce the Bill. 

.Published in Gazette of India extra-
ordinary, Part-II, Section 2, dated 
8.12.1986. 
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11.10 hrs. 

AGRICULTURAL PRODUCE (GRADING 
AND MARKING) AMENDMENT 

BILL· 1986 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT IN THE MINISTRY OF 
AGRICULTURE (SHRI RAMANAND 
Y ADAV): Sir, I beg to move for leave to 
introduce a Hill further to amend the Agri-
cultural Produce (Grading and Marking) 
Act, 1937. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce a 
BiU further to amend the Agricultural 
Produce (Grading and Marking) Act, 
1937. 

The motion was adopted. 

SHRI RAMANAND Y ADAV: Sir, I 
introduce the Bill. 

COTTON, COPRA AND VEGETABLE 
OILS CESS (ABOLITION) BILL* 1986 

[English] 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : Sir, I beg to move 
ror leave to introduce a Bill further to amend 
the Produce Cess Act, 196" a!1d the Coconut 
Development Board Act, t 979 and to repeal 
tbe Copra Cess Act, 1979 and the Vegetable 
Oils Cess Act, 1 98 3. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce a 
Bill furtber to amend the Produce Cess 
Act. 1 966 and the Coconut Develop-
ment Board Act, 1979 and to repeal 
the Copra Cess Act, J 979 and the 
Vegetable Oils Cess Act, 1983." 

The ml)tion was adnpted. 

DR. G. S. DHILLON: Sir, I introduce 
the Bill. 

·Pub1 ished in Gazette of India Extra-
ordinary, Part II, SectjoQ 2. dated 
ttl~.198~. 

11.11 hrs. 

MATTERS UNDER RULE 377 

[English) 

(i) Need to Construct trunk roads all 
along the coastal areas of the 

country 

DR. P. VALLAL PERUMAN (Chidam-
baram) : Sir, it has been reported that, of 
late, there has been an increase in the 
smuggling activities and a large quantity of 
foreign goods, arms and ammunitions and 
narcotic drugs are smuggled into the country 
in a clandestine and surreptitious manner. 
These activities are volatile on the border 
areas and along the coastal arcas of our 
country. 

Some time back, the Centre had taken 
a decision to construct trunk roads all along 
the coastal areas so that quick and faster 
movements of Prohibition Officers of the 
Customs Department and the Police per-
sonnel are possible and feasible and the 
culprits engaged in smuggling activities 
apprehended. Provision of trunk road all 
along the coastal lines will definitely go a 
long way in arresting the smuggling activities 
indulged in by the unscrupulous and anti-
social elements in those areas. I would also 
request the Government to establish indus-
tries in the coastal areas which are backward. 
so that smuggling activities can be combated 
to a great extent by converting the area into 
busy industrial one. 

It is, therefore, requested that the Ce~tral 
Government should take immediate action 
for constructing trunk roads all along the 
cc>astat lines without any further delay. 

[Translation] 

(in Need to allow generation of electricity 
In private sector to meet the power 

requirements of the country 

SHRI HAFIZ MOHO. SIDDJQ 
(Moradabad) : Mr. Speaker, Sir, the shortage 
of electricity in the country bas badly. 
affected our exports and our industries 
The farmers have to face extreme 
difficulties while irrigating their fields becaUse 
of the Jlon-avaiJabi1jt~ Qf power. In tbe. 
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Moradabad district of Uttar Pradesb, there 
is a flourishing utensil industry and the 
Government earns foreign exchange by ex-
porting these products. This industry has 
also been affected due to inadequate power 
supply. 

In my opinion, if the State Governments 
are unable to supply tbe required power, 
theD efforts should be made to set up power 
stations in tbe private sector, so that power 
requirements could be met and the industries 
and the ordinary people are not affected by 
power sbortages. 

I would, therefore, request the Hon. 
Minister of Energy to pay special attention 
to it and issue necessary instructions to the 
State Governments in this regard. 

[English1 

(iii) Demand for an electronic design and 
technology centre at Bhubanesbwar 

in Orissa 

SHRIMATI JAY ANTI PATNAIK 
(Cuttack) : Sir, the Department of Electronics 
have set up centres for electronic design and 
technology at Srinagar and Bangalore which 
are catering to the design requirements for 
the industries around the Northern and 
Southern zones. It is also learnt that tbey are 
intending to set up similar institution in the 
Eastern Region. 

With the activities generated in computer 
and electronics in Orissa, there is a strong 
necessity also to generate the knowledge and 
schemes required for electronic industries and 
also for imparting education and training at 
academic institutions to bring up electronic 
engineers. There is also a necessity to set up 
a Research and Development Centre in 
Orissa by the Department of Electronics. 

As the climatic condition of Orissa is 
favourable for tbe establishment of sucb 
electronic design and technology centre and 
as the Government had a proposal to locate 
such one centre in the Eastern Zone, I de-
mand tl1at Bhubaneshwar should be selected 
for tbe location of such an Institute which 
will also immediately help to boost industria-
lisation and would continue to tbe economic 
welfare of the people of the state of Orissa. 

[Translation] 
# 

(Iv) Need to constract an overbridge 
over Lacknow .. Naka Railwa, 

crossing on Saltanpur .. 
Lueknow road 

SHRI RAJ KARAN SINGH (Sultanpur): 
Mr. Speaker, Sir, I want to raise the follow-
ing important matter under Rule 377. 

The Sultanpur district of Uttar Pradesb 
is surrounded by railway lines on its three 
sides. In tbe absence of an overbridgc over 
Lucknow-Naka railway crossing on Sultan-
pur-Lucknow road, the people travelling in 
buses from the eastern districts are delayed 
by hours because of frequent closure of the 
railway crossings. 

I would, therefore, request the HOD. 
Railway Minister to construct an overbridge 
over Lucknow-Naka railway crossing for the 
benefit of tbe commuters. 

[English1 

(v) Need to protect the Chambal Valley 
reservoirs from sedimentation 
and to take measures to stop 
tbe illegal operations in the 
Chamba) catchment area 

SHRI JUJHAR SlNGH (Jhalawar) : Soil 
Erosion and Environmental deterioration are 
the major problems of Agriculture Sector in 
the rural areas of our country. As much as 
998.76 lakh hectares of land is reported to 
be suffering from soil erosion, out of which 
172.65 hectares are in Rajasthan alone. 
CODsiaering the magnitude of this problem, 
Government of India is liberally investins 
funds for cbecking soil erosion and for 
improving environmental conditions all 
over. 1 n Kota and lhalawar Districts of 
Rajasthan also, we have an Anti-soil Erosion 
and Forest Preservation Scheme in tbe Cham-
bal catchment areas. This is with a view to 
protect the Chambal reservoirs of Gandhi 
Sagar of Rana Pratap Sagar and of Jawabar 
Sagar from sedimentation in the last two 
decades. Crores of rupees have been spent 
on this scbeme but tbe result is quite con-
trary to what bad been contemplated. 

Forests have been destroyed, illegal 
mining operations have been permitted and 
cattle colonies have been allowed to establish 
since the project came into force. 
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In view of these unhealthy developments, 
I would request tbe Minister of Forests and 
Environment to take precaution to protect 
the Cbambal Valley reservoirs from sedimen-
tation in future and stop tbe illegal opera-
tions of aU sorts in the Cbambal catchment 
area. 

(~i) Need to Ix tbe support price of 
groaodout at Rupees Six 

Huodred aDd 6fty per 
quiotal 

SHal K. RAMACHANDRA REDDY 
(Hindupur) : Agricultural Prices Commission 
is Dot able to take a realistic view in fixing 
tbe pricc;s for agricultural commodities. 
Bec:ause of the lack of rural background, 
tbe Members of tbis Commission are not in 
a position to understand tbe travails and 
tribulations of the cultwators. It is bigbly 
DeceSsaty tbat somebody with rural back-
ground should be associated with the work.ing 
of tbis Commission so as to fix remunerative 
prices for agricultural products. This year 
the Government bad increased tbe price for 
sugar cane from Rs. 1 70 to Rs. 180 per 
tonne. Tbe unreahstic attitude of tbe 
Agricultural Prices Commission is reflected 
in the fixation of prices of sugar cane and 
groundnut. Last year itself, the Government 
of Andbra Pradesh paid Rs. 6S more i. c. 
Rs. 23S/-per tonne for sugar cane and 
even tbat was supposed to be unremunera-
tive. So, increase in the price from Rs. 170 
to Rs. 180 will not give any solace to the 
apiculturists. If tbe price of sugar per kg 
is iocreased by 50 NP J tbe agriculturists can 
be Biven Rs. 5U per tonne more. Moreover, 
with regard to the ground nut prices, the 
Centre has increased tbe price from Rs. 
350/- to Rs. 370/- per quintal. Last year, 
the market price was Rs. 500/- per quintal 
and tbis year it is more tban Rs. 550/- per 
quintal. So, tbe price of Rs. 370/- per 
quintal will not act as an incentive for the 
aariculturists to grow more groundnut. So, 
I request tbe Central Government to fix up 
the support price of groundnut at Rs. 650/-
per quintal so tbat it may act as aD incentive 
f.)t cultivators to srow more grouodnut in 
&be coUPtr),. 

[Troll8/al ion) 

(vii) Need to Jostall efllueot treatmeat 
plaots tbroughout the country 

particularly at Raoipet io 
Tamil Nadu to check 
pollution in the country 

·SHRl R. JEEVARATHINAM 
(Arakkonam) : It bas been mentioned in the 
Consultative Committee beld very recently 
under the auspices of the Mini.try of indus-
try tbat in tbe industrial complex in Baroda, 
the Gujarat State Government in cooperation 
witb tbe Indian Petro-Chemicals Ltd. and 
tbe industrial units of the area, has success-
fully made arrangements for treating the 
emuents of various cbemical and other 
industrial units there. It has also been 
informed that in Bombay also similar 
successful arrangement bas been made in 
cooperation with the Indian Organic Chemi-
cals Ltd. 

Sir, in Tamil Nadu, in Vaniambadi, 
Ambur and in Ranipet, there are a large 
number of tanneries and other chemical 
units working both under the Govtrnment 
and tbe private sector, the effluences of 
which have been a great health hazard to 
thousands of people living there. The surface 
water, subsoil water, vegetation and paddy 
fields covering vast square mi les are already 
greatly affected and becoming useless. 

I would, tberefore, request tbe Govern-
ment to make similar arrangements for 
installation of effluents treatment plants in 
other parts of the country, particularly in 
my constituency, that is, Ranipet, so that 
fast pollution of land, water and the air is 
arrested aod the people and the people and 
the vegetation in tbose areas are saved. 

11.20 hrs. 

SUSPENSION OF PROVISO TO 
RULE 66 

{English) 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SING H) : Sir, 1 beg to move : 

*The Speech was originally de1ivered in 
Tamil. 
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"That this House do suspend the SHRI SAIFUDDIN CHOWDHARY: 
proviso to Rule 66 of the Rules of If it is not ready, why is it not ready? 
Procedure and Conduct of Business 
in Lok Sabba in its application to tbe 
motions for taking into consideration 
and passing of tbe Constitution (Fifty-
fifth Amendment) Bill, 1986. and the 
State of Arunachal Pradesh Bill. 1986 
inasmuch as these are dependent on 
each other.'.' 

MR. SPEAKER : The question is : 

"That this House do suspend the 
proviso to Rule 66 of tbe Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to tbe 
motions for taking into consideration 
and passing of the Constitution (Fifty· 
fifth Amendment) Bill, 1986, and 
the State of Arunachal Pradesh Bill. 
1986 inasmuch as these are dependent 
on each other." 

The motion was adopted. 

SHRI INDRAJIT GUPTA (Basirhat) : 
What happened to the statement? 

MR. SPEAKER: He \\ill be making at 
1.30. 

SHRI INDRAJIT GUPTA: Why? 

MR. SPEAKER: There was some 
difficulty. He will have to go to Rajya 
Sabha. He will make it here and then go to 
Rajya Sabha ••• 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): My colleague, the 
Minister of State, will do it in Rajya Sabha 
and I wi)) do it here. 

SHRI INDRAJIT GUPTA: Why dOD't 
you finish it now? 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): Why to delay 'I 

SHRI INDRAJIT GUPTA: If tbe 
statement is ready. I would suggest that be 
may make it now. If it is Dot ready, then 
be should say so. 

S. BUTA SINGH: The translation is 
being made available. As soon as it comes. 
I will make it. 

11.2.2. bra. 

CONSTITUTION (FIFTY-FIFTH 
AMENDMENT) BILL. 1986 

AND 
STATE OF ARUNACHAL PRADESH 

BILL, 1986 

{English] 

MR. SPEAKER: Items 25 and 26 will 
be discussed together. Minister may move 
both for consideration. 

THE MINISTER OF HOMB AFFAIRS 
(S. BUTA SINGH): Sir, I beg to move: 

"That the Bill further to amend the 
Constitution of India, be taken into 
consideration. U 

The State of Arunachal Pradesh Bill for 
the estab lisbment of the new State of 
Arunachal Pradesh is also being introduced 
in this House. In that Bill, a provision has 
been made that the Legislative Assembly of 
the State of Arunachal Pradesh shall consist 
of forty members. To give effect to tbi. 
proposal, it is necessary to make special 
provision in the Constitution as Article 
170 (1) of tbe Constitution provides that 
the Legislative Assembly of each State shall 
consist of not le&s than sixty members. 
Further, the existing 30-elected member 
Legislative Assembly of the Union Territory 
of Arunachal Pradesh is proposed to be 
made the provisional Legislative Assembly 
for the new State of Arunachal Pradesh 
until elections are held on the expiry of the 
five-year term of the existing Assembly. This 
Bill. therefore. seeks to provide that the 
Legislative Assembly of the new State of 
Arunachal PradeSh shall consist of not lesl 
than thirty members. 

The Bill also seeks to insert Article 
371 H. This provision is sougbt to be made 
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baving regard to tbe sensitive location of 
Arunachal Pradesh. It is considered neces-
sary and desirable that the Governor of the 
State of Arunachal Pradesh should be vested 
with special responsibility of law and order. 
In the discharge of his functions, the Gover-
Dor shall, after consulting the Counci I of 
Ministers, exercise his individual judgment 
as to tbe action to be taken. It is also 
80ught to provide that this special responsi-
bility of tbe Governor shall cease when tbe 
President, by order, to directs. 

With these Words, Sir, 1 beg to move 
that tbe Bill be taken into consideration. 

Sir, I also beg to move· : 

"That the Bill to provide for the 
establishment of the State of Aruna-
chal Pradesh and for matters connected 
thereto, be taken into consideration." 

The Bill seeks to establish a new State of 
Arunachal Pradesh comprising the terri-
tories of the existing Union Territory of 
Arunachal Pradesh. 

With the enactment of the State of 
Mizoram Act, 1986, Arunachal Pradesh is 
left as tbe only Union Territory in the north 
eastern region. Arunachal Pradesh has the 
largest area among all the States/Union 
Territories of the north eastern region and 
has much larger population than Mizoram. 
Tbe people of Arunachal Pradesh have been 
aspiring for Statehood for quite sometime. 
With a fairly deep-rooted history of grass-
root democratic functioning. nationalistic 
outlook and peace loving nature, the people 
of Arunachal Pradesh rightly felt that with 
the Irant of Statehood to Mizoram, their 
demand for Statehood to Arunachal Pradesh 
should be given due consideration. The Chief 
Minister of Arunachal Pradesh also wrote to 
tbe Government of India strongly pressing 
for grant of Statehood to Arunachal Pradesh. 
Accordingly, tbe Government of India after 
considering the various factors decided to 
accept their demand for Statehood. The Bill 
seeks to give effect to this decision. The 
Bill is a recognition of the just and genuine 
demand of this enchanting land of beautiful 
mountai nous area of north eastern region, 

*Moved with the recommendation of the 
President. 

an ancient land where traditions have been 
preserved and cultural continuity maintained 
by a colourful. hardy and hospitable 
people. The people of this rich area are of 
many faiths and speak many tongues. 

The Bill is modelled on the lines of 
earlier Reorganisation Acts. The new State 
of Arunachal Pradesh will be established 
from a date to be notified by the Central 
Government. It seeks to provide that the 
total number of seats ic the Legislative 
Assembly in the new State of Arunachal 
Pradesh shall be forty. The Bill further 
provides tbat the present Assembly of the 
Union Territory will be deemed to be tbe 
provisional Legislative Assembly of the new 
State until elections are held on expiry of the 
five year term of the existing Assembly 
referred to in article 1 72 of the Consti-
tution. 

Provisions empowering the Election 
Commission to undertake delimitation of 
constituencies according to the procedure 
generally followed by the Delimitation 
Com'11ission have also been made in the Bill. 
The existing common High Court for the 
States of Assam, Nagaland, Meghalaya, 
Manip~;r Tripura and Mizoram will be the 
common High Court for the State of 
Arunachal Pradesh also. The Bill also 
cont.ii~1S provisions regarding Services. Con-
sequential amendments in various Articles of 
the Con~titution and other enactments have 
also been provided for in the Bm. 

1 extend my hearty welcome to the new 
State of Arunachal Pradesh. I am sure tbat 
development of this far-flung backward area 
of our country will receive a fiHip with the 
grant of Statehood and the people of this 
new State will dedicate themselves to the 
task or nation building, facing new challenges 
in their march towards progress-social, 
economic and political. I would like to 
conclude by recalling the words of our 
beloved leader late Shrimati Indira Gandhi : 

"I have no doubt that Arunachal 
Pradesh will develop further. But let 
me add a word of caution. In our 
efforts to bring social and economic 
changes, the beauty of the land, the 
values of life. the traditions of the 
area must not be affected. Let the 
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life of the people of Arunachal Then, Sir, we have Clause 2 under which 
continue to remain rich and we have amended Article 371 and inserted 
colourful. " new Artie) e 37 t (G). The point is wben we 

MR. SPEAKER: Motions moved: 

"That the Bill further to amend the 
Constitution of India, be taken into 
considera tion" 

AND 

"That the Bill to provide for the 
establishment of the State of 
Arunachal Pradesh and for matters 
connected thereto) be taken into 
considera t j on " . 

SHRI C. MADHA V REDDI (Adilabad) : 
Mr Speaker Sir;: At the OUbet I welcome 
the 24th State to join the fraternity uf the 
States in this country. 

Sir. with this the Union Territories get 
reduced to seven. I hope, very soon many 
more are going to join this fraternity. It wa~ 
reported in the PreC)s that the Government ol 
India has already agreed to grant Statehood 
to Goa also. 

Sir, 1 hope we are going to discuss botD 
thing" together. We have allotted thr~e 

hours for these two Bills. It would be 
appropriate if we first take up discussion 00 

the Constitution (FlflY fifth Amendment) 
Bill and then take up State of Arunachal 
Pradesh Bill becausf" there ale JOt of ~on­
troversial clauses 10 the State (f Arunachal1 
Pradesh Bill. 

MR. SPEAKER: Let us discuss both 
together but we will pass Constitution 
(Fifty-fifth Amendment) BIll first. SO }'OU 

please carryon. 

SHRI C. MADHAV REDDI : I will 
make some comments first on the Constitu-
tion (FIfty-fifth Amendment) BIIJ. Clause 
2 of the Bill deals with the special powers 
to be given to the Governor in the matter 
of law aod order pertaining to the State. 
I feel in this there should be a time-limit 
fixed. that is, the Governo!' will have these 
powers only for a specific period and not 
permanently, There is DO time-limit fixed 
now. 

amend Article 371 I do not know how many 
amendments we are goinl to carry to tbis 
Article 371 and, I fear, all the alphabets 
will be exhausted by the time .••• 

MR. SPEAKER: Then we will have 
'FF' and 'GO'. 

SHRI C. MADHAV REDOI: Sir, I 
am in favour of fixing a time-limit under 
this within which the Governor of that 
State w,U have functions with regard to law 
and order. I admit considering the special 
situation of the State for some time Governor 
must have such powers but he should n01: 
have these powers permanently. 

Similarly I come to sub-clause (b) which 
is also a very cotroversial clause. It says 
that the legislative Assembly of the State of 
Arunachal Pradesh ~hall consist of not less 
than 30 members. I do not think tbere is 
any necessity of amending the Act like this 
because you are in any case providing this 
in the State of Arunachal Pradesh Bill. There 
is no need. In any case you are not going 
to have 30 members. You have agreed to 
have 40 members and, I feel, even that 
number is not sufficient. We nlust have 60 
members so that you may not be inconsistent 
wifh Article 111 \\ hich says that the 
strength of the Assembly should not be less 
than sixty. So unless }OU amend that 
Article you cannot sa, you will have 40 
members. We are saying 30 members 
should be tbe. e. Where is the need to say 
this? The argument is that the Mrengtb of 
the txiSfing members is 30 and we should 
protect this. I cannot understand how you 
are going to keep to vacancies over the next 
4 years. Are you not going to hold bye-
eJections? If the strength of the Assembly 
is 40 and you are going to bave 30 members 
who have been elelcted earlier in 1984 are 
you going to carry these vacancies over the 
next 4 } ears? It is not possible because 
it is against the Representation of peoples' 
Act. You have got to hold elections 
within six months. So. there is a lot of 
confusion in this. I feel that this clause 
should be removed and there is no need to 
say tbat you wi)) have 40 seats. 
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Coming to the Bill, Sir. I am opposed to 
the existing Assembly which has no validity 
to be converted into a regular Assembly. It 
is decreed to having an Assembly elected 
under this particular Jaw. Now, why should 
you do that? Wby not straightaway hold 
the elections? When you say that this is a 
provisional Assembly, you cannot have 
provisional ACJsembly for four years. Provi-
sional Assembly is only for a short period. 
It should be specifically mentioned here that 
it is gOiDg to be a provisional Assembly. 
The provisional Assembly 'to continue for 
four years' is something which is unheard of. 
The best course would be to treat this 
Assembly as a provisional Assembly for a 
period of about three to four months and 
then hold the elections in February or March. 
That is understanda ble but to say that we 
should allow this Assembly to continue 
for four years is not proper. 

PROF. N. G. RANGA (Guntur) : It was 
elected. 

SHRI C. MADHA V REDDI: I know 
it is an elected Assembly. It was elected 
when the status of the State was different , 
when it was only a Union Territory. You 
have got four months within which you can 
take up tbe delimitation work and hold an 
election. But my point is if YOU hold the 
delimitation, bow are you going to hold the 
elections for ten seats because you are 
81reeiDg that we will have 40 seats in the 
Assembly. We have now 30 and not 40. 
Ten seats are going to be vacant. If the 
delimitation is held, which constituencies are 

. going to elect these ten seats, is not known 
(Interruptions) Not less than 30 is mention~·d 
in the Constitution f Amendment) Bill. But 
actually in the Bill it is stated tilat the 
Assembly is going to have a strength of 40 
and that is going to be a provisiona I 
Assembly. But when you say 'provisional 
Assembly', I feel, it should not continue for 
more than 4 or 5 months, that ie;, til1 the 
elections are beld because tbe whole object 
of provisional Assembly is to sec that there 
should be an Assembly. It may be provi-
sional for a temporary period and then tbe 
elections should take place. Unless that is 
contemplated, you cannot say that it is a 
provisional Ass em bJy .•• (/nterruption,). 

Sir. this particular State had witnessed 
some trouble in tbe past. But subsequently 
we heJd the elections. There were peaceful 
conditions and today we have the Assembly. 
But there are reports tbat the democratic 
process has not been properly. adopted in 
various administrative functions. It is only 
fair that elections are held and opportunity 
is given to the people of that State to elect 
their own Assembly in a proper manner and 
to have their own proper Government. 

N ow coming to tbe other provisions in the 
'Bill particularly relating to the Rajya Sabha 
Members. it is said that a Rajya Sabha 
Member who is sitting today in the Rajya 
Sabha is a sitting Member. He should 
blso be deemed to be elected under the new 
Assemb1y. Now, that is something whicb I 
cannot understand. The moment this Bill is 
passed and Arunachal Pradesh becomes a 
State, the Member of the Rajya Sabha has 
to vacate his seat. He :an be elected 
again. 

SHRI G G. SWELL (Shillong): It has 
never been done. 

MR. SPEAKER 
view. 

It is his point of 

SHRI C. MADHAV REDDI : Now, 
Sir, there are a number of clauses which 
require amendments and when the amend-
ments a re going to be taken up, we can 
discuss this. I welcome the Constitution 
(Amendment) Bill. With the~e comments 
and sli~ht modifications, I am in support of 
the Bill. 

PROF. N. G. RANGA (Guntur): Mr. 
Speaker, Sir, I also join the Leader of the 
Opposition in welcoming this Bill. But it 
bas to be remembered that there is a pro-
vi~ion in the Constitution according to which 
certain Bills passed here have to be accepted 
by a majl,.)fity of the States and assented to 
by the President before they are placed on 
the Statute Book. I would like tbe Govern-
ment to keep in mind that as they go on 
increasing the number of States irrespective 
of their population, each State going to be 
treated as equal to every other State, bow-
ever big or small it may be, wh'lt kind of 
effect it is likely to have upon the working of 
our Constitution. 
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Secondly. I am not able to agree with 
my HOD. friend, Sbri Madbav Reddi wben 
be says wby tbis time limit and so 00. You 
know the conditions in Arunachal Pradesh, 
we also know the atmosphere tbere on the 
borders .••• (Interruption,). I am trying to be 
as brief as possible. We know the situation 
there. Of course, we are trying to reach an 
agreement· on the b.orders also. That is wby 
it is best for us to accept the provisions that 
are already suggested in this Bill and not to 
ha"e any kind of opportunity for a distur-
bance in tbat area, for allowing poople to go 
on disputing in various ways and upsetting 
tbe minds of tbe people. It is not as if it 
has been under Governor's rule, and, there-
fore, elections must be speeded up and so 
on. It has its Governor, it has its status 
also, the eJections were held and the Legis-
lative Assembly is functioning. It is not 
suggested that the present Legislative 
Assembly strength should be reduced. Only 
its strength has got to be increased. Even 
though ten more Members would be available 
there, it is not as if their area is not repre-
sented in the Assembly. The present set of 
M.L.As are representing the wbole of tbe 
State and they come from tbe various 
constituencies. Smaller or bigger consti-
tuencies. will come to be formulated, or 
will be carved out by the Election Com-
mission later on and new Members would 
be elected. Let the peace prevail in that 
area, let the present Assembly continue as 
it is now, and after its rull term is completed, 
thereafter they can have fifty or sixty Mem-
bers instead of the present tbirty Members, 
in tbeir Legislative Assembly. 

Lastly, everything depends upon the 
amount of money that tbe Government is 
going to place for the development of that 
area. There are no roads, no bridges and no 
railways anywhere. We have got to think of 
strengtbening tbat area for the defence of 
the country. Heavy vebicles have got to 
move at top speed when tbe necessity comes. 
What is it that the Government propose to 
do ? I would have expected my Hon. friend, 
tbe Home Minister, to come forward and 
say that not only tbe statehood is going to 
be conferred upon them, but to make it a 
meaningful tbing, so mucb more money is 
loing to be place at tbeir disposal. I hope t 
he would be able to give that assurance. I 
have been pressing for aU this kind of deve-
lopment in tbat area for many years. I have 

spoken to our Prime I Minister, I mentioned 
it here the other day, have writtcn to him 
also as also to the Defence Minister and I 
make my appeal once again to tbe Plannilll 
Commission to see tbat sufficient funds are 
placed at the disposal of the new State not 
exact1y in proportion to tbe area of the State, 
or population of the State, but keeping in 
view tbe defence req~irements of that area. 

Further. the Governor is going to be 
given speCial powers and tbese special powers 
are absolutely necessary because tbis ia a 
special State. Its name itself is special; it is 
very romantic. it has got special geograhical 
position in our country and, tberefore, the 
Governor must be conferred with the special 
powers tbat are proposed in this Bill. 

SHRI G. G. SWELL (Sbillong): Mr. 
Speaker, it is a matter of ,ratification tbal 
the Government had expeditiously come to 
a decision to confer statehood on tbe Union 
Territory of Arunachal. It bas done that in 
response to tbe hopes, aspirations, and very 
quiet, very respectful and very disciplined 
demand of the Government and the people 
of Arunachal, and the Government bas not 
waited until tbe people's demand bad takeD 
a militant form. The Nagas had to undergo 
insurrection and years of insurgency and bad 
paid with blood and life and destruction of 
property. The Mizos had gone tbrough tbe 
same experience. And tbe people in 
Megbalaya had to go througb years of 
agitation, processions, bandbs and fish" 
royal in this House and in tbe media before 
tbeir demands were conceded. Here the 
Government has been quick enough and 
expeditious to respond to the people's desire. 
It is a wbolesome development and I wel-
come it. And I think that it will save us a 
lot of trouble in many areas, if we are 
responsive to the people's demand in tbis 
manner. 

Sir, tbere are two Bills;n front or us 
the Constitution (Amendment) Bill and of 
course, the State of Arunachal Bill. I sball 
confine roy remarks to tbe first Bill. whicb 
is the parent BiU. I leave out, because of 
shortness ot" time, any observations in 
relation to tbe second BiU. wbicb as my 
friend Mr. Reddi has ststed. can be best 
taken up during tbe Clause by Clause consi-
deration of the Bill, 
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fSbri O. G. Swell) jumbliol. it was the Chief Minister 01 

In regard to the Constitution (Amend-
ment) Bill. I am not quite sure whether tbe 
Home Minister deserves our unqualified 
co .... tul.tioDS; and to be honest to myself, 
if I am to cODaratulate him, I do so with 
toape in cheek and tbat is because of the 
_tnordiaary provision of eDdowinl the 
Governor of that State with special powers 
ill reprd to law and order wbich he bas to 
ctecide in bis individual judgmeDt, to tbe 
a.clUSiOD of the Cabinet of the State. 

SRRI JAGANNATH !lAO (Berhampur): 
It il inconsultation. 

AN HON. MEMBER.: What Consulta-
don? 

SHm G. G. SWELL : Not only that I He 
will also take his own discretionary individual 
judament in any matter if be thinks that 
that relates to his special powers and for this 
decision be will Dot be called into question. 
Now I tbink this is a very draconian, provi-
sion whicb is uncalled for. Every thing can be 
related to law and order. Even if you agitate 
for your food because people are hungry, that 
can be iaterpreted as a question of law and 
order. The Governor bas absolute special 

. discretion io_the matter. You have uot done 
tbat in the case or Mizoram State. Why have 
you dODO it here 'I Tbis is my question. We 
sball peu this Bill and of course, I shall 
vote for this Bill. But that does not prevent 
.me from expressing my doubt. Why have 
you done this here and wby have you not 
doDO so in the case of Mizoram ? I think tbe 
Home Minister owes to us and to tbe Hause 
to satisfy us on tbis score. My fear Sir is 
abat the wholo pee and goodwill which this 
Bill is ,oilll to create in Arunacbal will be 
tl\eD away by another hand You win leave 
in your trail a humiliated people with a deep 
fee1ina or injury that they have been discri-
minated apinst vis-a-vis the Mizo. All riabt, 
we recopise tbat Arunachal is a special 
territOI'J. because of tbe C;hinose across tbe 
border, because of certain intrusions tbat 
have taken place. But J ask this question, 
is' Kashmir leu exposed and less vulnerabJe to 
Pakistan and Cbioa than AI'tlDcbal is? II 
Silkim less exposed and less vulnerable to tbe 
Chinese intrusions tbaD Arunachal is? And 
mould we lor_ Sir, the patriotism or tbese 
prople' ~ ~ w,r, mumbJjnll ap" 

Al'UD8Chal Pradesh who called national 
attention to the presence of tbe Chinese 
Helipad in the Sum-DOruDI Cbu vallo,. 
Arunachal bas Dot been knOWD of an, iDlUr-
geney. It bas been peaceful. Then why this 
kind of provision ? Why this kind of thiDa 
that will leave in them a feeliDi of humilia-
tion? When I say this, I am not opposinl 
tbe Bill, I am just drawing your attentioD to 
something wbich will defeat tbe purpose. 
We have seen in today's newspapers that the 
students of Arunachal Pradesh are Dot satis-
fied even with this Bill. They think tbey 
should have tbe special status like Kashmir. 
That of course is tbe tall demand with which 
we cannot aafee. Sir, I know my time is 
sbort, but I want to IDention two more 
points. 

My second point is that you have not 
provided any kind of constitutional safe-
guard and protection for the religious and 
social practices of tbe Arunachalese for their 

. customary laws, for their civil and criminal 
procedures and for the ownership and trans-
fer of the land which you have done in the 
case of Mizoram. What is the State for, if 
it is not to safeauard the identity of tho 
people in this sensitive relion ? Land is the 
basis of their existence. You have liven no 
constitutional protection to them which you 
have given to the Mizos. It means that the 
entire land of Arunachal is exposed to alie-
nation to outsiders who have lot mODey and 
who havo ,ot power. Why have Y011 not 
done this? This is my second question and 
my objection. 

My tbird and last point is, you have 
provided only for 40 seats in the proposed 
Arunachal Pradesh Lesislative Assembly. 
Article 170(1) of tbe Constitution says 
clearly and categorically that a Stato 
Assembly should not have JesI than 60 
Members. Here you have introduced another 
element. Of course, you could justify it and 
say tbat tbis is also aD Amendment of the 
Constitution. 

I hope the Home Minister is famUiar 
with tbe universal legal dictum' 6eMrD/l, 
sp,ciallb", .o".tlI,0611I1". The pneral pro-
visions cannot overrul special provisions. It 
means tbat by this provision, you .... feader-
in, Article J 70(1) Qf Uac CoostitutioD 
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meaoi ...... altoptber. You' can as weB 
do awa, with it. I do Dot like tbil manner of 
taatiDa OUt CooltitutioD. The CooatitutJoD 
should be tr_ted with more respect. It 
should DOt b. treated as a pea on wbich you 
bana all youe toiled clothes, accordinl to 
your CODvenience. Bitber ,OU bave 30, or 
you bave 60. You canoot have two provisions 
for tbo same tbilll. 

Arunachal is a very big area, more tbaD 
80,000 sq. ICml., laraer tban tbe State of 
Assam, and one-third of the entire land mass 
of tbe north-east. Of coune. population is a 
coDSideratioD, but the vastness of tbe terri· 
tory. itl difficult terrain are also relevant 
f~ton, in decidiol the number of seats. 

I represent in tbis House, balf a million 
people, whoreas iD tho rest of the country, 
it is senerally one million and moro, for one 
Member of tbe Lot Sabba .••• (lnle"Upllon.) 
Whatever it is, I represent about S latb 
people. 

As I said, Arunacbal is a vast area. It is 
a country of high mountains and low valleys. 
difficult to traverse. Climatically, it raogcs 
from the Arctic to the Scandinavian, to the 
European, to the Mediterranean, and to tbe 
Tropical. The whole idea is to let as many 
people to come close to the centre of legis .. 
lative and executive authority. as possible. 
Therefore, I would make this appeal to you 
to reconsider tbis, in view of the vastness, 
difficult terrain and topography of tbe place, 
and have 60 seats in the Arunachal Legis .. 
lative Assembly. 

Witb these few words, and my note of 
dillent, I support tbe Bill. 

DR. SUDHIR ROY (Burdwan): Mr. 
Speaker, Sir : I welcome tbe Bill. The Bill 
Is 10DI over-due. I am bappy that at last 
Statehood is beiDl conferred on Arunachal 
Pradesb. But I bave some objections to tbe 
provisions of tbe Bill. 

Fint of all, as Prof. Swell bas said. I am 
very much opposed to the special powers 
beilll given in the banda of Governors. If 
we 10 tbroulh tbe debates of tbe Constituent 
Assembly, it was pointed out tben that 
OovernGn sbould act in a most non-partisan 
ID&DDet, and tbey would be above contro-

veny. But what ia the present situatioD 'I 
Ministers who are defeated in Lok labha 
eJectioos, politicians who are outscd froID 
State poUtics are always oft'ered tbe post of 
Governor; and·· wben there is a Coopea 
Government in the State, tbey bella", as 
Hindu widows, as Dr. Pattabhi Sitarama". 
arped. But wbenever there ia a DOIl-
CoDaress Government; the Governors·· 
and we expericoccd tbis iD Andbra aDd 
Kashmir. 

MR. SPEAKER : Dr. Sudbir Roy ••• 

DR.. SUDHIR. ROY : Therefore, we are 
opposed to the special powen or disc:reti0DarY 
powers in the hands of tho Governor. 

MR. SPEAKER : Mr. Sudbir .OJ, 
don't be derogatory to the Governors. It 
does not behave )OU. 

DR. SUDHIR ROY: These arc factt. 
I have not named anyone. Sir. I bay. Dot 
named anyone. 

MR. SPEAKER.: They have to work 
under tbe Constitution. 

DR. SUDHIR ROY: These are merely 
constitutional points .•. (Int~rrup'lo"s) 

SHRI (NDRAJIT GUPTA (Basirbat): 
The office or the Governor may be misused. 
He is not rererring to aoy particular 
Governor, or any particular persoD. 

MR. SPEAKER: He says the present 
Governors are.· That is what be is aayiDi. 

(Interruptlo".) 

DR. SUDHIR R.OY: I have not men-
tioned the name of aoy Governor. 

(l1lterruptlolU) 

MR. SPEAKER : Tomorrow you miaht 
be a Governor. 

(Inter,uptlon,) 

SHRI SAIFUDDIN CHOWDHA&Y 
(Katwa) : The name or tbe Central GOyem-
ment-is it derosatory 'l ••. (/,,'.,.,.pllo .. ) 

··Expunaed as ordered by the Chair. 
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SBBlINDRAJIT GUPTA: What one You are aware that Arunachal Pradesh 
~or d¥ in Mr. Reddy~s State tho other was earlier known as NBFA (North Baat 
du 7 Yau know w.hat it led to later on ? Frontier Agency), prior to that, it was known 

as BaliPJra Frontier Track, Sedia Frontier 

· l\lIl. SPEAKER : Well, be had to 10· 
Bat you cannot do it UDder the Coostitution 
aDC1 the mes. That is what you bave done. 
It is your own creation, not mine. 

DR. SUDHIR ROY: I bave not men-
tioned tbe name of any particular Governor. 
••• (I,,""IlJII;OIl8) 

MR. Sl'BAKER.: Yesterday somebody 
said _inst the judges. So, I had to expunge 
tbat. 

(lllt~rr"pl iOlls) 

MR. SPEAKER: It will Dot form part 
of the proceedings. 

(/ntnruplions) 

DR.. SUDRIR ROY: My point is tbat 
the eiected President bas no discretionary 
powers. but the nominated Governor will 
bave discretionary powers and they may 
dispense with the order of any elected 
IOvemment; this is most objectionable. 
Arunacbal Pradesh will be a State and will 
have a lafIC area. I am opposed to tbe 
coacept of a common High Court for all the 
States. Already Mr. P. N. Bhagawati has 
aid that the wbole system is near collapse 
ba:ause of so much chaos. Tberefore, in all 
the States tbere sbould be a separate High 
Court; at least there should be a Special 
Bench. Otherwise, as Mr. Bhagawati has 
oblc;rved that because of stauerins cases the 
judiciary is loing to collapse. The number 
of members of the Legislative Assembly 
abould be at least 60. Otherwise, people 
will he deprived of their legitimate dues. 
TbaDk you. 

SHill p. It. THUNGON (Arunachal 
West): At tbe outset, on behalf of the 
pooplc of Aruoacbal Pradesh. I would like 
10 tblat tbe Prime Minister and tbe Home 
Minister for brinaing in this Bill. It indicates 
their commitment and sincere effort for tbe 
development of People of Arunacbal 
Pradesll. 

Track, Subensiri Frontier Track and Tirap 
Frontier Track. 

DuriDg tbo timo when its Dame was 
NEFA, even some part of Napland was 
within NBPA. It was administered by abe 
Governor of Assam as a direct agent of tile 
President of India. It was under the Ministry 
of External Affairs in tbo Centre. Today. 
we have a Union Territory and we are goq 
to have it as a State. 

On tbis day, we remember Sbrimati 
Indira Gandhi who gave us the status of 
Union Territorybood witbout asking by the 
People of Arunachal Pradesb, because sbe 
knew the aspirations of the People of 
Arunachal Pradesb. We are very grateful 
because of very quick action on the part of 
the government. But, at tbe same time, I 
would like to point out that there are certain 
infirmities in these two Bills. I think my 
work has been made easier by our good 
friend Prof. Swell. The people of Arunachal 
Pradesh feel very very strongly that there 
should not be any dbcrimination amongst 
neighbouriog States. 

You remember-I am grateful to the 
members of this august House who coope-
rated with me at tbe time of passing Mizoram 
Bill-that I stroogly urged tbe government 
to bring forward a Bill for Statehood for 
Aruoachal Pradesh also. At that time, it was 
seen that Constitution had S 3rd amendment 
and M izoram was granted protection which 
Prof. Swell just now mentioned. 

Without taking a circuitous way, strai.ht-
away, I would like to put it, as tbe Hoo. 
Home Minister bas stated. in the words of 
our beloved late Prime Minister, Shrimati 
Gandhi that the culture and custom and 
values of life of tribals should be safeauardcd. 
But at the same time, while reading out the 
statement of our late Prime Minister, tho 
HOD. Home Minister should have thought 
about the provisions made in this reprd. I 
bave given an amendment jn this regard and 
I hope that the Houee will bear with me and 
support tbe amendment. . 
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As Prof. Swell bas stated, there are 
forces inside Arunachal Pradesh, i( we do 
not make tbe interest, tbe land, tbe custom, 
the rilbts in respect of culture safe, it will be 
very difticult on our part to stop tbose forces, 
anti-national forces, subversive forces. Tbey 
will so alainst us. And that is wby we need 
a handle and if tbis handle is Jiven to tbem 
tben they can blame us and say our people. 
Please do not hoI" us reponsible in Arunachal 
for tbis if so happens. 

You know, that at this stage of develop-
ment the people of Arunacbal Pradesb are 
prone to allurement. lbey arc not only 
simple, but tbey are prone to allurement. . 
Therefore. jf tbe protection is not given, 
tbere lIlay be a daDger to the the land and 
identity of the people of tbat area. 

My second point is about tbe number of 
sea ts allocated as proposed in one of the 
Bills. Arunachal Pradesh is 84,000 sq. km. 
and Nagaland is 16,000 sq. km., area. At 
the time of grant of Statebocd to Na@aJaod 
the population of Nagaland was only five 
lakhs. Today, we have a population of about 
seven lakhs. Then, certainly there is a kind 
of discrimination because- shall we take 
this in this way that because-there was 
insurgency, there were disturbances, in the 
State of Nagaland and M izoram sucb kind 
of a provision was given as a rewald to them. 
This question is sometimes asked by the 
people. We will Dot be able to answer. 
More so, as the Hon. Members have stated, 
and the Home Minister himself bas stated, 
that our State is located in a very sensitive 
border area, until and unless we take the 
people into confidence, we take the help bf 
tbe people, we will not be able to maintain 
law and order and peace. 

There are two control system : One is 
the internal control system and the other is 
tbe external control system. Tbe law wbich 
i. providio8 more powers to the Governor 
Is a kind of external control system, wbile 
tbo Governor bas been equipped with more 
powers to deal with Jaw and order in 
whatever manner he thinks fit. The people 
have been denied the constitutional right or 
defence, in respect of land, culture and 
tocial and rclilious practices and minimum 
Dumber of 60 seats in tbe Assembly. 

Therefore, J would ardently Ilke to 
appeal to tbis august House tbat in this 
regard also I have given an amendment and 
1 will solicit your support. 

Thirdly. as I said, in tbe Nortb-J;astem 
region it is quite understandable that iD 
Nasaland and M izoram special power. to the 
Governor have been liven. 10 tbe case of 
Mizoram even tbis special power to tile 
Governor was not liven, in tbe case of 
Naaaland oply it was given. It is right tbat 
these two States were born out of iasoraency 
and law and order ~blem. But in tbe cue 
of Arunachal Pradesh, you will be happy 
to know tbat not even a single case of major 
break down of law and order baa ever 
bappened. Therefore, it is much more appro-
priate tbat the rigb t of tbe people, feeliDp of 
the people and cooperation of the people sbould 
be protected more than to equip the Govern-
ment and the Governor with more pewcn 
and use all the strong arm methods aad 
antagonise the people more and more. In this 
august House while participating in the dis-
cussion on terrorism recently I had stated 
tbat there are so many reasons for making 
people terrorists. If we do not check all 
these activities at a proper time, if we live 
bandle to vested interests, anti-national and 
anti· social elements, certainly we .. in be 
later on responsible for creating terrorism or 
secessionist groups there. Therefore, I would 
ver) strongly urge that tbis amendment 
providing protection to tbe people and 
divesting the Governor of his powers may 
be accepted. I hope, tbe Hon. Home Minis-
ter will not make it a prestige point and come 
out largebear~edly to accept my amendment. 

In 1971 when the North Eastern lleaio-
nal Re-orsanisation Bill was eoacted. iDjastice 
was done to tbe people of Arunachal. Aa 
area of 3545 sq. kIDS. was traDsferred to 
Assam, which is known as 5 1 DOti6cadoD 
area. I would like to put it on record that 
the people of Arunachal, tbe tribal people 
are there. These areas may be given back to 
Arunacbal sa that Arunachal's right O¥el' 
that land is regained and protected. 

Witbout taking much of the time of tho 
august House, as I said earlier I my work bas 
been made easy by Prof. Swell's arauments. 
On these lines, I would like to further stress 
that tbe Hon. Home Minister will not mat. 
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ISbri P. K. Thunaan) Assembly bas been provided. This is Dot at 

it a prcstip point but will be kind -hearted 
in acceptilll amendments whicb I have put 
forward. 

Finally. I would once again tbank the 
Hon. Prime Minister, tbe Hon. Home 
Minister and tbe Members who support the 
Bill for srantins statehood to Arunachal 
Pradesh. 

SHill WANGPHA LOWANG (Aruna-
chal Bast) : Sir, at tbe~utset, I express my 
aratitude to tbe Hon. Prime Minister Sbri 
aajiv Gandhi for considering to grant 
Statehood to Arunacbal Pradesh. He has 
vi.ited tbe entire Arunachal Pradesb and met 
tile people tbere. Since he bad seen the 
thlop bimself, he was convinced that tbe 
aspirations of tbe people of Arunachal 
Pradesh could be fulfilled only by grantinl 
Statehood to Arunachal Pradesb. As a result 
of tbat tbis Bill has come up. I also , . 
congratulate the Home Minister for piloting 
the Bill and introducing it in the Parlaameot. 

Political transformation of Arunacbal 
Pradesh is unique in the sense tbat as tbe 
people of Arunachal Pradesh are very peace-
ful and peace-loving, so also tbe political 
chaDSes that have been takins place In 
Arunachal Pradesh bave been very smootb 
and very peaceful. As yoU know, just after 
tbe Independence. Arunachal Pradesh was 
UDder tbe Ministry of External Affairs. 
Subsequently it Wa.1 transferred to the Home 
Ministry and tlac Panchayat; Raj system was 
introduced. Thereafter Agency, Councils 
came in. In 1972 it was declared as a 
Union Territory, and today we are gOiDg to 
bave Statebood for Arunacbal Pradesh. 
All these changes that have taken place 
have been very peaceful. There was DO 
violent .. itation. There was no bloodshed. 
That is wby I said it is a unique 000. This 
bas proved that if tbe cause is genuine, tbe 
Government of India do listen to tbe 
demand and fulfil the aspirations of tbe 
people, and I bave no doubt tbat tbere 
would be furtber concessions in tbis respect. 

The HOD. Members who have spoken 
before me have pointed out many thinp. I 
would just poiDt out two thinp One is tbat 
io the BiU, onl, 4O-Member LeaisJative 

all sufficient for a territory like Anmacbal 
Pradesb which bas a very vast area. It has a 
total area of 84.000 kilometeres. Forty-
Mom~r Aseembly has been provided for 
Mizoram also whose area is only 21,080 
kilometres. As a result, I find tbat each 
member of the Arunachal Pradesh Assembly 
will have to cover an area of 2,100 sq. 
kilometres and will bave to represent t S,700 
people, whereas in the case of Mizoram, 
with a 40-Member Assembly, eacb Member 
will represent only S2S sq. kilometres and 
just 12,000 people. So, this is Dot justified. 
There is still time and I request the Hon. 
Home Minister to think over this and accept 
the amendments proposed by my collcaaue 
Mr. Thunaon Arunachal Pradesb, as you 
know, is a very sensitive atea whicb bas a vast 
boundary witb China as well as Burma, and 
the MLA, will have to look after tbe entire 
population which may be less but scattered 
over the entire vast area. He will have to 
vi~it tbe entire constituency all the time. 
He will have to always be vigilant being in 
the border area. That is why forty Members 
will not be sufficient. It should be sixty 
Members minimum as provided in the 
Constitution. 

Secondly in the Bill guarantee has been 
given in the case of Mizoram in the matter 
of relIgious and social practices, customary 
law and procedure, administration of ciVil 
and criminal justice involving decisions 
accordina to Arunachalese customary law; 
and ownership and transfer of land aDd its 
resources. These have been provided in tbe 
case of Mizoram, whereas in the case of 
Arunachal tbis bas not been provided. Tbis 
should also be provided to Arunacbal so 
that Arunachal people feel tbat tbey are very 
mucb protected, so that they can come up 
according to their wishes and so tbat they 
can work hard for the progress of tbe area 
unless they feel confident, hesitation may 
remain. So, this entire provision may be 
given in the case of Arunachal Pradesb also. 
When you are givin. sometbiDg, it is bettor 
tbat one should give wbole beartedly because 
it is the same area viz. the North Eastern 
whether Mizoram, Nasaland or Arunachal. 
or course, by having fulftcdaed statehood, 
people of Arunachal particularly the leaden 
will have more responsibility and more 
opportunity to work. I am sure they will do 
justice and defin itely contribute sometbinl 
to the nation to their fullest exteDt. 
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I do not want to leDltben my speech. I You have intrOduced SOlDO special 
once again implore tbe Government or the powers under the Constitution. I would 
Home Minister to think about tbis matter. suaest tbat a similar provision should be 
Still there is time. Kindly briog some amend- included in the Union Territories Act 10' 
ment to effect sume changes-from 40 that the Council of Ministers in a Union 
members to 60 members and also about Territory administers the Territory in ICDcral 
social customs and others as I have stated. ~ and tbe Governor should be liven exclusive 

I implore all the Members including tbe 
, Opposition to suppbrt tbis whole· heartedly. 

12.23 brs. 

[MR. DEPUTY SPEAKER In the Chair1 . 

SHRI SHANT ARAM NAIK (Panaji) : 
La:!tt time when the Bill with respect to 
Mizoram was introduced, you were very kind 
enough to consider tbe case of Arunachal 
Pradesh and you had indirectly hinted in 
the course of your speech that Arunachal 
Pradesh will be given statehood. I am happy 
and I have already congrf/,tulated my collea· 
gues. Now in reply I would very much like 
to thank you and say "omething in respect 
of Union Territory of Goa Daman and Diu. 
If you consider the economic as a whole, no 
doubt Arunachal Pradesh desen es it on 
other grounds, but Goa Daman and DIU 

deserves statehood in tbe first place. 

MR. DEPUTY SPEAKER: Please be 
brief. 

SHRI SHANTARAM NAIK : Another 
tbing is, with res~ct to Union Territorirs 
we should have a policy as such on econo· 
mic basis, as to what we are going to do with 
respect to Union Territories in future for 
their becoming self-sufficient. In fact, it is 
very kind of you. Sir, tbat you bave extrn-
ded tbe powers of Union Territories from 
Rs. 5 0 lakb~ to Rs 3 crores very recently 
and therefore. I am grateful to )OU for this. 
Similarly, you should also increase the 
administrative powers of the Union Territo. 
ries. What is the position today? If the 
CouDcil of Ministers in a Union Territory 
takes a decision, it goes to the 
Administrator and the Administrator 
can reject tbe proposal of the Council of 
Ministers. No doubt we have got a lood 
Administrator in G<Ja, Daman and Diu. but 
it is a different thing. However. if the 
Administrator wants, he can just I.brow away 
any decision taken by tbe Council of 
Ministers. 

powor of law and order. So, that provision 
should be included in tbe Union Territories 
Act. 

At this juncture, I would suspst another' 
tbina. We are talking of Punjab. Tho 
powers which have been given to tbe Gover-
nor of Arunachal Pradesh should also be 
Jliven to the Governor of Punjab. Of COUI'SO, 
Arunacbal Pradesb colleagues of mine may, 
differ in this. A Constitution Amendment 
should be made accordingly and power 
should be given to the Punjab Governor. I 
wholeheartedly support this. That is tbe 
exact power that is required today. 

~·La~'ly, I woold say witb respect to the 
A~sembly seats. No doubt there can be a 
difference of opinion with respect to 60 seats. 
Although we have I'ot got tbe Statebood as 
}' et, since we are at the threshold of gettinl 
it, we have discussed generally about tbe' 
seats we should have and a number of 
people favoured 40 to 4S seats as tbey 
would not like the present Assembly consti-
tuencies to be reduced to panchayats. 
However, we can decide it later 00. 

With these words, I conclude 

SHRI Y. S, MAHAJ AN (Jalgaon): Sir, 
support the Constitution (Fifty-fifth 

Amendment) Bill and tbe State of Arunachal 
Pradesh Bill. 

Sir, I bad tbe privilege of scein& this 
beautiful land of sUDlit mountains and ever 
since the~ I have been or tbe view that 
Arunachal Pradesh should have Statehood 
conferred unit. 

In 1 965 there was no Legislative Assem-
bly to make laws for tbe Government of 
NEFA-that is bow tbe area was called 
form~rly. NEFA was represented by one 
Member in the Lok Sabha nominated by tho 
President. Laws made by Assam Leaialative 
Assembly were Dot applicable to NEFA. 
Laws made by Parliament \Vero autOPllti-
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(Shri Y. S. Mahajan] the 7 sisters, i. e. 7 smaJl States from the 

cally applicable unless there were specific 
orders agaiaat the application Except tbe 
villqe councils which existed from times 
immemorial, there were DO representative 
bodies io Arunachal Pradesh. But the area 
is of areat strategic importance and it deser-
ves still lreater attention from tbe Central 
Government, which bas always been anxious 
to develop its resources and raise the stan-
dards of living of the tribal people inbabi-
tilll it. 

Sir, till 1947 there was hardly any 
development in this part of the country_ 
Tharo were DO educational fllcilities, no 
1QOCIical services or communications. The 
oal, thilll that existed by way of communi-
cation was 160 kilometre long road in the 
plains mostly along the foot hills and there 
were only two primary scbools at tbat time 
which were also located at tbe foot of tbe 
hills. Therefore, the development in the 
area began ooly when we accepted planning 
on a national level. It gain~d momentum in 
tbe Second Five-Year Plan. In the last year, 
i. e., in 1985-86, the allocation for the 
development of this area was Rs. 73 crores. 
The area is 84,000 square kilometres and is 
ridl io forest wealth. Agriculture is carried 
OD by traditional methods, mostly by 
jhooming, which is thrust upon tbe people 
by circumstances. If this Territory is suppli-
ed with hiah yielding varieties of seeds and 
fertilizers, the State could become self-suffi· 
cient in foodarains. It bas a population of 
0011 6 aod a half lakhs. Tbe Regional 
Floaace and D.!velopm~nt Corporation bas 
bcrIun to develop electronic goods and watch 
making industries. It bas great potential for 
Imall scale industry also. Considerable 
development is expected from exploitation of 
oft reserves in some pans or that territory 
and also from coal deposit in Namchik and 
Nampbok areas. It is the potential wealth 
of this area which i. re~ponsible for China 
ca9ting a bUDlry look on it. Thrrefore, it is 
all the more nece~sary that we should 
dOYoiDP it as a State of the Indian Union. 
we should .trenltbeo tbe app uatus of the 
State so that the destiny of the area will lie 
in tbe hands of the people and they will 
come in the mainstream of potitiC4l. It may 
be DOted tbat Arunacbal Pradesh is the only 
area in tbe North Bast which has 10 far not 
beeD endowed witb Statehood. It is amons 

North Eastern region. That lapse on our 
part should be made good. 

While supporing the Bill for grantinl 
statehood, t agree with the sugge~tion made 
by Shri Tbungon that provi,ion should be 
made to secure or to safeguard the cultural 
identity and ethos of this region. This is 
necessary in view of the peculiar conditions 
in that P:lft of the country. It is also neces-
sary to strengthen it in view of the leo 
political considerations and hackwardness of 
that area. 

With those words, I support both the 
Bills brought forward by the Hon. Home 
Minister. 

SHRI SYBD SHAHABUDDIN 
(Kishanranj): Mr. Chairman, Sir, I 
approach tbe Bin witb mixed feeling. The 
Hon. Home Minister bas stated in his open-
ing remlrks tbat the ra/.son d'etre of tbe Bill 
is to satisfy the desire aod aspirations of 
the p.:ople of Arunachal. With this object, 
the whole House agrees. But in view of 
~ hat h 15 been said 00 the floor of the 
House, one begins to question to wh It 
eJttent this BIll, as it is, is going to satisfy the 
d~sires and aspirations of tbe people of 
Arunachal. And what political purpose wiH 
be served if the ultimate object is consoli-
date the i~tegrity of tbe nation and if this 
Bill leaves a residue or mistrust and ill-
feeling bebind it. 

As has been stated bere by my Hon. 
colleague, if sO'1letbiog is to be given, let it 
be given with an open hand, with an open 
heart and not in piecemeal measures. 

Sir, I agree with some of the views that 
ha ve been expressed here on the floor of tbe 
House with respect to inadequacy of this 
Ball. I know that ArunacbaJ has a very 
special p.Jsition Arunachal is not one single 
ethnic group. I saw in the Ind/a-198J, 
re!erenc, Manual, this morning that there are 
I 2 major tribes, tbere are 14 major langua-

ge1 listed in this Reference Manual Ethni-
cally, it bas a ~pecial position. And yet, by 
virtue of having been together for a period 
of time, they have certainly developed a 
measure of identity and it is to this sense of 
identity that we are adjressing oQrselvcs. 
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Wo hope that by consolidating 'them in the 
form of a State, their integration will be 
accelerated and they will develop a comm on 
ethnic identity. 

On the other hand, I do not know why 
the etbnic respect that we have accorded to 
the otber States and Territories in the same 
situation ba9 been denied to tbe people of 
Arunachal. I am particularly conscious of it 
because the Hon. Member representing 
Arunacbal bas not only spoken out before 
the House but has moved a formal amend-
ment tbat tbe religious and social practices . 
of the people of Arunachal, their customary 
laws, particularly these related to property 
matters, the customary procedures for the 
administration of civil and criminal justice 
should be recognised and respected. We have 
done this with regard to all other Territories 
and I do not see any reason wby this con-
cession or tbis privIlege should be denied to 
the people of Arunachal. I also endorse the 
view but with a difference about the size of 
the legislature. The Constitution has laid 
down the mininlUm number of seats in as 
Assembly as 60, as a limit There was a 
certain pattern of States at that time. Today 
that pattern no longer appHes. There is, 
therefore. a good case for reducing the limlt 
of 60. But so long as tbe number 60 remains 
there, there is no reason for having a double 
or parallel system or a double or parallel 
classification of States for this purpose. 
I would be in favour if the Hon Home 
Minister were to bring an amendment to tbe 
Constitution reducing tbe number 60 itself 
as a limiting Dumber. But so long as the 
number 60 remains there and we do not 
apply it to Arunachal. it would create a 
certain degree of mistrust in tbe minds of 
the people of Arunachal. 

I find something really extraordinary 
about the Governor's powers. I know the 
very sensitive and strategic position of 
Arunachal. But the Constitutton does pro-
vide a remedy. After all, tbe elected repre-
sentatives of the people and the Government 
formed by them must be responsible for 
maiDtaining law and order in normal cir-
cumstances. Therefore, tbat power simply 
caD not be wbittled away. That po\\er was 
not taken away even by tho British in the 
normal circumstances from elected Govern-
ments. Now we are according tbis area the 

status of a full State, there is no reason Dot to 
cotrust the State's ejected Government with 
tbe power of law and order and if an emer-
gent situation arises, let me say it very 
frankly, if an external a.ression takes place, 
the constitution does provide a remedy. We 
can declare the entire area under emergency 
and the Centre has every authority and every 
right and indeed a responsibility to take over 
the administration of the State in those cir-
cumslances. J am certain in my mind that 
the people of Arunachal will not object to 
this sort of take over in emergency circums-
tances. 

Therefore, this idea of Governor's special 
powers is absolutely misconceived and it 
ignores the existing provisions of the Consti-
tution. 

A part from tbese ideas, I would like to 
make one general point with your permission. 
A time bas come when we must take a fresh 
look at the map of India. We have in-
creased now tbe number of States to 23 and 
the number of Union Territories has 
gone down to 7. Some of them are 00 

the threshold of statehood. Maoy of 
them have achieved it. I must say 
it very frankly as I am personally 
convinced that such territories which are 
distant from the shores of India like the 
Lakshad\\oeep or the Andaman and Nicobar 
Islands must remain under tbe direct res-
ponsibility of Central Government. Delhi 
must achieve Statehood. Almost everybody 
agrees. We can carve out a smaJl federal 
enclave for housing the Central Government. 
That may be considered a t the appropriate 
time. 

Goa wiU have Statehood today or 
tomorrow. 

Dadara and Nagar Haveli must be ab-
sorbed into tbe neighbouring State as it 
cannot have a viable structure. 

A time has come when we have a fresh 
look at the map of India There is growiol 
public opinion in favour of small State but 
not in favour of micro States or mini States. 
thougb we have some for various special and 
historic reasons. 

A time bas come therefore, to appoint a 
National Commission to 80 into Ibis questioD, 
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to work out tbe criterion tor creatiDI small 
States, for the division of tbe aiant States 
into 'more manageable, Socio·economically 
homogenous units, in order that the balance 
between tbe States of the union is lI}aintained. 
Otherwise, today if you take· population, the 
proportion between the largest and the 
smallest State is of the order of 1 : 300. If 
you take area. it is of .tbe order of 1 : 30. 
If you take in terms of density of population, 
it is of tbe order of 1:80. This is a very 
wide ranse of diversity. I also feel that some 
of the mini-States may not be in a position, 
some of the micro States will not be in a 
position, to have a viable political structure 
or the admioistrative paraphernalia or afford 
an the symbols of tbe Statehood. Therefore, 
we bave to strike a balance. We have to lay 
down tbe criterion for Statehood. We bave 
to redraw the map of India so that, by and 
large,the diversity, the range, between the 
biae't and the smallest State is not so hiah 
is within tolerable limits. 

I also endorse the view expressed by 
pror N. G. Ranga on the floor of tbe House 
tbat since tbere are certain provisions in tbe 
Constitution wbicb enable a group of States 
to ba\e a veto on tbe application of parlia .. 
mentary enactments. This also must be kept 
in view in creating. more States. 

Having said tbat, I feel tbat people of 
AruQaCbal deserve tbeir Statehood. We must 
craot it witb an open heart and an open 
mind. We must trust them, they have earned 
our trust. We must respect them; they have 
won our respect. 

Thererore, I urae tbat tbe obnoxious 
eiftnents in the Bill shou Id be reviewed 
by the H\)n. Minister and be done away with 
aDd the omissions should be remedied. The 
amendments that bave been I" .. 'posed should 
be accepted in relation to the powers of the 
Governor and in relation to tbe protection 
of the ethnic identity and ~ustomary laws of 
the people of Arunachal Pradesh. 

With these words, J give qualified 
lupport to the Bill. At tbe same time, I once 
_in request the Hon. Minister tbat an 
effort sbould now be indicated by the Central 
(lpvp-nment to ~te a national COD&eD'PI 

appropriate lines so that we have a true 
sense of fraternity and not just a leaal sense 
of equality amonl tbe States of tbe Union. 

PROF. MEIJINLUNO KAMSON (Outer 
Manipur) : Mr. Chairman, Sir. I welcome 
tbe Bill conferring Statebood to Arunachal 
Pradesh. Also, at the same time, I must 
tbank tbe Prime Minister al well as tbe 
Home Minister for conferring Statehood to 
Arunachal Pradesh even witbout any type of 
militant agitation or armed struggle OD their 
part. Tbis bas created a good impression t~at 
Government of India can think of concedlnl 
any reasonable and just demand. even thoulh 
tbere is no blood-sbed and militant agitation. 

As you know, there has beeD some ibl-
pression, particularly in the ~orth .. East tbat 
if you are to Itt something you .bali have to 
shed blood and sweat and sometimes resort 
to violence. This impression is done awa)' 
with by this novel gesture on the part of 
tbe Government of India when they have 
come forward-timely-for conferring State-
hood to this Union Territory. Moreover, it 
is very important in the preseot junctute 
when tbe neighbouring country like China 
bas got some covetous eye on tbe terriroty. 
Therefore, in such a situation, conferring 
Statehood to Arunacbal Pradesb is not only 
beneficial to tbe State itself but also for the 
whole n~tion because we are strengtbenina 
our own bands in that area. Unless you live 
some power to the people themselves, the 
Government forces and tbe law and order 
agencies alone cannot cbeck the country, 
cannot defend the country. Only, tbe people 
can come forward and defend tbe country. 

I would also like to give BOrne informa-
tion to tbe Hon. Home Minister. through 
you tbat tbere bas been secret agreement 
between the Chinese and the anti-national 
forces to apportion Arunacbal Pradesb 
territory whenever their scheme of things be-
come successful. Tbis is- a very important 
information wbich. I tbink, tbe Home 
Minister must be setting or if be doe. not 
get at all, I request tbe Home Mintster to 
take note of this information very seriously. 
There is an impression in the eyes of tbe 
Chinese that this Jand of Arunacbal Pradelb 
is not in the Indian territory. They bave 
,eeret uDd"'t.I.J]~in. with tbe anti-national 
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forces of India, tbat is in tbe North-East. 
to have some amount of apportionment of 
this land between tbe Chinese and these anti-
national forces. In such a juncture, to give 
Statehood to Arunnchal Pradesh is somethin. 
which strenathens our hands in tbe North-
East reaion. So, from this point of view, 
I welcome this Bill as very important. At 
tbe same time, I must congratulate tbe 
BODOurable MCfI}bers from that area and tbe 
peoplo on gettinl Statebood. 

Now, I must also like to bring some 
poiDts. Tbree points have been raised by the 
members here. The first poiDt is regarding 
special power of tbe Governor; the second 
point is reprding protection of the people in 
respect of their laod law and customary laws 
and the third point is about tbe number of 
seats in tbat State Assembly. 

I think, these are three points OD 9ihich 
most of the Members have dwelt. 

First of all I would like to speak about 
tbe provision relating to tbe special respon-
sibility liven to tbe Governor ill respect of 
law and order. I think, this provision is not 
necessary; even though I would not like to 
call it 'Draconian' as has been referred to by 
Prof. Swen, I must say tbat it is unnecessary. 
This provision bas been copied from the 
Nagaland Act of 1 962 when Statehood was 
aranted to Nagaland. At tbat time the 
situation in Nagaland was quite different 
from the situation that is no'Y prevailing in 
Arunachal Pradesh. In Nagaland at that time 
tbe anti-national elements were much stronger 
than the national forces of Nagaland who 
were wanting Statehood. Therefore. the 
Nagaland leaders themselves asked the 
Government of India to include such ~ power 
for the Governor so that the Governor may 
come to tbeir help whenever tbere was a 
crisis between the nationalist forces and the 
aoti-national elements. To save the situation 
politically from ioside, tbis provision was 
inserted in the Nagaland Act of 1962. But 
iD the case of Arunachal Pradesh, tbis situa-
tion is not there. Even though there is in-
trusion from the Chinese, this bas to be 
checked by Defence, by the Government of 
India forces. That means, you can make use 
of the provisions in the Constitution like the 
Bmerpncy paovisions and not through the 
Ooyomors special powelS. Tbis provision of 

special responsibility to tbe Governor will do 
notbina. Moreover, I wish to brina to the 
notice of tbe Home Minister that thi. pro-
vision of special powers to the Governor 
baa never been used on anyoc:casiOD 10 far 
because it was quite uselesa. This was liveD 
there so that tbe nationalilt forces in tbe 
State can make use of the power of tho 
Governor apinst the anti-national elementl. 
But the situation in Arunachal Pradesh i. DOl 
such. The whole people in Arunachal 
Pradesh are nationalilts, they have the 
nationalist feelinp and also they arc pcece-
ful; tbey are also very cooperative witb tile 
Government of India. The special responsi-
bility given to the Governor, as we bave 
been discussing here, only gives a semblaoc:e 
of imposition of power from tbe CcntR 
which burts the people there without heiDI 
of any practical usc. Therefore, it will be in 
the wisdom of tbe Government of India to 
witbdraw this because it is quite useless. AI 
you have seen, in Nagaland.- from 1962 to 
1986, it is now almost 25 years- durm. 
these 2S years it has not been used at all. 
Then how can we assume tbat thi. special 
power to the Governor will be necessary for 
Arunachal Pradesh? It is useless. Even 
thoulb I would not lIke to call it -Draconian', 
I would say that it is unnecessary from the 
practical point of view. 

Secondly. 1 would like to refer to the 
special protection clause, protection of land 
and social customs of the area. This is very 
necessary for an area like Arunacbal Pradesh 
because, as you know. it has a long history. 
Why has this been given to Mizoram and 
Nagaland? It is not something just giveD 
as some sort of a prescnt. It bas a historical 
background. As you know, the north-east 
area was first termed as a 'backward tract' 
in 1765 when tbe British East India Com-
pany was establisbed. In 1870 it was apin 
termed as a 'backward tract' with separate 
legislation. In 1 874 it was termed as a 
'Scheduled District' UDder tbe Scheduled 
Districts Act. In the 1919 Government of 
India Act, it was termed as a 'frontier tract' 
having a separate legal system In tbe 1935 
Government of India Act, on the recom-
mendation of the Simon Commission of 
1930. it was termed as 'excluded area'. So, 
it bas a long bistory of separate treatment. 
The latc Prime Minister of India, Paodit 
Nehru referred to the special attachment of 
tbe tribal people to tbeir land. So. special 
proter.lion was necessary. 



$5 Co,.". (SSth AmdI.) Bdl OECBMBER 8, 1986 Const. (55'" Amdt.) Bill S6 
tmd SllIle Df .4rllllQChal Pralle,h B;ll and Stale of Arunachal Pradesh 8111 

(Prof. MeijinluDg Kamson] 

I would like to refer to the reference 
made by our Home Minister a few moments 
,*0 about Smt. Indira Gandhi's desire for 
protection of the customary and traditional 
yalues of tbe area. The SC and ST Com-
missiod R.eport also says that all the troubles 
which have been happening in SC and ST 
ireas relate to the land disputes in a major 
J)ercentage. A majority of cases relates to 
land disputes. From tbis background we 
Should say tbat the protection of land, 
customiry laws and social customs should be 
there as it is given to Mizoram and Nagaland. 
Therefore, Arunachal Pradesh also requires 
this. 

I must request the Home Minister that 
instead of any amendments moved by the 
individual's side, some amendments should 
be brouabt from 'his own Side, so that this 
protection clause be given to Arunachal 
Pradesh and the special power of the 
Governor be removed, so tbat a good 
impression is created tbere. 

The third point which has taken very 
much importance is tbe number of seats for 
tbe Assembly of Arunachell Pradesb. 
Nagaland ba~ less population &nd smaller 
area, but tbey have got 60 seats. So, why 
Arunachal Pradesh also should not have 
60 seats ? We must have parity and equality 
of itandard under tbe same Constitution. On 
account of this fact, I should ~ay tbat at 
least 60 seats should be given to Arunachal 
Prasdesh. 

With these words I support the Bill and 
) hope that the Home Minister will ffiCi\-e 
amcndments from his own Side without 
"aiting for the Individual members to move 
for making amendments to these three 
provisions. 

SHRIINDRAJIT GUPTA (Basirhat) : 
Mr. Chairman Sir : On behalf of my p"arty, 
I extend a warm fraternal welcome to 
the people of Arunachal Prade~b on this 
occasion of their being conferred full 
Statehood and thereby taking tbeir rightful 
place in the family of peoples who make up 
the Indian Union. It is good that the Govern-
ment of India bas tak.eD this step. 

Havins said this, I regret to say that I 
cannot extend my support to tbe cons-
titutional amendment Bill which in my 
opinion takes away a great deal of araco 
from the gesture which tbe Govornment hal 
made and will leave, I am afraid, a bad 
taste in the mouth. 

Many Members have already spoken. 
I don't want to dilate on this. But the 
Home Minister bas got to explain to tbe 
House and the country in general as to why 
these discriminatory provisions have been 
brought in here. For what reason this has been 
brought? It is not enough to say that tbis 
is a sensitive area. Which of tbe border areas 
is Dot sensitive today, please explain to mc. 
W bich of the border States, particularly in 
the nortb-eastern region-l am not referring 
to the Jammu and Kashmir at the moment, 
tbough I am sure it is no less sensitive 
from the point of view of the security of the 
country--can be described as not being sen!!!-
tive and crucial for our strategy of guarding 
our borders '1 So, why only in the case of 
Arunachal Pradesh these specIal powers are 
being given to the Governor? It cannot be 
questioned under any circumstances I He is 
free to do what he likes on any matter. 
which .he considers to be connected with law 
and order. 

For example, I have received-many 
Members must have also received- a sort of 
~1emorandum which is being submitted to 
the Prime MlDister on behalf of the 
Arunachal Pradesh Students' Union. In the 
course of that they stated in one place that 
recently the students wanted to organise a 
protest rally against the Chinese in trusion. 
But that was banned by tbe Government of 
Arunachal Pradesh. Actually there is a con-
fusion here because the question of Chinese 
intrusion is not a que~tion of law and order 
at all. Pr~blems of law and order should be 
djstinguished from problems which are direct-
"I) conc~rned with tbe security or territorial 
integnty of the country as a whole. Tbe 
border of Arunacbal Pradesh is the border 
of India. It is not the border of a State only. 
If there i, an intrusion by a foreign force into 
that tarritory well to deal with tbat, of courso, 
Government of India has to take necessary 
steps but as far as ordinary law and order 
qUi:stioJl$ arc concerned as so many members 
ioeJudios members feom that area have poil1~ 
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ted out there has nevt.r been aJ, Jaw and 
order problem here unlike what took place 
in Nagaland and ~izoram. In fact, in 
Nagaland also at tbe time of conferring 
Statehood 1 think, in 196 1 it was only , 
because of the conditions which had been 
created in one part .of Nalaland tbat tbis 
power was giveu to -the Governor. I do not 
know whether those powers are still in force 
or not. But as regards M izoram the bill of 
which we passed only the other d~y .no such 
power was taken by lhe Governor. So why 
it is there in this case? Are we wanting to 
teach a lessoD to our people especially tribal 
people on the border that unless you go in 
for insurgency and armed rebellion against 
the Centre you are not going to get full 
rightb and Statehood? I do not uncerstand 
this. You have to convince people of tbat 
area why this di;)crimination is being made. 
I am not in fa'iour of some Governor 
sitting as a super-despot to decide at his 
own individual discretion what he will do 
or will Dot do. 

There will be un elected Assembly. Don't 
:) ou trust the people of Arunachal Pradesb? 
Don't you trust the Government tbat they 
will bring into power to look after the law 
and order problem? One shoul4 not give 
with one hand and bebave in su~b a \\lay 
that it takes away the grace of the whole 
thing with tbe other. So we are totally 
opposed to it. My party cannot support this 
Constitution (Fifty-fifth Amendment) Bin 
on the question of special powers to the 
Governor. 

Sir, it has been pointed out quite 
correctly and I also looked up the figures 
that the Arunachal Pradesh area is five times 
morel as compared to Nagaland. Nagaland 
bas sixty seats as provided under the Cons-
titution. You have given 60 seats to 
Nagaland. In this case the future Assembly 
will bave 40 seats but for the time beiDg they 
must be content with 30 seats. What is the 
principle involved in this? We cannot under-
staDd. At Jeast you must carry conviction 
to the people of Arunachal Pradesh other-
wise you will be creating a dangerous situa-
tion whicb could be exploited in future by 
forces who want to create trouble. 

This is a very ill-advised thing and I 
Ibould say some bureaucrats, perhaps of the 

Law Ministry, who drafted this Bill seems to 
be still 'sufferiog from some kind of old 
colonialor meotality. We have finished with 
colonialism loog ago but some people, 
unfortunately, suffer from some kind of colo-
nial outlook towards these tribal people who 
are situated on the broders of our country. 
That is why somebody thought of this jd~ 
of the Governor sitting on tbe top of State 
Assembly. How will it hclp you? This is not 
the way to deal with Chinese intrusion. Is 
the Governor going to deal with Chinese 
intrusion ? That is a different matter which 
Government of India has to deal with. 

So, Sir, I would beg of tbe Minister. Of 
course, he "'ill explain the whole tbing but 
when you are doing something after so many 
years against tbe whole background which 
we know earlier in respect of Nagaland and 
M izoram do not do things in this kind of 
baIting, hesitant and reluctant way wbich 
creates a bad impression among the people 
of Arunachal Pradesh whom we are trying 
to benefit. Therefore, I would argue stroDgly 
against t.hose special powers being given to 
the Governor_ 

13.00 brs. 

As regards the seats in the Assembly, I 
do not understand wby a constitutional 
provision, which is there already, sbould not 
be applied in this case. In fact, herc is a 
much bigger area than Nagaland-five times 
bigger-and many more constituencies will 
be required There are many more tribals 
living beIe. Tribal people of different ethnic 
groups inhabit tbis area. They must all find 
proper representation in tbe Assembly, if 
that Assembly is to reflect properly the 
composition of the various tribes in 
Arunachal Pradesh. Instead of providing for 
that, you are moving in the opposite direc-
tion and trying to truncate the size of tbe 
Assembly and the represntation which will be 
there. So, why is .this being done? I thmk, 
this is not a correct step which is beiDI 
taken at all and, therefore, I cannot support 
these provjsions. 

13.01 hrs 

[MR. SPEAKER ill the Chair) 

Finally. I would say tha t a very impor-
tant point has been raised by many Members 
about what we have provided in t~ 
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Bill on Mizeram. In fact, I remember many 
of those points were adopfed to bere and 
tile Minister explained them. A poeral 
protection clause was inserted wbicb assured 
tbose tribal people that their various customs 
and 1U8ICS. tbeir rigbts regarding land, 
ownership of land, holding of land tbeir 
local customs and so many otber things 
would~be protected. Here wby is it tbat 
such a clause should not be included in this 
case 1 I don't understand tbat. We do not 
want tribal people's land to be alienated 
from tbem or otber customs and things. ·Tbey 
feell that their customs are not being respec-
ted. If it could be done in the case of 
people of Mizoram, why not in the case of 
people of Arunacbal who are also tribal 
people? They bave g\)t centuries old customs 
and tbioas which you may not agree witb. 
All of tbem we may not agree with. But 
you cannot ride roughshod over these 
tbiDlS if you want to assimilate all these 
people really into our common family of 
Indian people. Therefore, I do not know 
wby this has been left out. 

As far as development is concerned, it is 
for the Central Government mainly because 
the State Government will not have resour-
ces-I am quite sure. The Central Govern-
ment must pay special attention for allotting 
adequate resources· There are so many 
other tbings done here. AI Prof. Ranga 
himself bas pointed. out, it is a place which has 
DO communications at all. You will have to 
provide for subiidised food and subsidised dis-
tribution of food and transport. Freiaht ratel 
will have to be subsidised; roads will have to 
be built. There is also tbe whole question of 
intensive development of agriculture, horti-
culture, poultry farmiDI, animal husbandry 
and so many other thinp. 

Then, Sir, there are certain mineral 
resources available in Arunachal Pradesb on 
tbe basis of which studies have to be made. 
They have to be helped to develop certain 
iDdustries--small scale industries perbaps-
extensive electrification, irriptioD All these 
tmop will be. rCCluired. In addition to roads, 
rGpeWaY communications will be required. 
Witboat that. we caDDot eveD open .Jp tbis 
_ca. 

Therefore, I would say that tbe lacuna 
in the Bill-I am talking not of tbe Cons-
titution (Amendment) Bill but tbe otber 
Bill-centres round tbe question of tbe 
Asstmbly. An Assembly is goinl to be set up. 
Tbere sbould be a provision for early 
elections. There is no provision as to when 
the elections are going to be beld. The 
election should be beld (and why Dot1) as soon 
as possible. Tbe total number of se.u sbould 
be '" hat is prescribed in tbe Constitution, that 
is, not less than 60 which has been liven in 
the case of other States. Why not in the 
case of Arunacbal Pradesh? 

Sir, I would remind tbe House tbat durina 
the 1962 events wben the Cbinese forces bad 
come right down throuab Arunachal almost 
to tbe border of Assam, a large part of 
Arunacbal had been penetrated. We did not 
get any such reports of people of 
Arunachal sidinl witb the Chinese forces, 
nor do we subsequently get any reports of 
their baving developed some kind of affinity 
with the Chinese and to consider tbemselves 
to be less Indians than to be with them. 
They have never done that. At that time 
also, they beld resisted and now they want 
to resist. I have told you about tbe 
demonstrations which they wanted to take 
out protesting against the Chinese intrusion. 
It has been banned. Permis~ion was, of 
course, not given by the present State 
Government of Arunachal Pradesh. We 
ha "e no grounds on which we can, in any 
way, mistrust these people or doubt them or 
suspect their bonafides, their nationalism or 
their patriotism. and, therefore, I would say 
tbat it is very wrong to come forward whicb 
such a provision which will make them feel 
h'lmiliated. I was not goinl to say 
'humiliated', but Prof. Swell has used that 
word. because be belongs to tbat tribal 
family and be says tbat tbey would fcel a 
sense of humiliation, or being discriminated 
again~t; because of what is already there in 
Mizoram, N.pland and other places. 

I am sorry. we cannot support tbis Cons-
titutional Amendment Bill; it has nothiDI 
to do with the creation of a new State. The 
new statebood will be welcome fully, but to 
this question of putting on the top, the head 
of tba t State. this ki Dd of special Governor 
with special powers, we are totally opposed. 

As far as the formiog of tbe statebood 
is concerned, once apin. on bebalf of ml 
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party, I warmly welcome It and we wish the 
people of Arunacbal well and hope that tbey 
win 'become really prosperous and a strona 
unit of the Indian unioD. . 

THE PRIME MINISTEk (SHRI RAJIV 
GANDHI) : Mr. Speaker. Sir, today is 
indeed a areat day Arunachal Pradesh and I 
would like first to congratulate all tbe 
residents of Arunachal Pradesh; 

Arunachal Pradesh is a \ltry beautiful 
and lush part of our country with a areat 
.,eace-Ioving people, a people who have siood 
strongly with the rest of India at the most 
difficult times They have, for a long time, 
been cheri~bing their political aspirations for 
rull statehood and today we pass a Bill to 
give tbem their status. 

There cwn be no question of mistrusting 
or not trusting the people of ATunachal 
Pradtsh. As I said, the people of Arunacha1 
Pradesb have stood and demonstrated very 
strongly their adherence to our nationa I 
intesrity and our unity. 

When a Uoion Territory such as 
Arunacbal Pradesb cbanges over from being 
a Union Territory to a State. rerbaps the 
most important aspect is tbe pJeServation of 
their indepetldent cultural identities, indepen-
dent not just as Arunachal Pradesh as one 
unit, but within Arunachal. Pradesh the 
numerous different tribal identities that are 
there, their numerous cultures, tbe numerous 
customs that are there, must be preserved. 
And I hope. tbat the new Government, the 
State Government will take steps to see tbat 
there is no encroacbment on these traditional 
areas. Simultaneously. we mU!!tt see that the 
customary law that prevails is protected. I 
just heard an Hon. Member speaking of a 
fear 1hat this will not be there. but I bave 
00 doubt that the provisions already exist 
under the Constitution to givt' full protection 
to these cu~tomary laws and customary righes 
Bnd we haVe been into this detail, if I 
remember correctly. _ .• 

SHRI INDRAJIT GUPTA 
provision was,' therefore, ",ade 
Mizoram Bill, why not here ? 

. 

Specific 
in the 

SHRI RAlIV GANDHI: We made the 
8pec~fic provision in Mizoram onl)' becapse 

M;zoram wanted it in the Accord. We have 
checked it UP. there is notbina tbat is Biven 
in those special provisions that is Dot 
available otherwise under our Conati~tioD. 
The special riabt for customary law is 
available for tribals and I have DO doubt 
that it will be av.ilable to Arunachal Pradesh 
and if there IS aoy doubt, I will not hesitate 
to live that pro~tion. 

Arutiacbal ltradesb bas developed 'rom 
what was o.rilinalJy unadministered areal to 
the North ... East Frontier Agency. to Union 
Territory and now to a State. The people 
have slowly developed and gained experience 
and I reel tbat they are fully read, to tate 
over this new task of Jookiog after their own 
development and destinies. I have no doubt 
that this major step for Arunachal will be 
one more step in tbe advance of the inte-
gration of our nation into a more cohesive 
and more united entity. Tbe far- flUDI areas 
must be brouabt into the mainstream; 
Arunachal comes into tbe mainstream of 
I ndia today. 

Let me once more great the people of 
Arunachal on this historic occasion. I hope 
that the fulfilment of their political 
aspirations will enabJe them to purposefully 
develop culturally. develop economically and 
develop as one integrated part of India. 
Thank you very much. 

SHRI INDRAJIT GUPTA: Will you 
throw light on this question of special powers 
being given to the Governor? Why is it 
necessary? 

SHRI RAJIV GANDHI: If the Hon. 
Member is really interested, I will ask the 
Law Minister to call him ov\;r to interpret it. 

we discussed this at great length on tbe 
floor of the House earlier Han Members 
argued about tbe legal tecbnicalities and 
when we talked with tbem, it was patently 
clear that what we ",ere saying Was correct. 
There was no technicality involved. Apin, 
I would not like to reduce tbe level of the 
debate to tecbnicalities. 1 "'ould not Uke to 
do it. Instead of wasting tbe time of the 
House, tbe Hon. Members are most welcome 
to come to tbe Law Minister; he will discuss 
the technica lities. They can come to the 
aome Mjpist~r and disRlss the tfJCbniCJUti .. 
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If they are really interested, instead of just 
talkiog io tbe House, I would request tbem 
to come and talk. Because, I bave seen on 
past occasjons that tbey make a statement 
in tbe House, but when it comes to actually 
loiog and talking about it and getting into 
depth. then suddenly everybody disappears. 
Nobody is williag to take a positive stand 
on the issnes. I would welcome it. 

SHRI INDRAJIT GU~TA : Mr. Prime 
Minister, do you consider this investing the 
Governor with special powers over tbe State 
Assembly to be a technicality? 

. SHRI RAJIV GANDHI: Sorry. I did 
Dot talk about tbe sp"'ciaJ powers. I talked 
about tbe customary laws. The Governor 
bas tbe same speci~1 powers as are availat.le 
in Nagaland. )f yC'u listened to what I have 
said, this is what I have said very specifically 
about cultural identity and customary laws: 
The Governor in Nagalar.d has similar 
powers. T hey have not been used I ba ve 
DO doubt that the Governor in Arunachnl 
wilJ not use these powers. 

SHRf BASUDEB ACHARIA (Bankura): 
Then, "'by should there be this clause about 
special powers? 

SURI RAllV GANDHI: We have kept 
tbe powers because this is a very sensithe 
area. We have a major bor(fer question in 
that area, unlike any orbor part of tbe 
COUDtry, wbere we -do not have a border 
question of that magnitude. \Ve have felt 
tbat it is necessary in tbis transition phase 
for the Governor to bave certain powers. 
Like I havo said, we have not used thCfte 
pov.en in Nag!lland and I do . not envisage 
tbe Governor using the5e powers at aU. But 
if the Hoo. Members have a true ft-eling for 
national integrity and unity of tbi, nation. 
they would not reque~t us to weaken tbe 
provision in a very sensitive border afea at 
tbi' eritical stage in the i:'order areas. ----_ 

STATEMENT RE: INCIDENTS THAT 
TOOK PLACB I~ DBLHI O~ 5TH 

DECEMBER, t 98 6 

[English1 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Guru Teg Bahadur 
martyrdom day is traditionally observed by 
taking out a procession from Gurd \\ ara Sis 
Gaoj to Gurudwara Rakabgaoj Since tension 
prevailed in the Chandni Cbowk. afler the 
incidents of 2nd December, 1986, the 
organisers of the procession in their dis-
cussions with the Delhi Administration on 
the night of 4th December, 1986 agreed 
not to take out any procession from Gur-
dwara Sisganj. Consequently curfew was also 
imposed in the Chandni Chowk area from 
7.00 A M on 5th Oece:nber. 1986. How-
ever, later in the morning of 5tb DecelI'ber 
the organisers insisted on taking out the 
procession and the Delhi Administration 
keepioSl in view the religious sentiments 
agreed to allow a symbolic procession for 
which an alternate route was worked out by 
the D\!lhi Police in consultatIon with the 
orgaolsers. 

2. When the proce4ision started formiog 
at about noon, a large number of people 
started collecting from all sides of Chandni 
Cbowk and indulged in heavy brick batting 
Bnd stone tblowing. The Police. however, 
managed to disperse the violent mob. In the 
process of dispersing tbe crowd and provid-
ing clear passage to the processionist, Police 
had to fir~t resort to lathi charge at 3 p1aces 
and later 1 3 rounds were fired as warning 
sLots. 

3. At about 2.25 P.M. when the pro-
cession was fuJly formed and was about to 
move towan!s Red Fort, a crowd aaain .. 
started forming. The Police arrangements 
enabled the procession to move without 
hmdrance. 

4. Meanwhile. a few hundred persons 
collected inside the Gurdwara BaDgla Sahib 
for taking out the martyrdom precession. 
The Police persuaded them to ta kc out tbe 
procession from BangIa Sahib to Gurdwara 
Rakab Ganj which is a short distance, .with-
put waiting for the main procession frQ[Q 
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Gurdwara SI. Ganj as the proaress of the 
main procession was very slow. When the 
procession reached near Goidakhana at 
about 3.00 P.M., two persons on a motor-
cycle are reported to have told the proces-
aionlatl that two Sikhs had been killed in 
Police firing near tbe Red Fort. This in-
flamed the ,racessionists aod they ran back 
to the Gurdwara Banlla Sahib and started 
petting stones 01\. tbe vebicles passinl by. 
The Police used tear las and the situation 
wal brougbt under control. 

5. At about 3.15 P.M., a truck driven 
by a younl man came out of the Gurdwara 
and ploughed into a C.R.PF picket, which was 
.tationed on the outer ring of the round-
about. Three CRPP pertonnel and one 
occupant of the vebicle were killed in this 
Incident. Tbe situation again took an ugly 
tum and tbe Police had to use tear-ps and 
resort to firing. Two more persons were 
killed bringing tbe total number to six. 
Twentyeigbt persons, including 18 police 
officials, were injured. One Sub-Inspector 
received gun sbot i~juries. 

6. The procession from BangIa Sahib 
Gurdwara was safely escorted to the Gur-
dWara Rakabganj where it terminated at 
about 6.00 P.M. 

7. A Magisterial inquiry into the 
incidents of violence around Gurdwara 
BangIa Sahib has been ordered by tbe Lt. 
Governor, Delhi. The inquiry will determine 
the facts including the sequence of events 
leading to the incidents of violence resulting 
in the death and injuries to police personnel 
and otbers and will also fix responsibility for 
tbe incidents. Three cases of rioting and one 
case of murder have already been registered 
in connection with tbe above incidents. 61 
persons were arrested in these ~ cases on tbe 
same day. . 

8. Curfew which was imposed in the 
Cbandni Chowk area on the morning of S th 
December J 1986 Vias relaxed for two bours 
on 6th and five hours on 7th December, 1986. 
Curfew was also clamped around Gurdwara 
Bangta Sahib on tbe evenins of S tb and 
around Gurdwara Rakab Ganj OIl the Disbt 
of Sl6th December, 1986. Curfew bas now 
bcon witbdrawn from a1l tbe areas. 

9. The situation is still teose but is fuDy 
under control. The Police is inteosively 
patrolling the city and tIlajotaininl very 
strict vigil. The Army was positioned in 
sensitive areas of West and East Delhi as a 
stand-by measures on 6th and 7th, but it 
bas since been withdrawn. 

10. I would like to take this opportu-
nity to express my tbanks and appreciation 
for tbe co-operation and restraint shown by 
all sections of the society. Because of thia. 
tbe Delhi Administration was able to contain 
the situation and to bring it quickly uDder 
control. I am confident that tbis active 
support will always be forthcomiDl in order 
to maintain peace and tranquility in tbe 
capital and I would also appeal to tbe 
Hon'ble Members of tbis august House for 
tbeir continued support in this direction. 

11. It is a matter of deep regret tbat 
three brave men of CRPF were killed while 
performing their duties. It is also regretted 
that tbree more lives were lost in the 
incidents of 5tb December, 1986. Tbe 
House would, I am sure. Uke to join me ia 
extending our deepest sympathies to the 
families of those who died in tbe unfortunate 
incidents. 

[&gllsh] 

MR. SPEAKER = Now we will adjourn 
for lunch and will reassemble at 14.20 bra. 

13 J9 hrs. 

Th, lok Sabha ,hen adjourned lor 
lunch till twenty mi"utes past 

Fou,.te,,, of the Clock. 

Tile Lok Sabha reassembled. aller 
lunch, at Twenty FOllr mi"utes pal 

Fourteen of the Clock. 

[SHRI SHARAD DIGHE : ill,he Chai,] 

SARI THAMPAN THOMAS (Mavell-
tara) : Sir, tbere was a statement made b, the 
Home Minister. and we would liko to bave 
some clarifications, and al$o • di~ussioD 011 
these points, 
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MR. CHAIRM"~ : Not DOW. We are wisdom of tbe Government of India fot 
DOW discussiol the Constitution (Amendment) bavinl waited to live time to a vcry 
Bill. important unit of the north eastern region. 

SHRI THAMPAN THOMAS: I have a 
paper with me, Sir. I want to furnish certain 
information. Tbis is a paper wbich has come 
up with a photograph •••• 

MR. CHAIRMAN : Not at this stage .•. 

SHRI THAMPAN THOMAS : Tbis 
paper sbows a photograpb about tbe incident. 
Jost prior to that, 8 lorry was dasbing against 
the Jawans. If the Police bad tbe intelligence 
to sboot doWD .••• 1 mean to burst the tyres, 
this would not have happened. That is the 
first thing. So. I would like to get the clarifi-
cation from tbe Home Minister on tbis 
subject. 

One more thing I would like to submit, 
Sir, about compensation. Wbat compen-
sation bas been paid to people who died ? 

-----
14.25 brs. 

CONSTITUTION (FIFTY-FIFTH 
AMENDMENT) BILL, 1986 

AND 
STATE OF ARUNACHAL 
PRADESH BILL, 1986 

-Contd. 
1&.r/gA] 

MR.. CHAIRMAN: Mr. Tombi Singh. 

SURI N. TOMBI SINGH (Inner 
Manipur): I consider it really a privilege 
OD the Floor of tbis Hou ... e to support and 
welcome the two BiUs with regard to 
Arunachal Pradesh. This after passing tbe 
two Bills. will be completing a glorious 
process of organising tbe north eastern area 
comprising the Statos of Assam, Nagaland, 
Arunachal Pradesh, Manipur, Meghalaya, 
Mizoram and Tripara. They are popularly 
known as seven si~ters. Arunachal had 
deserved this status much long ago when I 
recollect my participation in th~ debate when 
in 1971. 1 S yean alO in the montb of 
December the ~orth Ea~tem A ea Reorgaoisa-
tion Bill was pas~ I bad remarked emphati .. 
caU, that Arunachal Pradesh and Mizoram 
81e)o should become States like the rest of 
tbe Dei,hboun, I (:ao quite appreciate th" 

When Mizoram Bill was passed some time 
back. a few months back, I bad also tho 
privilege to make this observation tbat 
Arunacbal Pradesh should not bo left behind. 
It was already time that Arunachal Pradesh 
should have a status. Similarly, I had also 
observed that Goa, with all its economic 
possession and justification, should also 
come-sooner the better-to north eastern 
area after tbe completion of this reorganisa-
tion. 

Now I would like to make an appeal to 
the Government of India, to the Home 
Minister that the wisdom, the idea which 
caught imagination and foresigbt of Pandit 
Jawahar Lal Nehru in thc early 60s when 
Nagaland was made State followcd by the 
reorganisation of the north eastern area in 
1979, then Mizoram and now Arunachal, 
the emphasis should DOW be on the economic 
reconstruction and economic development of 
this area. 

Mention bas been made of the viability 
of tbe small units, political fulfilment, 
fulfilment of tbe desire and tbe aspirations 
of these people, small units which have been 
separated. which have to remain separate 
from each other in order to preserve their 
identity that is there. 

Now the second emphasis which has to 
come from the government's initiative is 
that this area bas to be given the necessary 
economic consideration. Now many of 
these States are far flung; they are very 
remote from Delhi; and these States like our 
Mizoram, Manipur, Nagaland. Meghalaya 
and Arunachal Pradesh are hilly States. So, 
naturally, big tndustries cannot be established 
over tbere. 'But what sbould be attempted 
is tbat sman industries small projects should 
be established there where people can be 
profitable eOlased to make themselves self-
Rufficient, self-existent. A, far as Arunachal 
Pradesh is concerned, 1 would like to 
observe that tbis is a State with big area 
and very scanty population. It has lot rich 
natural resources; natural1y. this can be 
developed as one of the richest States of 
the country. Taking into consideration this 
aspect, one has to see the working of the 
NQrtb Saltern CouDcil which has been 
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assigned a very important work of coordi-
natiDl the development of tbe small States 
in the north eastern area. In this respect, 
I would like to sugest that the North 
Eastern Council is doiD. a good work. But 
then it should be made to work better and 
more effective by organising units in the 
State Capitals. We have seven State Capitals 
and Shillong occupies a very important 
position and also" the other States. But 
Shillong in a way is far away ftom many of 
the ~tate Capitals, for instance, Agartala, 
Aizawl, Ita nagar , Imphal and Nagaland for 
that matter. I do not propolle that the 
headuquarters of tbe North Eastern Council 
should be shifted from ShilJong, but I only 
propose that in order to develop these 
small States-particularly Mizoram, State 
like Arunachal Pradesh which have c-ome 
up just in the process of the State, it should 
have units which can look after the deve-
lopment of these small States with more 
or less their own equipment, with their 
administration efficiently. Now, what happens 
is that everybody bas to go ShilloDg 
which is in a way much far away than 
Delhi. J~or instance for postal delivery, 
from Sbilloog there is a class of mail 
known as second mail despatch, message. 
decision conveyed from the North Eastern 
Council to far flung places like Agartala, 
Aizawl, Itanagar, which takes as many as 
15 days to 20 days. this means that tbe 
North Eastern Council bas to be made much 
closer and that it should be provided with 
better communications, not only by way of 
roads but also by way of telephone, telegrams 
and postal facilities. Of course, railway 
facilities in between these seven States are 
not adequate. Tberefore, I would like to 
suggest in this context to tbe Home 
Minister that the Nortb Eastern Council 
should coordinate tbe development of these 
States; more fund should also be given; 
also more staff and more expertise should 
be provided so that they caD distribute their 
staff and fund among each of the State 
Capitals by openiag small units. 

Now the Guwahati Hilh Court is taking 
care of all the States. Now Arunachal 
Pradesh Bill has incorporated that the 
Guwahati High Court will be incharle, will 
be taking care of the legal and judicial 
requirements of the seven States. There are 
so maoy cases pending berore the High 
Court in respect of certain States. There 

are some States which are Dot as litipnts as 
their nejghbours. But States like TripUJ'a, 
Manipur-I have no parlicular informatioD 
about Arunachal Pradesh-Mizoram may be 
also more or less on the same footiDI. I am 
better informed about Tripura and Manipur. 
I would like to observe that the Guwahati 
Hip Court is nOt at all sufficient DOW to 
take care of tbe judicial requirements of the 
seven States. So. to this end, either 
lovernment opens or establishes separate 
High Courts for States which may Dot be 
possible at the moment so quickl, in which 
case the alternative I would sugest to tbe 
Government of India is that these States 
should halle parmanent benches, not a single 
bench, permanent bench with more thaa one 
member so that they can on their own-they 
should be parmanent also-take cases and 
decide them so that people from Itanagar, 
from Tripura, Aizawl, Manipur and 
Nagaland do not have to come to Guwabati 
for these cases because tbe expenses are very 
prohibitive and at tbe same time people 
do not get easy and quick remedy of these 
thinls. 

The Government of India bas a special 
responsibility for the establishment of 
harmonious relations among these sisters, 
so called seven sisters. So far we have seeD 
that there is lack of understanding, lack of 
communication. lack of much needed barmony 
among the States. And this stands in tbe 
way of coordinated development of the 
States. If you have an aerial view. they 
look very close to each otber apparently. 
But each member-state has got its own 
aspirations, so much so that some member 
states dream expanding their areas sucb as 
Greater Mizoram, Greater Nagaland and 
like that. The result is that it puts obstacles 
in the development tbose areas and also 
spoils t he much needed neighbourl, 
harmonious relations amoDg States. There 
is a Iso a constant tendency on tbe part of 
police organisations and law aDd order 
agencies of the neighbouring States to work 
towards that end. This way, much needed 
money and energy is wasted. I think, tbe 
Hon. Home Minister's knowledge and 
infromation of tbe problems and the require-
ments of the north-eastern areas is perfect. 
I would sUlgest to bim that by utilisiq all 
this information and experience. be should 
strenltben tbe hands of tbe North Eastern 
Regional Council on tbe one hand, and OD 
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the otber, open more permanent benches of 
the Biab Court and also see tbat there is 
bettOl' coordination and much needed 
harmonious relationship amona tbe States so 
that tbere is proper development of tbe area, 
and this development is not bampered. 

I would like to conlnatulate tbe people 
of Arunacbal Pradesh 00 tbis glorious day. I 
wish them aD prosperity and best of relation-
ship in future amonB the States. 

SHRI THAMPAN THOMAS (Maveli-
bra): I am 00 a point of order. Before 
lunch, the Hon. Home Minister was making 
a statement witb reprd to the law and 
order situation on the 5 th In this city. We 
wanted certain clarifications. And we wanted 
to bave a discussion on tbat. I bave a very 
valid point wbicb is to be raised, and that 
.. tbe two jawaDs wbo died, beloDged to 
may State. 1 would like to know wbclbcr 
any compeasation has been paid to them .. 
(/IIIc"1IJI1 lou). 

MR.. CHAIRMAN: No discussion on 
tbis. That is over now. There is no point 
of order. After tbe statement there is no 
question of clarification. Sbri Sunder 
Rajan. 

SHB.I THAMPAN THOMAS : This is 
DOt fair. In Rajya Sabba. tbe Hon. Minister 
bas aarced to aive clarifications. We are 
also entitled to have it. Something is beinl 
bidden from tbe Members. 

MR. CHAIRMAN: Nothing gOCl on 
record. I bave Dot allowed you. I have 
DOt anowed anybody. Nothing Will go on 
record. 

(/nterruptio"s) *. 
Mil. CHAIRMAN: There is no discus-

lion bere on tbe statement made by tbe 
Home Minister. 

THB MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHR.IMATI SHIELA DIKSHIT) : 
There il a discussion 10iDI on on the Consti-

•• Not recorded. 

Arunacbal Pradesh. Thero is DO precedent 
which says that you must discuSi that state-
ment right DOW. I would request you to 
kindly keep quiet risht now. Let UI go 
tbrough the discussion on tbe Constitution 
(Amendment) Bill aDd tbereafter we will see 
what be can do. 

( Interrllptio",) 

MR. CHAIRMAN: It is all risht. That 
is sufficient. You may discuss with tbe 
Minister tbereafter please ... 

(I"tl!rruprloa)* • 

MR. CHAIRMAN: At the moment, 
there is no discussion please ••• 

(Inle"uplions) * * 
MR. CHAIRMAN : We are discussing 

tbo Constitution Amendment Bill. Mr • 
Soundararajan ••• 

(lnle,.,upliDnl) * * 
SHRI SAIFUDDIN CHOWDHARY 

(Katwa) : We want a word of assurancc that 
there would be a discussion ••• (lllte""ptlons) 

MR. CHAIRMAN : That is for you. I do 
not say anything .. 

(Tnterrllptio_) * * 
MR. CHAIRMAN: Yes, Mr. Soundara-

rajan, you go on plea Je ••• 

(lnlerrupllo",) * * 
MR. CHAIRMAN: Nothing goes aD 

record now .•• 

(Inte,rllptlo1U) •• 

SHRI N. SOUNDARARAJAN 
(Sivakasi) : Sir, 00 behalf of my party 
AIDMK and our leader Shri M. G. Rama-
chandran, I wholeheanedly lupport Ibis 
Bin which provides for Statehood to the 
Union Territory of Arunacbal Pradesh. 
RealJy spe.kiog. it i, an bistoric event for 
tbe people of Arunachal Pradesh. I allo 
conaratulate tbe Central Government for 
bringiog this piece of legislation which is a 

··Not recorded. 
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lona-staodios demand of tbe people of movement, great freedom fighters like 
Arunacbal Pradesh. The peopl of Arunachal 'Maban Arivind', tbe great Tamil Poet. 
Pradesh have a distinct cultural and religious Subramanya Bbaraljar; and Subramanya 
identities as also tbeir own customary laws. Siva took asylum in Pondicherry. Many 
Keepios this in view, the Central Govern- other freedom figbters also took sbelter in 
ment has come forward with this piece of Poodicberry during freedom movement. 
legislation which will help the people of These freedom figbters worked for tbe cause 
Arunachal Pradesh to preserve tbeir cultural of India's independence from Pondicberry. 
and religious identity and also tbeir custo-
mary laws. I also request tbe Central 
Government to provide all possible help to 
the people of Arunachal Pradesh for their 
development as it is a sensitive area. In tbis 
piece of legislation, tbe law and order power 
is vested witb the Governor, wbich is an 
unknown thing to the States. So, I request 
the Central Government to reconsider placing 
the law and order power in the bands of 
the Governor. No time limit for \esting in 
the Governor the Jaw and order power has 
a]sa been mentioned in tbe Bin. I request 
the Central Government to prescribe tbe 
time limit for the Governor to h9ndle the 
law and order situatioD. With these words, 
I thank you very much for giving me this 
opportunity to speak. 

[Trans/at ion] 

• SHRI P. SHANMUGAM (Pondi-
cherry) : Mr. Chairman, Sir, I am thankful 
to you for giving me an opportunity to take 
part in this debate 00 the Constitution 
Amendment Bill providing for the establish-
ment of the State of Arunachal Pradesh as 
tbe 24tb State in the country. I welcome 
this Bill. 

Sir, in this context, I would like to 
draw tbe attention of tbe Hon. Minister .. 
Shri Buta Singb, that there are other Union 
Territories under the administration of the 
Centre. There are Union Territories like 
Pondicberry. Goa, Diu and Daman, etc. 
which have not been considered for state .. 
hood. I may point out that tho people of 
my Constituency, tbat is, Pondicherry. have 
been demanding since lon& that Pondicherry 
should be given the statehood. Pondicberry 
Assembly has also been requesting the Centre 
to declare Pondicherry as a State. Sir, it is 
a lenuine demand because Pondicberry has 
its distinct culture, customs and heritage. It 
has a distinct identity. In the freedom 

.The Speech was oriainaJJy delivered in 
Tamil. 

In this connection, I may bring to tho 
notice of the Hon. Home Minister, Sbr; Bura 
Singh, that Pandit Jawabarlal Nehru bad 
paid special attention to tbe Union Territory 
of Pondicherry and also to tbe people of 
Pondicherry for maintaininl its distinct 
identity, culture and beritaae. Panditji 
helped for smooth transfer of Pondicberry 
wbich was under the French rule for 250 
years and acces~ion of tbe same to the 
Indian Union. Since Pondicberry became 
independent and its accession to the Indian 
Union. Pondicherry ta~ been marchinl abead 
in industrial. educational and cultural aDd 
scientific fields. Sir. it il!t but proper for the 
Ceo tre 10 consider fuJfilling tbe wishes of the 
people of Pondicherry by giving statebood 
to Pondicberry. Our beloved late Prime 
Minister, Sbrimati Indira Gandbi had also 
special interest in the people of Poodi-
cherry . 

Sir, I am tbe only Member of this 
august House representing the people of the 
Union Territory, Pondicherry. Therefore, 
Sir, on bebalf of tbe people of Poodicberry, 
I would request the Hon. Prime Minister, 
Shri Rajiv Gandhi, kindly to consider giving 
immediately full statehood to Pondicberry. 

[English] 

SHRI DINESH GOSW AMI (Guwabati) : 
On bebalf of the people of Assam, its 
Government and on behalf of my pany, I 
congratulate the people of Arunachal for 
attaining on tbis day their Statebood a new 
status of State and to that extent I welcome 
the provisions of the Bill. The State of 
Arunacbal Pradesh Bill 1 986. But as bas 
been mentioned by a number of speaken, I 
feel w bat has been achieved. has been dilu-
ted to a areat extent by some of tbe provi-
sions. 

I feel there are four objectionable featu-
res both to tbe Constitution Amendment 
Bill as well as tbe State of Anmacbal 
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Pradesb Bill. All these have been mentioned 
before and so I very briefly recapitulate tbe 
same. I belie\'e there is no ground whatso-
ever as to why the State of Arunachal bas 
been denied minimum Dumber 60 in the 
Assembly whicb is guaranteed under Article 
170 of the Constitution. I do concede that 
tbere may be situations where the number 
may be less tban tbe number mentioned in 
Article 170 In fact in Mizoram we bave a 
Jesislature with less than wbat has been men-
tioned in Article 170. But Mizo people 
themselves wanted tbat their Assembly should 
be constitute of less than sixty members. In 
fact. of many States the Dumber was Jc=ss 
tban what is mentioned in Article 170, it 
was stated in tbe ameodment that notwith-
standiog what is contained in the Constitu-
tion or notwithstanding what is contained iD 
Article 170 of the Constitution, the number 
should be less. Even that drafting care bas 
not been taken so far as tbis Draft is con-
cerned. But wbat is more objectionable is 
that if we look to tbe topography of the 
Arunachal and geograpby, there may be no 
reason why Arunachal should Dot get 60. In 
fact it should be more. 

The geographical territory of Assam is 
78438 sq. kms. We have in Assam I 14 
Members in the Assembly. So rar as Aruna-
chal is concerned, it is even larger in term 
of territory tban Assam baving 83743 sq. 
kal. I made a comparative study and I found 
tbat so far as Assam is concerned it will 
send representative to the Assembly for 602 
sq. kms., Manipur will scnd one representa-
tive as against 373 sq. kms. Megbalaya will 
send one representative as against 373 sq. 
kIDS.. Nagaland will send one representative 
as apinst 276 sq. kms. and Arunachal 
Pradesb will send onc representative as 
against 2187 sq. kms. This is something 
which I do not understand. If Napland, 
Megba.laya and Manipur situated almost in 
similar position of Arunachal and are in 
lOme respect in a better position can send 
ODe representative as against a sq. km. of 
276 or 373. t~D I do not understand wby 
Arunachal should be giveD this onerous 
responsibility of sending one representative as 
against 2187 sq. kms In tbe Bill, in State-
ment of Objects, I do DOt find any ground 
whatsoever mentioned as to why the Dumber 
of ,be leaialaton. .AnJDacbaJ Pradesb, bas 

not been made 60 which is tbe minimum 
number contcmplated undcr tbe Constitu-
tion. 

My second objection is that though we 
have given Statehood to Arunacbal, the 
present strength of the Arunachal Legislature 
will be 30 because the existing arrangements 
will continue. Tbe 40-Member Arunachal 
Assembly will not come into being for 
another 4 years because under the provisions 
of this Bill, tbe State of Arunachal Pradesh 
Bdl 1986, under clause 6(2) the term of 
office of such sitting Members sball remain 
unaltered if I am not wrong. there are still 
four years left for these sitting Members to 
complete therefore, tbough on the one band 
we are selyiag that tbere wilJ be an Assembly 
of Arunachal witb 40 Members wbich, 
according to us, irrespective of party affilia-
tion, appears to be an unjustified number, 
for the next four years Arunachal in fact 
will have an Assembly of only 30 Members 
anJ not 40. 

SHRI C. MADHAV REDDl 
(Adllabad) : Because of vacancies. 

StlRl DINESH GOSWAMl: Not 
vacancies, but by law. If you have given tbe 
status of a State to Arunachal Pradesh, it IS 
in the fitnes41 of things that tbe people of 
Arunachal Pradesh should be given the right 
to choose their own representatives to the 
Sta te Assemblies in fact, Sir. I went througb 
the earlier North-Eastern States Reorganisa-
tion Bill of 197 J when the Stato of Megha-
laya and other States were created and I 
found tbat the tben provision was that 
immediately after this Act came into being, 
there would be new Assembly elections, 
delimitation and so on and so forth and tbe 
peop1e will be liven the right to choose 
their own Assembly and a new state will come 
into being. I do not tbinle, under the present 
set up the people of Arunachal will feel that 
tbey bave got something new. In fact the 
feeling may go that what tbey have got is a 
glorified Union Territory. I am strongly 
opposed again, Sir, to the Constitution 
Amendment by which the special power is 
given to the Governor of Arunachal Pradesh 
firstly. to take in bis own discretion any step 
for law and order and secondly what is more 
import:..nt. wbetber this matter comes within 
tbe purview of the law and order or not, 
it is his discretion thlt is final and canDot be 
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questioned. I am aware tbat in Napland a 
similar provision is tbere because of the 
insurgency in the Naga bilIs area. But tbe 
situation is Dot similar to tbat of Nagaland 
in Arunachal. The people of Arunachal are 
fiercely independent people and let us not 
forget, they did not allow even the British 
people to dominate their territory with the 
result that the Britishers had to somehow 
maintain a toked' dominance in that region 
and allow those people to rule themselves. 
There is no insurgency in this region. This 
region has been subjected to foreign aggres-
sion and in fact, in 1962 we had virtually 
to give up this region because our Army had 
to witbdl aw, but the peopJe have stood 
loyal to this country. Why not we trust the 
people of Arunachal? If we cannot trust 
the pf'ople of Arunachal, then they would 
nol maintain the unity and integrity of this 
country Should we trust the bureaucrats 
who bave no knowledge whatsoever of thjs 
region? And therefore, 1 have a fundamen-
tal objection to this provision and I feel 
tbis should be deleted. 

My third ol'jection is tbat the Hon. 
Pri~e Minister bas said that so far as the 
special provisicns for protec.t ng the tribals 
and their customary JEWS ar·d all that are 
concerned, well, that was not necessary 
because the existing COIl6titutional provisi('ns 
take care of it. But according to the Cons-
titution the Mizoram people or Laldenga 
wanted ii, the Government decided to pro-
vided that in the Act itself. But let us point 
out, if I am not wrong, that the people of 
Arunachal also have demanded that thi~ 
special provision shouJd be there in the Act 
itself. J f you have given it to the people of 
Mizoram because they so den".anded, why 
are you denying the same to the reople of 
Arunachal and have left certain ~cope of 
judie ia I interpretation? I further !-ubmit 9 

Sir. that 1 do not agree that it is necessary, 
it is not because e ulier also the Constitution 
provided that in the case of Nagaland in 
Article 371 A the s~cial provision is only 
some ~ort of an additional provision or a 
provision of abundant caut~on that ) helieve 
tbat this provision is nece~'iary. This i~ 
particularly necessary for the feurth aspect 
and tbat is, ownership and transfer of larld 
and its resources. 

"Unless a special prOVISIon is made, 
no Act of Parliament in respect of 

ownership, and transfer of land will 
apply to the State unless the State by 
a resoJution 80 decides." 

My submission will be tbat this will be 
applicable. And that is why, the Megbalaya 
State had to frame a law and the law had 
to be seot to the President. Mr. Swell knows 
better wtether the Jaw has received the 
assent of the President or not. I think, it 
wailed for the assent of the President for a 
100g time. I do not know whether the law 
has received the assent or not. 

MR. CHAIRMAN: Hon. Member's 
time is up. 

SHRI DINESH GOSWA~I : Now that 
you ha '·e rUDg the bell, I would not like to 
take much of your time. But I believe 
whatever has been given to tbe people of 
Arunachal has been diluted to a great extent 
for 4 reasons: Firstly, for not giving them 
the Assembly of at least a minimum number 
of 60 members; for glvmg over-riding 
powers to the Governor with no justification 
whatsoever ; for not providing io tbe Bill 
itself the protection which has been guaran-
teed under article 371 A to NagaJand and 
aho to Mizoram uf'd"!r the Mizoram Act; 
and also for Dot providing tbe provisions 
that the AssembJy ejections should take place 
immediately so that the people of Arunachal 
should elect their own representatives and 
tbey can feel that. Yes, we have achieved a 
new status I believe, Sir, because of these 
prC'visions are not there, politically we are 
Jea\,jnf! mucb scope to turmoil in ~ .. runacbal. 
1f the four provisions could have been taken 
note of, I think. the pos1.ion in Arunachal 
would have been much beuer. I know that 
not providing these provisiolls in tbe Aruna-
chal State Bill or the Constitution (Amend-
ment) Bill, it is gOing to create a lot of 
uncerta inty and difficulty in Arunachal 
Pradesh. 

But even then, when the people of 
Arunachal are going to have a State in spite 
of all these limitations, we bSl\le decided to 
support the State of Arunachal Pradesh Bin, 
1986. 

( T,anslalion] 

SHR) MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): Mr. 
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(Shri Manoranjan Bhakta1 the strength of the Vidban Sabba wbicb is 

Cbairman, Sir, I want to congratulate tbe 
Hoo. Prime Minister and the Hon. Home 
Minister for bringing this Constitution 
(Amendment) Bill. Along with it, I would 
congratulate tbe people of Arunachal Pradesh 
00 behalf of the people of Andaman and 
Nicobar Islands for the fulfilment of their 
1001 overdue hopes and aspirations through 
this Bin under discussion in tbe House. 
(/IIIerntptions) 

Sir, two or three points have been 
specifically emphasised durins tbe discussion 
on tbe Bill. First, the special 
powers vetted with the Governor is an 
expression of mistrust about tbe peop1e 
of Arunachal. Sbri Indrajit Gupta had 
raised tbis point whil" speaking on this 
Constitution (Amendment) BHI. 

The second point was raised by HOD. 
Sbri G. G Swell when he said that tbe Bill 
does Dot provide for tbe protection of tbe 
customs, traditions, the way of life aod so 
on of the tribals. 

Thirdly, the Vidhan Sabha of Arunachal 
Pradesb ought to be compoSt'd of 60 
members. but in this amending bill it is 
proposed tbat tbl' State Assembly would 
consist of 40 members only. 

With tbe exception of these three issues t 
the whole House has supported tbe rest of 
tbe Bill. So far as the first point is con-
cerned, the Hoo. Prime Minister bad clari-
fied tbat tbe Governor of Nagaland had not 
made use of his special powers todate, and 
it is hoped that the Governor of Arunachal 
Pradesb will a Iso not need to make use of 
bit special powers. Hence, what can be more 
8ISurin, to the people of Arunachal 
Pradesb? 

15 ...... 

10 reprd to their customary laws and 
riabts reprdiDI land, the Hon. Prime 
Mioistor has stated tbat protection of aJl'such 
matten is pr()\'ided for in the Constitution, 
yet if tbe Members are still Dot satisfied tben 
be is prepared to discuss tbe matter and 
tate suitable ac,jon in that regard. This 
dioebes tbe matter. The next point ~Dcerns 

only 40 members, wbereas it should have 
been at least 60 members. I tbink it is 
absolutely correct. The pOpulation of 
Arunachal Pradesh accordinl to the 1981 
census is 6,30,000 which is morc tban 
tbat of Mizoram. Its total area is 84 
thousand sq. kms, with varying terrain. 
There are a number of areas which are 
inaccessible whC're greater representation 
should be given to tbe people. In view of 
this situation, I hope the Hon. Home 
Minister will concede the demand and raise 
its strength to 60 members. 

Mr. Chairman Sir, the Hon. Members 
represent their respective States, but they 
are not aware of tbe kind of treatment that 
the people belonging to tbe Union Terri-
tories are letting. The employees of the 
Central Government who are sent to tbe 
Union Territories harass and oppress the loeal 
people about which the Hon. Members are Dot 
aware The bureaucracy behaves in a similar 
manner in the Andaman and Nicobar Islands 
and io other Union Territories. It is due 
to them that the 20 Point Programme and 
other programmes of tbe Government 
are not implemented properly. We do not 
have any powers and when we approach 
tl-)e officials they ignore us and in this manner 
we are unable to do the work which ought 
to be done for the poor people. 

SHRI P. NAMGYAL (Ladakh): Mr. 
Chairman, Sir, I rise to support the ConsU-' 
tution (Fifty-fifth Amendment) Bill, being 
dj~cu'ised in the House. I think that the 
State Government was not consulted while 
draftmg the B.II II is a troidtrion in our 
C'1untry that whenever B1l1s are drafted or 
rules are framed, the bureaucrats have their 
way. Tbey never take into account tbe 
bard~bips being faced ,n the remote parts 
of tbe hill areas I would like to touch the 
points raised by the Hon. Members from 
buth the sides. The first point is regarding 
the powers of the Governor, tbe s~ond is 
regarding the ~ize of the House and tbe 
third deals with the cultural tradition and 
custom4i. There is near unanimity about tbe 
point that the rowers which have been vested 
with the Governor should not have been 
given. I want to submit tbat tl'1e peopie 
iiving in the hill areas or tbe tribals are 
seneral1y very simple. They can be exploited 
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very easily. Once they start baving faith in 
lometbin& it is difficult to shake their belief. 
As bas been stated by tbe Hon. Minister, 
there bas been no law and order problems 
in Arunachal Pradesh so far. I, therefore, 
think tbere was no need to make proV'ision 
for special powers. However, as tbe Hon. 
Prime MiDister has stated that tbese powers 
bave been vested for some special reasons, 
I think there must I'be some substance in it. 

Secondly, I want to submit tbat tbe 
strength of tbe State Assembly bas been 
fixed at 40. Though the total area of Aruna-
cbal Pradesh is 78438 sq. kms. and that 
of Nagaland is 16519 sq, kms., yet Nagaland 
Assembly is composed of 60 Members and 
in Arunacbal Pradesb the strength is only 
40. Not everyone is aware of the problems 
of the bill area to the extent I know. My 
constituency covers an area of about one 
lakh sq. kms. which is as much as the total 
area of the present Arunachal Pradesb and 
Manipur. Though I have been elected from 
my constituency twice and this is my second 
term, yet I have not been able to reach 
eveD balf of the villages in my constituency. 
I am telling you the truth There are so 
many difficulties in tbe hil1 areas: at certain 
places roads have not been constructed. at 
otbers one has to walk on foot or ride a 
horse; as such population should not be 
taken as the sole determining factor. The 
area should also be taken into consideration. 
Hence, 40 is a very. small member. You 
must think again in this regard. The number 
should at least be 60, so that tbe legislators 
can do justice with their voters. 

I will give my own exempJe. I have not 
been abJe to do justice even with half of the 

people of my constituency. I have presented 
a fact before you because there are indeed 
great difficulties in these areas. I would 
sUIgest tbat the BiU may now be passed in the 
present form, but you sbould give us an 
assurance tbat during the next session 
suitable amendments would be made to 
remove wbatever shortcomings may be thtre. 
I welcome the step taken by tbe Hon. Prime 
Minister and tbe Hon. Home Minister for 
granting sta t~hood to Arunachal Pradesh 
and I want to thank them for it. 

The Hon. Prime Minister has rightly 
assured us that the various customs of the 
people of Arunachal Pradesb and their risht' 

regarding land can be given protection. I 
would cite the example of Jammu aDd 
Kashmir. It has been granted special status 
under Article 370. In Sikkim. tbe people 
were liven tbe option of either approacbinl 
tbe law courts for the settlement of their dis-
putes or settle it according to their own 
customary laws. One of our friends bas just 
said that some people and students are de-
manding tbat ~runacbal Pradesb sbould be 
granted special status like Jammu aod 
Kashmir. 1 am opposed to it. I am opposed 
to it because I am a victim of Article 370. 
The minority is always victimised in tbose 
States wbicb are granted special status. 
A!sam and Sikkim were also demanding 
special status but it should not be granted. I 
belong to a State which has been given 
special status under Article 370. But neitber 
we nor tbe tribals are getting tbe facilities 
due to them because of Article 370. There-
fore, I am against it. With these few words, 
I support the Constitution (Amendment) BiU 
which seeks to grant statehood to Arunachal 
Pradesh. The Hon. f\.tinister sbould asSure 
us that the shortcomings would be removed. 

( English] 

SHRI CHINGWANG KONYAK 
(Nagaland): Mr. Chairman, Sir, conferring 
of Sta tehood to Arunachal Pradesh fnUils 
the genuine and legitimate aspiratiOns of its 
people. I welC\lme the Bill. MaDy Members 
have already spoken. I would like to touch 
upon only three points. 

The first is about the special power given 
to the Governor. The Prime Minister has 
already explained. Even tben I would like to 
express my own view as to what was tbe 
position before the Governor was given that 
special power in respect of Nagaland. When 
Statehood was granted to Nagaland. at that 
time we had insur~ency problem; there was a 
special law and order problem. But in 
Arunachal Pradesh, for the last so many 
years there has not been any insurgency 
problem. It has been one of the most ~ace­
(ul areas. Why then should you unnecessarily 
hun the sentiments of the people of 
Arunachal Pradesh by giving this special 
power to tbe Governor? Of course, the Primo 
Minister bas said tbat not even on a sioB\e 
occasion has the Governor used this power 
in Nagaland. But putting it in tbis Bill 
amounts to giving tbe power to one indi-
vidual person, namely, the Governor IS 
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(Slui CbiDlWRng Ito lyak] Sir, tbls moment is a historic momeDt 

_iost the collective wisdom of tbe Council 
of MiDiatets. When tbe Council of Mini.ters 
.Is there, wby abO\lld tbe Governor be liven 
tlUs pOWer '1 We believe in democracy. in 
collective wisdom. The Council of Ministers 
IbouId be aiven tbis power .. 

Secondly. comiog to protection of custo-
mary law, I think it is politically prudent, 
and socio-ecGnomically and culturally im-
perative that Constitutional safeguards are 
provided in this Bill to protect and preserve 
the tribal customary practice, reliaious, 
aocial and cultural traditions and reaardiol 
their laDels and natural resources. And if 
protectiOD is not given because of inft.ux from 
outside and the tribal population will be 
oat Dumbered and then customs, traditions 
etc. will be eroded. So. on tbe same lines 
as liven .0 my State of Nagaland and to 
Mizoram. for tribal customary practice, 
their traditions, religions, lands and natural 
resources a special provision trlust be 
provided . 

Sir, Irany members bave spoken about 
the Dumber of seats. Nagaland bas got 
16.S27sq. kms. of area and Nagaland has lot 
60 -=alS. Wherea. Arunachal Pradesh which 
is the lal'BCSt area in tbe whole of north 
eastern reaion is DOW getting only 40 seats. 

I come from a hiJly area. I know the 
practical difficulties. 40 seah is too small for 
.. area like Arunacbal Prade"h. A Member 
may DOt be able to cover bis constituency. 
10. I would IUgest tbat there should be a 
CODStitutiOl1al provision to say that Arunachal 
Pradesh Assembly will coo~ist of a minimum 
or 6" lelislaton. 

With these words. I support tbe Bill. 

S8RI BALWANT SINGH RAMOO-
WALIA (Saogrur): Mr. Chairman Sir, today 
this House is discussiog a historic event of 
conferriDl Statebood OD tbe people of 
Arunachal Pradesb. I, first of all, congratulate 
tile .reat people of Arunachal Pradesh 
because people are the real power. I congra-
tulate tbe creat people of Arunachal Pradesh, 
the Chief' Minister of AruDoebaJ Pradesb, 
the Hoo. Prime Miaister. tbe Home Minister 
and this House 00 lakins tbis bis(oric 
~ioo toda7. 

because a principle baa beeo accepted tIlat 
identity for cultural ...,iratiool is to be COD-
sidered al supreme.. While colllratulatiDI, 
I have also a (eeHoI of diaappoiotmeDt 
because the Government bas been open miod-
e4 as well as conservative. Because a decision 
to confer Statehood has been takeD; but 
Sardar Buta Sioabji has also decided Dot to 
live everything in complete. Perhaps, the 
Government of India is selliDI an idea in 
the minds of tbe areat people of Al'UDacbal 
Pradesh tbat tbe Government are in 1be 
babit of living in full only after aptatioo. 
Tbis will give that idea. 

Why the number of seats have been re-
duced to 40 only? It should be 60 and 
the people of Arunachal Pradesh will be 
satisfied only if the number of Assembly 
seats is increased to 60. All tbe members 
who have spoken, cutting across the party 
Jines have supported this idea. So, tbe 
Government should accept it. I will also 
urge upon the Government to accept livinl 
a legal sanction to the customary laws of 
Arunacbal Pradesb peoplo. 

My party and myself will also demand 
from tbe GovernmeDt Dot to go in for giving 
special powers to the Governor in Arunachal 
Pradesh. The Hon. Home Minister and 
even tbe Prime Minister have many times 
said in this House that this the period of 
democratic values. A stronl voice is loinl 
on in tbis country to withdraw the existinl 
powers from the Governors. There are 
already sweeping powerl with the Gover-
nOR. Governors can dismiss an Assembly. 
They can misuse the powers. Then why tbese 
powers are beiDl liven to the Governor in 
Arunacbal Pradesh? My party will fully 
support the idea of conferring Statehood on 
Arunachal Pradesh but we cannot support 
givinlsweeping powers to tbe Governor. As 
Mr. Tbungon, the MP from that State baa 
said the ruling party should bonour the 
feelings of tbe Members of the HoulC and 
we also support conferriD8 Statehood 00 
Goa ADdamans and Delhi 

SHRIMA n D. K.. BHANDAilI (Sikkim): 
I rise to extend my fullest suppport to this 
BiU wbich seeks to confer Statehood to 
Arunachal Pradesb. OD this occaaioa I 
would like to conaratulate and thank the 
Uoion OOWl'DIDCDt for baviDl broDlht tb;, 
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IODI overdue Bill. By brinaml this Bill tbe 
Goverameot has demonstrated that it respects 
tbe bo.,.. and aspirations of tbe people of 
tbat Itrateaically situated area. 

ODe upeet I would like to emphasise is 
tbe fact tbat people of Arunachal Pradesh 
have come of .., politically but a the same 
time tbe process ot elevation from Union 
Territory to tbe Statehood bas come about 
smoothly and peacefully that it sbould 
receive the encomiums of all the people of 
the country. Tbis show. tbe political .. pcity 
of tbe people of Arunachal Pradesh and 
political farsilbtedoess of the Union 
Government also. 

Sir, the whole process was 80 refresbing 
and particularly when one looks back to some 
movements for lrant of Statehood which 
came about only after some turmoil as our 
esteemed colleaguo Prof. Swell recalled on tbe 
Floor of the House a Ii ttle while ago. There-
fore. I feel this is a happy and welcome 
break from tbe past trend. In this connection 
I would like to say that there are also 
demands for conferment of Statehood in 
otber area. Government should obnsider 
this with tbe same sympathetic consideration 
and political acumen wbich it bas shown in 
respect of Arunachal Pradesh. 

Tho conferment of Statehood to Aruna-
chal Pradesh bas fulfilled the hope. and 
aspirations of the people of Arunachal 
Pradesh and tbis wilJ belp the people of 
Arunacbal Pradesh to involve themselves 
intimately Dot only in the administration but 
also in the whole gamut of developmental 
process. I think the active participation of the 
people in every facet of activity is a must if 
we have to progress in every field. I am sure 
that our brothers and sisters of Arunachal 
Pradesh are fully aware of their responsibility 
and they will discbarle it in such a manner 
that in time to come it will be an object of 
our appreciation and example which we will 
try to emulate. 

I come from Sikkim which is in the lap 
01 Himalayas. So is Arunachal Pradesh. 
It il aD added occasion of happiness for all 
tbM our Himalayan brothers aod sisters aro 
joiaiq tbe comity of States in the country as 
" ... p8J1D .... 

Sir. I take the opportunity to exteacJ oar 
warmest felicitations and conll'atulations to 
tbe people of Arunacbal Pradesb. But at 
tho same time, I bope tbat tbe Hon'bJe Home 
Minister will loot into tbe points tbat haft 
been raised by tbe Hon'ble Manben from 
tbat side and brinB about amendments to 
that eft' eet. 

I very mucb appreciate tbe feelinp tbat 
our Hon9ble Prime Minister hal expressed 
regarding tbe conservation of social, cultural 
and customary laws of people from tbat 
area. I would like to request the HOD'ble 
Home Minister to keep tbis in mind while 
en&ctioB tbe laws. With these few words. 
) would like to reiterate my support to tile 
Bill. 

SHRI P. M. SAYBBD (Labbadweep): 
I cOD.ratulate the people of Aruuacbal 
Pradesh for th~)' are going to bave a coveted 
place among the states. This State has got a 
unique personality in tbe sense tbat in free 
India it is perhaps tbe only union territor)' 
now .oing to be conferred the Statehood and 
which had had no law and order problem 
so far. 

In tbis measure many thioBS have been 
pointed out especially by tbose Memben 
wbo are coming from tbat area. After tbe 
Prime Minister's speech about confemn. 
some powers on the Governor, I do not 
think anybody has got any apprehensioD in 
his mind because of tbe special geograpbical 
location of this State. 

As far as other provisions are concerned, 
it is true that this is one of the laraest union 
territories which bas spread over such a larae 
lenBth and breadth and wbich is more thaD 
any other union territory and adjoinina States. 
RegardinB tbe members in the Assembly, it 
is a legitimate demand of the people of the 
State that because of its size, the provisioo 
should be for 60 members in tbe DOW 
Assembly. 

Sir, I wanted to brina before the Hon'ble 
Home Minister one point. As some Hon'ble 
Members had mentioned from this side, 
Andamaa and Nicobars. Lakshadweep aDd 
otber union territories must be conferred the 
statehood. I have my own explanatioD to 
be placed before tbe Home MiDister. I was 
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(Sbri P. M. Sayeed] the people of tbis place are as hoary as the 

told earUer tbat because of its size and 
Dumber. they are not soing to be conferred 
tho statehood. I tried my level best to 
iDcrease the Dumber. 

Now. the officeR who are posted in these 
far-BUIll areas are those who were no 
more wanted in the capital here. Such 
ofIicers are sent to these areas. My friend. 
Sbri Manoranjan Bhakta, has already spoken 
about it. We arc also part and parcel of this 
COUDtry. Either we must also get the demo-
cratic feuit or you must say tbat we are born 
to be ruled under such Maharajas sent from 
Delhi. I take strong objection to It. You 
must declare your policy about such union 
territories whether it Will permanenlly be a 
union territory. In my area, there is no 
IClislative setup. In my case there is no 
leBislatlve setup. Oe you must say that the 
Union Territories WIll be merged with the 
neighbouriog States: Government must bave 
a clear policy on this score. Today, we are 
aOIDg to confer the statehood on a Union 
Territory. Arunachal Pradesh. The Union 
Territories of Goa, and Andamans have also 
been demanding tbat. In view of the fact 
that now that you are conferring the state-
hood on Arunacbal Pradesh without any 
"itation, I h(. pe, the same pohcy will be 
extended in these two cases also. In my 
case they have already agreed that they will 
be giving Pradesh Council. I would request 
the Home MInister to kindly menuon In bls 
reply whether all the Union Terntories will 
be liven what is due to them in this mattcr. 

Witb these words. I support the Cons-
titutional Ameodmen t Bdl. 

(Translatioll] 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Mr. Chairman, Sir, by 
extending the session by one more day, 
you have sranted a great boon to tbe people 
of Arunachal Pradesh Yo ho had been aspir-
in, for statehood for a long tirr.e. 

Arunachal Pradesh is a beaut iful part of 
our country. The Sun's rays first strike 
this part of India, i. e. Arunacha' Pradesh. 
That is why it bas been named fArunachal'. 
Tho ICDliments. customs and traditions of 

history of our country itself. Those who 
have been to Arunachal Pradesh, and have 
travelled around know that the medicinal 
barbs, mentioned in our medicine 
books or in the books written by 
Dhanvantri, are only to be found here. We 
bave been wastins our priceless assets. 

15.33 hrs. 

[MR. SPEAKER I" th~ Chair] 

It is only in Arunachal Pradesh tbat we can 
find such herbs which perhaps are not found 
anywhere else in the world. 

MR. SPEAKER: You should store 
in a chest. 

it 

S. BUTA SINGH: Thank you. The old 
customs and traditions of Arunachal 
Pradesh are alive even today. The people 
are peaceloving and that is why the welcome 
step of granting them statehood has been 
taken, although there bad been no alitation 
for it. In this context, I feel it is a befittins 
recognition of their peaceful nature. Besides, 
It also proves that peace loving people can 
achieve their ends witbout agitating for it. 

All tbe HOD. Members have commended the 
new turn given by the HOD. Prime Minister, 
Sbri Rajiv Gandhi to our national life. All 
of us must commend the new phase ushered 
in by the Prime Minister, i. e. of solving the 
most difficult problem through mutual con-
sultations, discussions and respecting the 
sentiments of the people and taking steps 
accordingly so that the unity and the 
Integrity of the nation is strengthened. I 
have full faith that the same kind of senti-
ments win be expressed by the Hon. Members 
feom both tbe sides. This is a very encourage 
ina example for our country's future. 

After this, many of our friends, especially 
Hon. Prof. Swell, Shri P. K. TbungoD_ 
Shri Indrajit Gupta, Shri Dinesh Goswami 
dnd others have expressed their reservations 
about certain sections of the Bill. A larae 
part of it has been answered by the Hon. 
Prime Minister when he intervened. I do not 
think that there is anything further to be 
said. These provisions have been made in 
view of tbe geograpbical position of 
Arunachal Pradesh. The Hon. Prime Minister 
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has bimself said tbat it is Dot a permanent 
step. He has also emphasised in the House 
tbat tbe hopes and the aspirations of the 
local people would be fully respected. He 
bas also promised that steps are being taken 
for its implementation, and that the GoverD-
ment would keep an open mind and act on 
the basis of experience gained durin. 
implementation.' 

I believe tbat tbe Bill would unfold a 
new chapter for the people of Arunachal 
Pradesh. As it is, there has been laudable 
progress in Al unachal Pradesh during the 
last six five year plans. Whatever work the 
people of Arunachal Pradesh have done for 
its development, has been mentioned and 
discussed a number of times in the House 
aod I think it will not be proper to repeat 
tbem once again. It will be wastage of time. 
However, a lot of good work bas been done 
tbere by the North Eastern Zonal Councils, 
and several new Schemes are being taken up 
which would be implemented. 

In Arunachal Pradesh, there are 10 
districts. 27 subdivisions, 10 J clrc1es and 48 
development blocks. Thele are some 3300 
villages where allround development works 
are going on and where. in spite of the non-
availability of the required financial aid, signi-
ficant work bas been d('ne and the situation 
is hopeful. Some 4275 kms. of roads have 
been built, 173 tonnes of foodgrains have 
been produced there. 1242 megawatt of 
electricity is produced acd 827 villages have 
been electrified. There are 18 hospitals, 64 
dispensaries and about S 7 primary health 
centres. The supply of drinking water in the 
villages there is quite satisfactory. Notable 
work bas been done for the spread of educa-
tion as well. The Government has taken 
steps to accelerate this work during the 
Seventh Five Year Plan period. Arunacbal 
Pradesh is also given considerable importance 
in tbe North Eastern Council. The North 
Eastern Institute of Science and Technology 
is also located here. Besides, Ranganad i 
Hydro-electric project has also been 
sanctioned for Arunachal Pradesh. In this 
way. there is all round development in 
Arunachal Pradesh which would be accelera-
ted further on its acquiting tbe statehood, 
as more development projects could 
be taken up. According to experts, 
Arunachal Pradesb bas a very biBb potential 

for the generation of hydro-electric power 
and if we can exploit this potential fully, we 
cannot only meet tbe requirements of our 
own country but can also supply it to others. 

Arunachal Pradesh bas been blestcd 
witb the county of nature to an extent tbat 
we can meet our power requirement by 
tapping tbe potential tbere. I believe tbat 
we must act with full dedication to imple-
ment provisions of the Bill which seeks to 
Irant statehood to Arunachal Pradesh. 

Some of our Hon. Members mentioned 
Goa, Andaman and Nicobar Islands. Sir, 
YOU may be aware that it is only when a 
particular type of situation deveJopes, and 
there is a demand for statehood tbat a 
dicision of tbis kind is taken by the 
Government. Sbri Sayced bas mentioned 
about the council. 1 have been convinced 
for a long time that a conncil should be set 
up in a manner that the people of the area 
are benefited by it. Witb the passage of time, 
the hopes and aspirations of the people have 
to be fulfilled. However, tbe most important 
thing today is that the nation needs complete 
peace, discipline, and mutual trust and 
affection so that we can build a stronger 
India and ensure greater development. 

With these words I would request the 
Hon. Members to lend their cooperation and 
support in respect of the New Year's gift 
which we propose to give to our brothers and 
sisters in Arunachal Pradesh. 

(English] 

SHRI DINESH GOSWAMI: One 
clarification the Pnme Minister did Dot 
touch. and that is we asked tbat tbe 
Assembly should consist of 60 Members 
because of tbe vastness of its size. Even if 
you are Dot thinking of amending it, now 
you give an assurance to tbe people tbat 
this aspect of tbe matter will be kept in view 
because tbis is a ticklish issue. Let him livo 
an assurance. 

MR. SPEAKER: Before I put the 
motion for consideration of the Bill to vote, 
I would like to say that tbis beinl a Cons-
titution (Amendment) Bill, votina bas to be 
by division. Let tile Lobbies be clearod •• 
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Now die Lobbies have been clearecl~ The 

qucatioD is : 

'eorbat the Bill further to amend the 
ConatitutioD of India be takeo into 

considoration" • 

n. 1..0" Sobha dI".d. 

15.50 ..... 1 [DI,lslOII No .. 2 

AYES 

Abbui, Shri L l. 
Adaital.raj, Sbri L. 
Adiyodi, Dr. K. G. 
Alarwal, Sbri jai Prakash 
Ahmad. Sbri Sarfaraz 
Ahmed. Sbrimati Abida 
Akhtar Hasan, Shri 
Altha Ram, Shri 
Aoaod Siop, Sbri 
Ansari, Shri Abdul Hannan 
Ansari Shri Z. R. 
Antony J Sbri P. A. 
Arunachalam, Shri M. 
Awuthi. Sbri Jagdish 
Azad. Shri Bhagwat Jha 
Azad, SbO Ghulam Nabi 
Balbel, Sbri Pratapsinb 
Dairaai. Shri Balkavi 
Bair_a. Shri Baawari Lal 
Baitba. Sbri D. L. 
Balaramao. Sbri L. 
Banerjee, Kumari Mamata 
Baayarajeawari, Sbrimati 
.... "ra.iu, Sbri G. S. 
Basbeer. Sbri T. 
B ..... t. Sbri B. R. 
..... 1. Shri R. K. L. 
Bbatta. Sbri ManoraDjan 
Bharat SiDIb, Sbri 
Bhardwaj, Shri Parasram 
Bbatill. Sbri R. L. 
Bhoi. Dr. lCtupaaiDdbu 
BboIale, Sbri Prataprao B. 

Bboye ,Sbri R.. M. 
Bhoye, Sbri S. S. 
Bbumij, Sbri Haren 
Bburia, Sbri DiJeep Silllb 
Birbal, Sbri 
BireDdra SiD,b, Rao 
BiriDder Singb. Shri 
Bud.nia, Shri Nareodra 
Buta Singh, S. 
Cbaodrakar. Shri Cbaodulal 
CbaDdrasbekbarappa, Sbri T. V. 
Charles, Sbri A. 
Chaturvedi, Sbrimati Vidyavati 
Chaudhary, Sbri Manphool SiOlb 
Cbaudhry, Sbri Kamal 
Cbavda, Sbri Isbwarbbai K. 
Cbidambaram, Sbri P. 
Choudhary, Sbri JagaDnatb 
Choudhury, Sbri A B. A. Ghani Kbao 
Da bhi, Shri Ajitsinh 
Dala, Sbri Mool Chand 
Dalbir Singh. Ch 
Dalbir Singb, Sbri 
Damor, Shri Somjibhai 
Das, Shri Anadi Charan 
DenDis, Shri N. 
Dev, Shri Sontosb Moban 
Dhariwal, Shri Shanti 
Dhillon. Dr. G. S. 
Digal, Sbri Radhakaota 
DiSbe, Shri Sbarad 
Diavijay Sinh, Sbri 
Dikshit, Shrimati Sbeila 
Doara, Sbri G. L. 
Dobe, Shri Bbisbma Deo 
Eoati, Shri Diren Sinab 
Gadbvi, Sbri B. K • 
Oaikwad, Shri Udaysiopao 
Gamit, Sbri C. D. 
Gaup Ram, Sbri 
Gavit, Sbri Manikrao Hodly. 
Ochlot, Sbri Asbok 
G bolap, Shri S. G. 
Oharpade, Sbri G. Y. 
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Gbosh, Shri Dimal Kanti 
Ghosh, Shri Tarun Kantj 
GomaDlo, Shri Oiridhar 
Guba, Dr. Phulreou 
Gupta, Sbri Jaoak Raj 

Gupta, Sbrimali Prabbawati 
Hardwari 1,81, Shri 
Hembrom. Sbri Seth 
Jalannath Prasad, Shrj 
Jain, Sbrj nal Cbander 
Jain, Shri N ihal Singh 
Jain, Sbri Virdhi Cbander 
Janartbanao, Shri Kadambur 
Jangde, Sbri Khelan Ram 
Jatav. Shri Kammodilal 
Jayamohan, Shri A. 
Jeevarathinam, Shri R. 
Jena, Shri Chintamani 
Jitendra Prasada, Shri 
Jitendra Singb, Shri 
Jujbar SioSh, Sbri 
Kamal Nath, Sbri 
Kamat, Shri Gurudas 
Ramble, Sbri Arvind Tulshiram 
Kamson, Prof. MeijiDluna 
Kaul, Sbrimati Sheil. 
Ken, Sbri Lala aam 
Keyur BhushaD, Sbri 
Kban, Sbri Arif Mohammad 
Kh3n, Shri Aslam Sher 
Khan, Shri Khurshid Alam 
KbaD, Sbri Mohd. Ayub c. 
Khan, Shri Rabim 
Kban, Shri ZuJ6quar Ali 
Khattri, Shri Nirmal 
Khirhar, Sbri R. S. 
Kidwai, Shrimati Mohsina 
Kisku. Sbri Prithvi Chaod 
Konyak. Sbri CbiDlwang 
Krishna Kumar, Sbri S. 

Krishna Sinah Shri 
Ksbirsalar, Sbrimati Kesharbai 
Kuchan, Sbri Oanpdhar S. 
Kujur. Sbri Maurice 

Kumaramangalam, Sbri P. R. 
Kuppuswamy, Shri C. K. 
Karien, Prof. P. J. 
Lachchbi Ram, Sbri 
Law, Sbri Aautosh 
Lowang, Sbri Waqpba 
Madburee singh, Sbrimati 
Mahabir Prasad, Slari 
Mabajan, Sbri Y. S. 
Mahendra SiDlb, Sbri 
Makwana, Sbri Narsinb 
Malik, Shri Dbarampal Sinlh 
Mallick, Shri Laksbman 
Malviya, Sbri Bapulal 
Mane, Sbri Murlidhar 
Mavani. Shrimati Patel Ramaben 

Ramjibhai 
Meena, Sbri Ram Kumar 
Mehta, Sbri Haroobbai 
Meira Kumar, Shrimati 
Misbra, Shri G. S. 
Misbra, Dr. Prabbat Kumar 
Mishra, Sbri Ram Nasina 
M isbra, Shri Sbripati 
Mishra, Shri Umakant 
Misra, 8hri Nityananda 
Modi, Shri Visbnu 
Mobanty. Shri Brajamohan 
Motilal Sinah, Sbri 
Mukbopadbyay, Shri Ananda Gopal 
Murugaiab, Sbri A. R 
Musbran. Shrj Ajay 
Muttemwar, Sbri Vilas 
Naik, Sbri G. Devaraya 
Naik, Sbri Shantaram 

Naikar, Sbri D. K. 
Namaya), Shri P. 
Nawal Prabhakar, Sbrimati Suoderwati 
Neekhra, Sbri Ramesbwar 
Negi, Sbri Chandra Mohan Sinah 
Netam. Sbri Arvind 
Odedra. Shri Bharat Kumar 

Odeyar. Sbri Channalab 
Oraoo, Sbrimati Sumati 
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Pandey, Shri Damodar Ram Awadb Prasad, Shri 
Pandey, Shri Kali Prasad 
Pandey, Sbri Madan 
Pandey, S"ri Manoj 
Panigrahi, Shri Chintamani 
Panigrabi. Sbri Sriballav 
Panika, Shri Ram Pyare 
Panja. Shri A. K. 
Pant, Sbri K. C. 
Panwar, Shri Satyanarayan 
Pardhi, Shri Keshaorao 
Patel, Sbri Ahmed M. 
Patel, Shri C. D. 
Patel, Shri G. I. 

Patel, Sbri Mobanbha. 
Palel, Sbri Ram Pujan 
Patel, Sbri U. H. 

Pathak, Shri Chandra Kisbore 
Pat ii, Shri H. B. 
Patil, Shri Uttamrao 
Patil, Shri Veerendra 
Paloaik, Sbrimati Jayantl 
Pattnaik, Shri Jaganna tb 
Peruman. Dr. P. Vallal 
Pilot, Shri Rajesb 

Poojary, Shri Janardhaoa 

Potdukhe, Shri Shanta ram 
Prabbu, Sbri R. 

Pradhao, Sbri K. N 
Pradbani, Shri K. 
Puran Chandra, Shri 
Purohit, Shri Banwari La) 
Purushothaman, Shri Vakkom 
Pushpa Devi, Kumari 
Qureshi, Shri Aziz 
Rqburaj Singh, Cbaudhary 
Rai, Shri I. Rama 
Rai, Shri Ramdeo 
Raj Karan Singh, Shri 
Rajesbwaran. Dr. V. 
Rajbans, Dr. O. S. 
Ram, Sbri Ram Ratan 
Ram, Sbri Ramswaroop 

Ram DhaD, Sbri 
Ram Prakash, Ch. 
Ram Samujbawan, Shri 
Ramachandran, Sbri Mullappally 
Ranga, Prof. N. G. 
Ranganath, Sbri K. H. 
Rao, Dr. G. Vijaya Rama 
Rao, Shri J. Cbokka 
Rao. Shri K. S. 
Rao, Sbri P. V. Narasimha 
Rao, Sbri V. Krishna 
Rath, Shri Somnath 
Rathod, Shri Uttarn 
Raut, Shri Bhola 

Ravani, Shri Navin 
Rawat, Shri Harish 
Raw.lt, Shri Prabhu La) 
Sait, Shri Ebrahim Sulaiman 
Sakargaym, Shri Kahcharan 
Sangma, Sbri P. A. 
Satyendra Chandra, Shri 
Sathe, Shri Vasant 
Sayeed, Shri P. M. 
Scindia, Shri Madhavrao 
Selvendran, Shri P. 
Sen. Shri A. K. 
Sen, Shri Bholanatb 
Sethi, Sbri Ananta Prasad 
Seth,. Shri P. c. 
Shailesh, Dr. B. L. 
Shaktawat, Prof Nlrmala Kum,ui 
Shankaranand, Shri B. 
Shanti Devi, Shrimati 
Sharma, Shri Chiranji Lal 
Sharma, Sbri Nand Kisbore 
Sharma, Sbri Pratap Bhanu 
Shastri, Shri Hari Krishna 
Shervani, Shri Saleem 1 
Sbingda, Shri D. B. 
Shivendra Bahadur Singh, Shri 
Shukla, Shri Vldya Charan 
Sidoal. Shri S. B. 
Sinaaravadivel, Sbri S. 
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Siolh, Sbri Bhanu Pratap 
·SioSb, Sbri Cbandra Pratap SiDSh 
Siogh, Sbri K. N. 
Siolh, Shri Kamla Prasad 
SiOlh, Shri Krishna Pratap 
SioSh, Sbri Lal Vijay Pratap 
Siolb, Shrimati Manorama 
Siogb, Shri N: Tombi 
SinSh, Shri S. D. 
Siogb, Sbri Saotosb Kumar 
SioSh Deo, Sbri K. P. 
Sinba, Sbri Atish Chandra 
Sinba, Sbrimati Kisbori 
Sinha, Shrimati Ram Dulari 
Sinha, Shri Satyendra Narayan 
Sodi, Sbri Mankuram 
Solanti, Shri Kalyan Siogb 
Soren, Sbri Harihar 
Soundararajan, Sbri N. 
Sreeniva'a Prasad, Sbri V. 
8ukh Ram, Sbri 
Sukbadia, Shrimati Indubala 
SuI taopuri Shri K. D. 
Suman, Shri R. P. 
Sundararaj, Shri N. 
Sunder Lal, Shri 
Sunder Singb, Ch. 
Suryawabshi, Sbi Narsing 
Swami Prasad Singb, Sbri 
Swell, Sbri G. G. 
Tapeshwar Singb, Shri 
Tariq Anwar, Sbri 
Tewary, Prof. K. K. 
Thakkar, Sbrimati Usha 
Thangaraju, Shri S. 
Thomas, Prof. K. V. 
Tbunlon, Sbri P. K. 
Tilakdbari Singb, Shri 
Tomar, Sbrima ti Usha Rani 
Tripathi, Dr. Chandra Shethar 
TYasi, Sbri Dbaramvir SioSb 
Tytler, Sbri Jagdish 

*Wronlly voted from Seat Mo. 196 in 
place of bis seat No. 195. 

Vairale, Sbri Madhusudan 
Van, Shri Deep Narain 
Vanakar, Shri Punam Chand 

Mithabbai 
Veokatesan, Sbri P. R. S. 
Verma, Dr. C. S. 
Verma, Sbrimati Usha 
Vir Sen, Sbri 
Vyas, Sbri Girdhari Lal 
Wadiyar, Shri Srikanta Datta 
Wasoik, Sbri Mukul 
Yadav, Sbri Kailasb 
Yadav, Sbri Mahabir Prasad 
Yadav, Shri R. N. 
Yadav, Sbri Ram Sinah 
Yadav, Shri Sbyam Lal 
Yadava, Sbri Bal R.am Sin", 
Yadava, Sbri D P. 
Yashpal Singh, Sbri 
Yazdani, Dr. Golam 
Yogesb, Sbri Yogeshwar Prasad 
Zainul Basher, Shri 

NOES 

Acharia, Sbri Basudeb 
Barman, Shri Palas 
Bnaodari, Sbrimati D. K. 
Biswas, Shri Ajoy 
Chaliba, Sbri Pa .... 
Choubey, Shri Narayao 
Chowdbary, Sbri Saifuddin 
Goswami, Shri Dinesb 
Gupta, Shri Indrajit 
Haonan Mollah, Shri 
Hansda, Sbri Matilal 
Jbansi Laksbmi, Sbrimati N. P. 
MandaI, ~i Sanat Kumar 
Misra, Sbri Satyasopal 
Mukherjee, Sbrimati Gceta 
Patil, Sbri D. B. 
Pencballiah J Shri P. 
Ramoowalia, Sbri Balw8Dt Sinp 
&ao. Shri A. J. V. B. Mebeswara 
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Reddi, Sbri C. Madhav SHRI P. K. THUNGON (Arunacb\l 
Ri~ Shri Baju Ban West): 1 bel to move : 

Ro),. Dr._ Sodhir 
ROJPf8dbaD. Sbri Amar 
Saba, Sbrl Ajit Kumar 
Thomas, Sbri Tbampan 
Tiraty. Shri PiJus 
Tulsiram. Sbri V. 
~iDal Abedin. Sbri 

MR. SPBAICER. : .·Subject to correction, 
tbe result of tho division is : 

Ayes: 313 
Noes: 28 

The motion is carried by a majority of 
the total membership of the House and b)' a 
majority of DOt lea tban two-thirds of the 
Memlxn present and voting. 

. 77re mtllion war adopted. 

Cla.e 2--{111sertioD of ... " 
article 371H) 

MR.. SPEAKER: Before I put Clause 
2 to tbe Vote of tbe House, I find that there 
are amendments by Sbri P. K. Tbungon and 
Ibri C. Maclbav Roddi. 

• *Tbe followina Members also recorded 
tbeir votes : 

AYES: Sarvashri Brahma Dult, P. R. S. 
Veabtesan. Rampal Singh, 
Salahudclio. R. S. Sparrow, Smt. 
ChaDc:lresb Kumari, Sarvasbrte 
A. O. Subburaman, Hafiz Mobd. 
Sidcliq. Saleem I. Sbervui. Kamla 
Prasad 'bwat, Kumari' Kamla 
Kumari. Sbrimati Chandra Tripatbi 
Asbkaran Sankbawar, Aziz Sait., 
Dr. C. P. Thakur, Simon TilP. 
Nandlal Cboudhary, Sureodra Pal 
Sioab. H. N. Naoje Gowda, Naresb 
Cbaodra Cbaturvedi, R. Qbanus. 
kodi Athithao. Raj J(.umar Rai. 
Ataur Rablllao, Samar Brahma 
Choudhury. and Shri P. Shanmu-
pm. 

NOES : Sarvashri IC. llamachandra Reddy I 
Sribari Rao, Dr. T. Kalpana Devi, 
Sbri Maoile Reddy and Shri 
Oadad", Saba. 

Paae 2,-
after line 14, ",.,,-

U(aa) no act of Parliamont in respect 
of-

(i) religious and social practi-
ces of Arunacbalese; 

(ii) Arunachal., customary law 
aDd procedure; 

(iii) administration of civU and 
criminal justice involving 
decisions accordilll to 
Amnachalese customary 
law; and 

(iv) ownership and transfer of 
land and its resources, 

shall apply to the State of Arunachal 
Pradesh unless tbe Legislative Assem-
bly of ArunKbal Pradesh by resolu-
tion so decides : 

Provided that nothiog in this clause 
shall apply to any Central Act in 
force in tbe Union Territory of Aruna-
cbal Pradesh immediately before the 
commencement of tbe Constitution 
(Fifty-fifth Amendment) Act, 1986. It 

(1) 

SHRI C. MADHAV llEDDI (Adila-
bad) : I bea to move : 

Pap 1,-

lor Unes 10 to IS ,lIb.'IIIII. -

" Ca) tbe Governor of Arunachal 
Pradesh shall bave special res-
ponsibility for peace and for an 
equitable arranaement for eosurina 
tbe social and economic advance-
ment, of tbe dift'erent ,ections of 
tbe population of Arunachal Pradesh 
and in tbe discbarae of apccial 
responsibnity UDder tbis clauae, tbe 
Governor shall, subject to such 
directions as tbe President may 
from time to time deem tit to issue, 
IJet in )Jis:dil9~tio ... " (2) 
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"2,-
lor liDes 4 to 7, ,,,b,,lt,,,e-

"subject to such directions II the 
President may have issued under 
clause <a). tbe decision of tbe Gover-
Dor shall be final. and tbe validity of 
anythina done by tbe Governor sball 
not be called in question OD the 
around that tbe Governor ouabt or 
aulbt not to bave actccl in the exercise 
of bis powen under tbis clause. It (3) 

Page 2, line 14,-

tIdd tbat tbe end-

• 'but Gov~mor sball cease to have 
such responsibility after the expiry of 
a period of 8ve yean from tbe date 
of cOminl into force of this Act" (4) 

Pap 2, line 16.-

IIdd at the end-

"as determined by law passed by 
Parliament" (5) 

SHRI P. K. THUNGON: After the 
intervention of the honourable Prime Minis-
ter I do .oot think have much to say on this 
because he has very rightly said tbat jf need 
be later OD a consideration small be made. 
And also, it was stated by the Prime MiDis-
ter tha t there are already protections BiveD 
in tbe Constitution aDd other laws for tbe 
tribal and otber sensitive areas. I would like 
to mention at this stage in. Arunaehal 
Pradesb we bave aD Inner Line System and 
this Inner Line System should also be con-
tioued till sucb time tbe people of AruDachal 
Pradesh, tbroulb tbe Leaislative Assembly 
desire that tbat can be removed. 

I want to meDtion at- this stage one more 
aspect that tbis beina one of the most impor-
taDt Bills, so far as Arunachal Pradesh is 
concerned, at some stap tbe Chief Minister 
or the representatives of Arunachal Pradesh 
should have been consulted, at tbe time of 
framina the Bill. But at no stqe DO repre-
seDtative from Arunachal Pradesh ",as 
CODsulted in respect of tbe Clauses wbjle 
framiDI of tbis Bill. At a latcr atage in sucb 
mattors tbese aspects or our opi DioDS will 

bave to be takon into consideration. 'lbis is 
my request. 

I would also' liko to reiterate that io 
Arunachal Pradesb thero are more thaD 20 
major tribes which speak more tban· 20 " 
differeDt lanluages and dialects. Tbere ate 
more tban 110 sub-tribes in AI'UIUIC .... 
Pradesh. They have lot their deep-rooted 
and very stroDI culture and customs "and 
the, have lot full faitb in their way" of life. 
Until and unless their wa, of life, their 
culture, their land is protected they will Dot . -
be satisfied, this should be CDIhriDecI this 
protection needs to be cnsbriaed in tbe 
Constitution of India. Tbe Prime Minister 
has already said it for conaidcra&ion. 

MR.. SPEAKER : He ... alread, atated. 
Wbat is the problem 1 

SHRI P. K. THUNGON: The Hoo. 
Home Minister mi8bt consider it at a later 
stage, if Dot at tbis stage. 

SHRI C. MADHA V REDDI (Amla-
bad): I bad already explained in my speech 
that the special powers beiDI liven to the 
Governor with regard to law aod order I , 
there must be some limit, SOlDO time-limit·· 
should be fixed. And the amendment tbat I : 
move is a compromise amendment ~because 1 " 
said tbat the Governor of ArunKbal Pradesb " 
shall have special responsibility onl, for 1W" . ; 
peace and for an equitable ananaemeot for ". 
ensurioa tbe social aDd economic advance- . ,~ 
meDt, of the different sections of the popu-
lation of Arunachal Pradesb .... aDd so 00. 

Tbere is a difference, when I said 'be 
will be in cbarse of peace. maintaininl peace 
in the difftrcnt sections, ethnic 1r0UJ* aDd 
thea such a provision is there ill respect of 
the Sikkim State and tbe same provisioD 
should be made here and that too it shCMiid 
have a time limit, say five years. 

s. BUTA SINGH: Shri ThunadD made" 
one point about the lnncr Liae ReauJaticms. 
So far as Arunacbal Pradesb is ~ I 
want to reiterate here tbat these Rcaulations, 
that means, the Jnncr Line Reaulations wiD 
continue to be there in foree in Arunachal 
Pradesh, Napland and Mizoram and UDder 
these articles Reaulations as you know. a pcr, 
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(S Buta Singh] SBVERAL HON. MEMBERS: Yes. 
mit is required even for Indian citizens to 
entcr tbese areas. The Rcgulations also 
prohibit acquisition of land or any interest 
therein or aDY produce or anythinl in the 
territory beyond the Inner Line or perSODS 
otber than the natives of tbat particular 
district. 

Tberefore. be should not entertain any 
doubt about it. This Inner Line Regulation 
will contiDue. Therefore, we ba'\'e not propo-
sed to withdraw tbis Inner Line, specially 
with this previso. 

Similarly. be bas talked a bout the special 
provisions for protecting the customs and 
tbe customary laws of tbe tribals. I can 
aSS\U'C:- Sbri TbUDJC)D and the august House 
tbat the Government bas never done and 
wID Dever have any sucb provision, in any 
Act, which will cut at tbe roots of the local 
culture of our tribal people. We will conti-
Due to Siv. them the same protection that is 
available under the Constitution wbere many 
provisions are tbere, of tbis type. This 
will be available to Arunachal Pradesh also. 

I am sorry. Mr. Madbav Reddj's point 
has been very clearly replied to by tbe 
boaourable Prime Minister. I will also 
made a mention tbat this is, keeping in view 
with tbe special sensitive nature of the border 
State of Arunachal Pradesh that we have for 
tbe time beiDa provided tbe special powers 
to tbe Governor. And the HOD. t' Prime 
Minister bad made a very categorical state-
ment aboot this. I am sorry, under tbese 
circumstances it is not possible for me to 
accept this ameDdment. I cannot accept 
this amendment. 

I request Sbri Thungon and Shri Madbav 
R.eddi to witbdraw their amendments. 

MR.. SPEAKER: Will you withdraw 
tbe amendment. Sbri Tbungon ? 

SHkl P. K. THUNGON: I withdraw 
it. J am satisfied with tbe statement of the 
Home Minister. 

MR.. SPEAKER: Is it the pleasure of 
tbe House that tbe amendment moved by 
Sbti P. K. TbuDlOn be witbdrawn 1 

Ameodmeat No. J was, b, leave, "Ulaclrawo. 

MR. SPEAKER: I sball Dot put to 
vote tbe amendments Nos. 2, 3, 4 and , t(\ 
Clause 2 moved by Sbri C. Madhav Reddi. 

AmeDdments Nos. 2 to 5 were put and 
negatived. 

MR. SPEAKER: Before I put Clause 
2 to the vote of the House, I would like to 
say tbat tbis beiDI a Constitution (Amend-
ment) Bill, votiDI bas to be by division. Let 
tbe Lobbies be cleared. 

Now tbe lobbies have been cleared. 

The question is : 

"That clause 2 stand part of the 
Bill. " 

The Lok 8abha divided. 

16.04 hrs.] 

AYES 

Abbasi, Shri K. l. 
Abdul Ghafoor, Shri 
Adiyodi, Dr. K. G. 

(DivisioD No. 3 

Agarwal. Shri Jai Prakash 
Abmad, Sbri Sarfaraz 
Ahmed, Sbrimati Abida 
Akhtar Hasao, Shrl 
Altha Ram, Sbri 
Anand Sihgh. Shri 
Ansari, Shri Abdul HaDDaD 
Ansari, Shri Z. R. 
Antony, Shri P. A. 
Arunacbalam, Shri M. 

Athitban, Shri R. Dhanuskodi 
Awastbi, Sbri Jasdish 
Azad, Shri Dbagwat lb. 
Azad. Shri Ghulam Nabi 
Baahel, Sbri Pratapsinh 
Balun Sumbrui. Shri 
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Bairagi, Shri Balk.avi 
Bairwa, Shri Banwari Lal 
Baitha, Shri D. L. 
Baja Good, Shri T. 
Balaraman, Sbri L. 
Banerjee, Kumari Mamata 
Basavarajeswari, Shrimati 
Basavaraju, Sbri G. S. 
Basheer, Shri T. 
Bhagat, Shri B. R. 
Bhagat, Shri H. K. L. 
Bbakta, Sbri MaDoranjao 
8barat Singh, Shri 
Bhardwaj. Sbri Parasram 
Bhatia, Shri R. L. 
Bboi, Dr. Krupasindbu 
Bhosale, Sbri Prataprao B. 
Bhoye, Shri R. M. 
Bhoye, Shri S. S. 
Bhumij, Shri Harcn 
Bhuria, Sbri Dileep Singh 

Birbal, Shri 
Bircndra Singh, Rao 
Birinder Singh, Shri 
Brabma Dutt, Shri 

Budania I Sbri Narendra 
Buta Singh, S. 
Cbandrakar, Shri Chandulal 
Chandrashekharappa, Shri T. V. 
Cbandresh Kumari, Shrimati 
Charles, Shri A. 

Chaturvedi, Sbri Naresh Chandra 
Chaturvedi, Shrimati Vidyavati 
Chaudhary, Shri Manpbool Singh 
Chaudhry, Shri Kamal 
Chavda, Sbri lsbwatbhai K. 
Chidambaram, Shri P. 
Choudhary, Sbri Jagannath 
Choudbary, Sbri Nandlal 
Choudhury, Shri A. B. A. Ghani Khan 
Dabbi, Sbri Ajitsinh 
Daga, Shl i Mool Chand 
Dalbir Singh, Ch. 
Dalbir SiOlh, Sbri 

Damor, Shri Somjibhai 
Das, Sbri Anandi Charan 
Dennis, Sbri N. 
Dev, Sbri Sontosh Mohar{ 
Dhariwal, Sbri Shanti 
Dhillon, Dr. G S. 
Digal, Sbri Radhakanta 
Digbe, Sbri Sharad 
Digvijay Sinh, Shri 
Dikshit, Shrimati Sheila 
Dogra, Shri G. L. 
Dube, Shri Bhlsbma Deo 
Engti, Shri Diren Singh 
Gadhvi, Shri B. K. 
Gaekwad, Shri Ranjit Sinah 
Gaikwad, Shri Udaysingrao 
Gamit, Shri C. D. 
Ganga Ram, Shri 
Gavit, Shri Manikrao Bodlya 
Gcblot, Sbri Ashok 
Gholap, Sbri S. G. 
Ghorpade, Shri G. Y. 
Gbosb, Sbri Bima] Kanti 
Gbosh, Shri Tarun Kanti 
Gomango, Sbri Giridbar 
Guba, Dr. Pbulrenu 
Gupta, Sbri 1 anak Raj 
Gupta, Shrimati Prabhawati 
Hardwari Lal, Shri 
Hembrom. Shri Seth 
Jadeja, Shri D. P. 
Jasannath Prasad. Shri 
Jain, Shri Dal Cbander 
Jain, Shri Nihal Sinab 
Jain, Shri Virdhi Chander 
Janarthanan, Sbri Kadambur 
Jangdc, Shri Khelan Ram 
latav, Shri Kammodilal 
Jayamohan, Shri A. 
Jeevaratbinam, Shri R. 
Jena, Shri Chintamani 
litendra Prasada, Sbri 
litendra SiDah, Shri 
Jujbar Sinp, Shri 
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Kamal Natb. Sbri 
Kamat, Shri Ourudas 
Kamble. Sbn Arvind Tulsbiram 
Kamla Rumari. Kumari 
KaIDSOD, Prof. MeijinluDI 
Kaul, Sbrimati Sheila 
Ken, Sbri Lala Ram 
Kcyur Bbusbao, Sbri 
Kban, Sbri Arif Mohammad 
Khan, Sbri Aslam Sher 
Khan, Sbri Kbursbid Alam 
KbaD. Sbri Mohd. Ayab 
Khan. Sbri Rabim 
Khan, Sbri ZUlfiquar Ali 
&battri, Sbri Nirmal 
Kbirbar, Shri R. S. 
Kidwai. Sbrimati Mobsina 
Kistu. Sbri Prithvi Chand 
Konyak Sbri Cbingwang 
Krislma Kumar, Shri S. 
Krisbna Singh, Sbri 
Kshirsapr. Shrimati Keaharbai 
Kocban. Shri Ganl_dbar S. 
Kujar. Sbri Maurice 
Kumaramanplam. Sbri P. R. 
Kumrar Ram, Sbri 
Kuppuswamy, Shri C. K. 
Kurien, Prof. P. J. 
Lacbcbbi Ilam, Shri 
Law, Sbri Asutosh 
LowaDI, Shri WaDlpba 
Madburee Singb, Sbrimati 
Mababir Prasad, Sbri 
Mabajan, Shri Y. S. 
Mahendra Singh. Sbri 
Matwaoa, Shri Narsinb 
Malik, Shri Dbarampal Singh 
MaUick. Sbri Lakshman 
Natriya, Sbri Bapulal 
Maoe, Shri Muriidbar 
Mavaoi. Shrimati Patel Ramaben 

Ramjibbai 
M.ecoa, Sbri Ram Kumar 
Mebta," Sbri Haroobbai 
Neira Kumar, Sbrimati 

Mirdba, Shri Ram Niw •• 
Mishra, Sbri O. S. 
Mishr., Dr. Prabhat Kumar 
Mishra, Sbri Ram Nasina 
Mishra, Sbri Shripati 
Mishra. Sbri Umatant 
Misra, Sbri Nityananda 
Mobanty, Shri Brajamobao 
Motilal Singh, Sbri 
Mukbopadhyay. Sbri Ananda Gopa I 
Murupiah, Sbri A. R. 
Musbran, ShrJ Ajay 
'Muttemwar. Shri VUa. 
Nait, Shri G. l)evaraya 
Naik. Shri Sbantaram 
Naikar. Shri D. K. 
NalDlYal, Sbri P. 
Nawal Prabbakar, Sbrimati Sunderwati 
Neekhra, Sbri Rameshwar 
Negi, Sbri Chandra Mohan Singh 
Netam, Shri Arvind 
Odedra, Shri Dbarat Kumar 
Odeya" Shri ChanRaiah 
Oraon, Shrimati Sumati 
Pakeer Mobamed, Shri E. S. M. 
Pandey, Shri Damodsr 
Pandey, Sbri Kali Prasad 
Pandey. Shri Madan 
Paadoy, Sbri Manoj 
Panigrahi, Shri Cbiotamani 
Panigrahi J Shri Sriballav 
Panib, Shri Ram Pyare 
Panja, Sbri A. K. 
Pant, Shri K. C. 
Pan"ar, Shri Satyanarayan 
Pardbi, Sbri Kesbaorao 
Patel, Sbri AbIIled M. 
Patel. Shri C D. 
Patel, Sbri G. I. 
Patel, Sbri Mohanbbai 
Patel, Sbri Ram Pujan 
Patel, Sbri U. H. 
Pathak. Sbri Chandra Kisbore 
Patil, Sbri H. B. 
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Patil, Shri Uttamrao 
Patil, Sbri Veereodra 
Patnait, Sbrimati Jayanti 
Pattnaik. Shri Jaaannath 
Peruman, Dr. P. Vallal 
Pilot, Shri Rajesh 
Poojary, Shri lanardhana 
Patdukbe, Sb .. i Shantaram 
Prabbu, Sbr. R. 
Pradbao, Shri K. N. 
Pradbaoi, Shri K. 
Puran Chandra. Shri 
Purohit, Sbri Baowari La) 

Purushotbamao, Shri Vakkom 
Pushpa Devi, Kumari 
Qureshi, Sbri Aziz 
Ragburaj Singh, Cbaudbary 
Rai, Shri I. Rama 
Rai, Shri Raj Kumar 
Rai, Shri Ramdeo 
Raj Karan Singh, Sbri 
Raje.hwaran, Dr. V. 
Rajbans, Dr. G. S. 
Ram, Shri Ram Ratan 
Ram, Shri Ramswaroop 
R.am Awadb Prasad, Sbri 
Ram Dban, Sbri 
Ram Prakasb, Ch. 
Ram Samujbawan, Shri 
Ramachandran, Sbri Mullappally 
RampaJ SiDlb, Sbri 
Rania, Prof. N. G. 
Ranpnath. Sbri K. H. 
Rao, Sbri J. Cbokka 
Rao, Shri J. Venaala 
Rao, Sbri K. S. 
Rao. Shri P. V. Na rasimha 
aao. Shri V. Krishna 
Itath. Shri Somnath 
Rathaws, Shri Amarsinb 
Rathod, Shri Uttam 
Raut. Sbri Dhol. 
Ravani, Shri Navin 
Rawat, Sbri Harisb 

Rawat, Sbri Kamla Prasad 
Itawat. Sbri Prabbu Lal 
Sait, Shri Azeez 
Salt, Sbri Ebrabim Sulaimao 
Sakarpym, Sbri Kalicbaran 
SaDlma, Shri P. A. 
Sankbawar, Sbri Asbkaran 
Satyendra Chandra, Shri 
Sathe, Sbri Vasant 
Saycod, Sbri P. M. 
Scindia, Sbri Madhavrao 
Selvendran, Sbri P. 
Sen, Sbri A. K. 
Sen, Shri Bholanath 
Sethi, Sbri Anaota Prasad 
Setbi, Shri P. c. 
Sbailesh. Dr B. L. 
Shaktawat, Prof. Nirmala Kumari 
Shankaranand, Shri B. 
Sbanmupm, Shri P. 
Sbanti Devi Shrimati 
Sharma, Shri Chiranji Lal 
Sharma, Sbri Nand Kisbore 
Sharma, Sbri Pratap Bbanu 
Shastri, Shri Hari Krishna 
Sbervaoi, Shri SaJeem I. 
Sbinada, Sbri D. B. 
Shiycndra Babadur Singh, Shri 
Shukla, Sbri Vidya Charan 
Sidoal, Sbri S. B. 
Sin .. ra vadivel, Shri S. 
Sin.b, Sbri Bhanu Pratap 
Sinlh, Shri Chandra Pratap Narain 
Singh, Sbri K. N. 
Sioah, Shri Kamla Prasad 
Singh, Shri Krishna Pratap 
Sinab. Shri Lal Vijay Pratap 
Sinah. Sbrimati Manorama 
Singh, Sbri N. Tombi 
Singh, Shri S. D. 
Singh, Shri Santosb Kumar 
Singh Deo. Shri K. P. 
Sinha. Shri Atish Chaodra 
Sinba, Sbrimati Kisbori 
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Sinha, Sbrimati Ram Dutari Vldav. Shri Shyam La) 
Sinba. Shri Satyendra Narayan Yadav. Shri Subbasb 
Solaoki, Shri Kalyan Sill8b 
Soren, Shri Harihar 
Soundararajan, Shri N. 
Sparrow. Shri R. S. 
Sreenivasa Prasad. Shri V. 
Subburaman, Shri A. G. 
Sukh Ram, Shri 

Sukhadis.. Sbrimati Indubala 
Suman, Sbri R. P. 
Sundararaj, Sbri N. 
Sunder Lal, Sbri 

Sunder Singh. Ch. 

Surendra Pal Singh, Shri 
Suryawanshi. Shr; Narsing 
SweJJ, Sbri G. G. 
Tapeshwar Sinsh, Shri 
Tariq Anwar, Shri 
Tewary. Prof. K. K. 
Thakkar, Shrimati Usba 
Thakur, Sbri C. P. 
Tbanaaraju, Shri S. 
Thomas. Prof. K. V. 
Tbungon, Shri P. K. 
Tiaa, Shri Simon 
Tomar, Sbrimati Usba Rani 
Tripathi, Shrimati Cbandra 
Tripatm, Dr. Chandra Sekbar 
TyaSi, Sbri Dharamvir Singh 
Tyder, Shri lasdish 
Vairale, Shri Madbusudan 
Van, Shri Deep Narain 

Vanalar, Shri Punam Chand Mitbabbai 
Venkatesan, Sbri P. R. S. 
Verma, Sbrimati Usba 
Vir SeD, Shri 
Vyas, Shri Girdbari La) 

Wadiyar. Shri SrikaDta Datta 
Wasnik, Sbri Mokul 
Yadav, Sbri Kailasb 

Yadav, Shri Mababir Prasad 
YaeI.v, Ibri Ram SiDsb 

Yadava, Shri Ba. Ram Singh 
Yadava, Shri D. P. 
YasbpaJ Singh, Shri 
Yazdani, Dr. Golam 
Yogesb, Shri Yogesbwar Prasad 
Zainul Basher, Shri 

NOES 

Acharia, Shri Basudeb 

Barman, Sbri Palas 
Biswas, Sbri Ajoy 
Cbaliba, Shri Paraa 
Cboubcy. Sbri Narayan 
Chowdbary, Shri Saifuddin 
Goswami, Sbri Dinesb 
Gupta, Sbri Indrajit 
Hannan Mollah, Shri 
Hansda, Shri Matilal 
Jbansi Lakshmi" Shrimati N. P. 
Kalpana Devi, Dr. T. 
MandaI, Shri Sanat Kumar 
Misra, Shri Satyagopal 
Mukherjee, Sbrimati Geeta 
PatiJ, Sbri D. B. 
Pencbatliah, Shri P. 
Ramoowalia, Shri Balwant Singh 
Rao, Shri A J. V. B. Mabeswara 
Rao. Dr. G. Vijaya Rama 
Rao, Shri Srihari 
Reddi, Sbn C. Madbav 
Reddy, Shri K Ramachandra 
Reddy, Sbri P. Manik 
Riyan. Sbri Baju Ban 
Roy, Dr. Sudhir 
ROYI'radhan, Shri Arnar 
Saha, Sbri Ajit Kumar 
Saba Shri Gadadhar , 
Thomas, Sbri Thampan 
Tiraky. Shri Piyus 
Tulsiram, Sbri V. 
Zainal Abedin, Sbri 
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MR. SPEAKER.: Subject to correction Arunachalam, Shri M. 

the result of the Division is Ayes 334 Athitban, Shri R. Dhanuskodi 
Noes 33. 

The Motion is carried by a majority of 
the total membership of the House and by 
a majority of not less Iban two-thirds of the 
Members present and votiog. 

The mOliQII wa, adopted. 

ClaDse l was added to the Bill. 

Ma. SPEAKER·* : The lobbies are 
already cleared. Tbe question is : 

"That clause t stand part of the Bill". 

The Lok Sabha divided. 

16.07 brl.] [Division No. 4 

AYES 

Abbasi, Shri K. l. 
Abdul Oha foor. Shri 

Adaikataraj. Sbri L. 
Adiyodi, Dr. K. G. 
Agarwal, Sbri Jai Prakash 
Abmad, Sbri Sarfaraz 
Ahmed, Sbrimati Abida 

Altha Ram. Shri 
Anand Singb, Shri 
Ansari. Sbri Abdul Hannan 
Ansari, Sbri Z R. 
Antony, Shri P. A. 

•• Tbe foUowing Members also recorded 
their votes : 

AYES: Shri K. D. Sultanpuri, Shri 
Salabuddio, Lalitesbwar Shahi, 
Hafiz Mobd. Siddiq, Sqami 
Prasad Singh. Prakash Chandra, 
Dr. C. S. Verma, Sbri Tilakdbari 
Singh, H. N. Nanje Gowda, 
Manukram Soei, L. AdaikaJaraj 
and Samar Dhahma Chowdhary. 

NOBS : Sbrimati D. K. Bhandari, Shri 
Syed Sbahabuddin aod Mohd. 
Mabfooz Ali Khan. 

Awastbi, Sbri Jagdish 
Amd, Sbri Bhagwat lba 
Azad, Shri Ghulam Nabi 
Bagbel, Shri Pratapsinb 
Bagon Sumbrui, Shri 
Bairagi, Shri Balkavi 
Bairwa, Shri Banwari Lal 
Baitha, Shri D. L. 
Bala Goud, Shri T. 
Balaraman, Sbri L. 
Banerjee, Kumari Mamata 
Dasa varajeswari, Shrimati 

Basavaraju. Shri G. S. 
Basheer, Shri T. 
Bbagat, Sbri B. R. 
Bhagat, Sbri H. IC. L. 
Bhakta, Shri Manoranjan 
Dbarat Singh, Shri 
Bhardwaj, Shri Parasram 
Bbatia, Shri R. L. 
Bhoi, Dr. 'K.rupasindhu 
Bhosa]e, Shri Prataprao B. 
Bboye, Sbri R. M. 
BbQye, Shri S. S. 
Bbumji, Shri Haren 
Bburia, Sbri Dileep Singh 
Birbal, Shri 
Bircodra Singb, Rao 
Birinder Singh, Shri 
Brahma Dutt, Shri 
Budania, Shri Narendra 
Buta Singh, S. 
Chandrakar, Sbri Chandula) 
Cbandrasbekbarappa, Shri T. V. 
Chandresb Kumari. Shrimati 
Charles, Shri A. 
Chaturvedi, Shri Naresh Cbandra 

Cbaturvedi, Sbrimati Vidyavati 
Chaudhary, Shri Manpbool Singh 
Chaudhry, Shri Kamal 
Chavda, Sbri lsbwarbhai K. 
Cbidambar.m, Sbri p, 
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Cboudbary, Shri Jaganneth 
Cboudha ry, Shri Nandlal 
Cboudbary, Shri A. B. A. Ghani Khan 
Chaudhary t Shri Samar Brahma 
Dabbi, Shri Ajitsinh 
Daaa, Shri Mool Chand 
Dalbir Singh, Ch. 
Dalbir Singh, Shri 
Damor, Sbri Somjibhai 
Du. Shri Anandi Charan 
Dennis, Shri N. 
Dev, Shri Sontosh Moban 
Dhariwal, Shri Sbanti 
Dhillon, Dr. G. S, 
Dipl, Shrl Radhakanta 
Dishe, Shrj Sharad 
Digvijay Sinb, Sbri 
Diksbit, Shrimati Sbeila 
Doera, Sbri G. L. 
Dube, Shri Bhishma Deo 
Engti, Sbri Biren Singh 
Gadhvi. Sbri B. K. 
Gaetwad, Sbri Raojit Singb 
Gaikwad, Shri Udaysingrao 
Oamit, Sbri C. D. 
Gaoaa Ram, Sbri 
Gavit, Sbri Mani~rao Hodlya 
Gehlot, Shri Ashot 
Gbolap, Shri S. G. 
Gbarpade, Sbri G. Y. 
GIIosb J Shri Bimal Kanti 
Gbosh, Shri. Tarun Kanti 
Gomaolo, Sbri Giridhar 
Gowda, Sbri H. N. Nanje 
Gub&. Dr. Phulrenu 
GUPta. Sbri Janak Raj 
Gupta, Sbrimati Prabhawati 
Hardwari Lat, Sbri 
Jadeja, Sbri D. P. 
Japnoatb Prasad, Shri 
Jain, Sbri Dal Cbander 
Jain, Shri Nihal Sinch 
Jain, Sbri Virdhi Chaoder 
~aqartbanaD, Sbri Kadambur 

JaDldo, Shri Kholan Ram 
Jatav. Shri Kammodilal 
Jayamohan, Shri A. 
Jeevaralbinam, Shri R. 
Jena. Shri Chintamani 
JitoDdra Prasada, Shri 
Jitendra Sinl, Sbri 
Jujhar Singh, Shri 
Kamal Natb, Shri 

Kamat, Sbri Gurudas 
lCamble, Sbri Arvind Tulsbiram 
Kamla Kumari, Kumari 
Kamson, Prof. Meijinlung 
Kaul, Sbrimati Sheila 
Ken, Shri Lala Ram 
Keyur Bhushan, Sbri 
Kban, Shri Arif Mohammad 
Khan, Sbri Aslam Sher 
Khan, Sbri Kbursid Alam 
Khan, Shri Mohd. Ayub 
Khan, Sbri Rahim 
Khan, Shri Zulfiquar Ali 
Kbattri, Sbri Nirmal 
Kbirhar, Shri R. S. 
Kidwai, Sbrimati Mobisina 
Kisku, Sbri Prithvi Chand 
Konyak, Shri Chingwang 
Krishna Kumari, Shri S. 
Krisbna Sinab, Shri 
Ksbirsagar, Sbrimati Kesbarbai 
Kuchan, Sbri Gaogadbar S. 
Kujur, Sbri Maurice 
Kumaramaoaalam. Sbri P. R. 
K.uowar Ram., Shri 
Kuppuswamy, Shri C. K, 
Kuricn. Prof. P. J. 
Lachcbbi Ram, Sbri 
Law, Sbri Asutosb 
LoWaD& Sbri Wangpha 
Madburee Singh, Shrimati 
Mahabir Prasad, Shri 
Mahajan, Shri Y. s. 
Mahendra Sinab, Sbri 
Mat"ana, Shri Naflinh 
Malik, Sbri Dbarampa) Sinlb. 
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Mallick. Shri Lakahman Patel, Sbri C. D. 
Mao. Shri Murlidbar 
Mavani, Sbrimati Patel Ramaben 

Ramjibbai 
Meena, Sbri R.a~ Kumar 
Mebta, Sbri Haroobhai 
Meira Kuma~, Sbrimati 
Mirdba, Sbri'Ram Niwas 
Miabra, Sbri G. S. 
Mishra Dr. Prabbat Kumar 
Misbra, Sbri Ram Nalina 
Misbra. Sbri Sbripati 
Mishra, Shri Umakant 
Misra, Sbri Nityananda 
Mobanty, Sbri Brajamoban 
Motilal Singh, Sbri 
Mukbopadhyay, Sbri Ananda Gopal 
Murupiah, Sbri A. R. 
Mushran, Sbri Ajay 
Muttemwar, Sbri Vilas 
Naik, Sbri G. Devaraya 
Naik, Shri Sbantaram 
Naikar, Shri D. K. 
N~mgyal, Sbri P. 
Nawal Prabhakar, Shrimati Suoderwati 
Neekbra, Shri Ramesbwar 
Negi, Sbri Chandra Moban Singh 
Netam, Shri Arvind 
Odedra, Sbri Dbarat Kumar 
Odeyar, Sbri Channaiab 
Oraoo, Sbrimati Sumati 
Pakeer Mohamed, Shri E. S. M. 
Pandey, Sbri Damodar 
Pandey, Sbri Kali Prasad 
Pandey, Shri J4adan 
Pandey. Sbri Manoj 

Paniarabi, Sbri Cbintamani 
Panigrabi, Sbri Sribanay 
Panika, Shri Ram Pyare 
Panja, Sbri A. K. 
Pant, Sbri K. C. 
Panwar, Sbri Satyaoarayan 
Pardbi, Sbri Kesbaorao 
Patel, Shri Ahmed M. 

Patel, Sbri G. I. 
Patel, Sbri Mobanbbai 
Patel, Sbri Ram Pujan 
Patel, Sbri U. H. 
Patbak. Sbri Chaodra Kiahore 
Patil, Sbri H. B. 
Patil, Sbri Uttamrao 
Patn, Sbri Veerendra 
Patnait, Sbrimati Jayanti 
Pattnait, Shri Jasaooatb 
Peruman, Dr. P. Vatlal 
Pilot, Sbri Rajesb 
Poojary, Sbri Jaoardbana 
Potdukbe, Sbri Sbaotaram 
Prabbu, Shri R. 
Pradbao, 8hri K. N. 
Pradbani, SbJ i K. 
Poran Chandra, Shri 
Purohit, Shri Banwari Lal 
Purushothaman, Sbri Vakkom 
Pusbpa Devi, Kumari 
Qureshi, Sbri Aziz 
Ragburaj Singh, Chaudhary 
Rai, Sbri I. Rama 
Rai, Shri Raj Kumar 
Rai, Shri Ramdeo 
Raj Karan Singh, Sbri 
Rajeshwaran, Dr. V. 
Rajhans, Dr. G. S, 
Ram, Shri Ram Ratan 
Ram, Shri Ramswaroop 

Ram Awadh Prasad, Sbri 
Ram Dhan, Shri 
Ram Prakash, Chi 
Ram Samujhawan, Sbri 
Ramachandran, Sbri Mullappally 
Rampal Singh. Sbri 
Ranga, Prof. N. G. 
Ranganath, Shri K. H. 
Rao, Sbri J. Chokka 
Rao, Shri K. S. 
Rao, Shri P. V. Narsimba 
ho, Shri V. Krisho. 
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llathaw., Sbri Amarsinh Singh, Shrimati Manorama 
lUtbod. Shri uttam Sinsh, Sbri N. Tombi 
Raut, Shri Dbola Sinah, Shri S. D. 

lUV8ni. Sbri Navin 
B.awat, Sbri Barish 
llawat, Shri Kamla Prasad 

aawat, Sbri Prabbu Lal 
Sait, Sbri A7J:;eZ 
Sait, Shri Ebrahim Sulaimao 
Sakargaym, Shri Kalicharan 
Sansma, Sbri P. A. 
Sankbawar, Shri Asbkaran 
Satycndra Chandra, Shri 
Satbo. Sbri Vasant 
Sayeed, Sbri P. M. 
Scindia, Shri Madbavrao 
Selveodran, Shri P. 
Sen, Sbri A. K. 
Sen, Sbri Bholanatb 
Sethi. Shri Anaota Prasad 
Sethi, Shri P. C. 
Shabi, Shri Lalitesbwar 
Shailesb, Dr. B. L. 
Shaktawat, Prof. Nirmala Kumari 

Shankaranand, Shri B. 
Shanmugam, Sbri P. 
Sbanti Devi, Shrimati 
Sharma, Shri Chiranji Lal 
Sharma, Shri Nand Kisbore 
Sharma, Shri Pcatap Bhanu 

Shastri. Shri Hari Krishna 
Shervani. Shri Saleem I 
Sbioada, Sbri D. B. 
Sbivendra. Babadllr Sinab Shri 
Shukla, Sbri Vidya Charao 
Sidnal. Sbri S. B. 
Sinpravadivel, Sbri S. 
Sinsh, Shri Bhanu Pratap 
SiD.." Sbri Chandra Pratap Narain 
SID,h, Shri K. N. 
Siogh. Sbri KamJa Prasad 
Sinsb. Shri Krisbna Pratap 
Sin,b, Sbri Lal Vijay Pratap 

Sinab, Shri Santosb Kumar 
Singh Dco, Shri 1(. P. 
Sinha, Sbri Atish Chandra 
Sinha, Sbrimati K.ishori 
Sinha, Shrimati Ram Dulari 
Sinha, Sbri Satyendra Narayan 
Sodi, Shri Mankuram 
Soren, Sbri Haribar 
Soundararajan, Sbri N. 
Sparrow, Shri R. S. 
Sreenivasa Prasad, Sbri V. 
Subburaman, Shri A. G. 
8ukh Ram, Shri 
Sukhadia, Sbrimati Indubala 
Sultanpuri, Shri K. D. 
Suman, Shri R. P. 
'Sundararaj, Sbri N. 
~.under La), Shri 
Sunder SiDSb, Cb. 
Surcodra Pal Singh, Sbri 
Suryawanshi, Shri Narsing 
Swami Prasad SioSb, Shri 
Swell, Sbri O. G. 
Tapeshwar SiDgb. Sbri 
Tariq Anwar, Shri 
Tewary, Prof. K. K. 
Thakkar, Shrimati Usha 
Tbakur, Shri C. P. 
Thangaraju, Shri S. 
Thomas, Prof. K. V. 
ThungoD, Shri P. K. 
Tissa, Sbri Simon 
Tilakdhari Singh. Shri 
Tomar, Shrimati Usba Rani 
Tripathi, Dr. Chandra Sether 
Tyagi, Shri Dharamvir Singb 
Tytlcr. Sbri Jaadisb 
Vairalc.5bri Madbusudao 
Van, Sbri Deep Narain 
Vanakar, Sbri Puran Chand Mithabbai 
Venkatesan, Shri P. R. S. 
Verma, Dr. C. S. 
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Verma, Shrimati Usha Reddy, Sbri P. Manik 
Vir Sen, Shri Riyan, Sbri Baju Ban 
Vyas, Shri Girdhari Lal Roy, Dr. Sudhir 
Wadiyar Sbri Shrikanta Datta Roypradhan, Shri Amar 
Wasnik, Sbri Mukul Saha, Shri Ajit Kumar 
Yadav, Shri Kailash Sabam Shri Gadadbar 
Yadav, Shri Mahabir Prasad Sbahabuddin, Shri Syed 
Yadav, Sbri R.am Singh Tiraky, Shri Piyus 
Yadav, Shri Sbyam Lal Tulsiram, Shri V. 
Yadav, Shri Subhasb Zainal Abedin, Sbri 
Yadava, Shri Bal Ram Singh 
Yadava, Sbri D. P. 
Yashpal Singh, Sbri 
Yazdani, Dr. Golam 
Yogesh, Sbri Yogesbwar Prasad 
Zainul Basher, Sbri 

NOES 

Acharia, Shri Basudeb 
A taur Rahman J Sbri 
Barman, Sbri Palas 
Bbandari, Sbrimati D. K. 
Biswas, Shri Ajoy 

Cboubey, Sbri Narayan 
Chowdhary II Shri Saifuddin 
Goswami ll Sbri Dinesh 
Gupta, Shri Indrajit 
Hannan MoUah, Shri 
Hansda, Sbri Matilal 

Jbansi Lakshmi, Shrimati N. P. 
Kalpana Devi, Dr. T. 
Mandai, Sbri Sanat Kumar 
Misra, Sbri Satyagopal 
Mukberjee, Sbrimati Geeta 
Patil, Shri D. B. 
Pencballiab, Sbri P. 
Ramoowalia, Shri Balwant Singh 
Rao Shri A. J. V. B. Mahcswara , 
Rao, Dr. G. Vijaya Rama 
Rao, Sbri Srihari 
Reddi, Sbri C. Madhav 
Reddy II Sbri K. Ramacbandra 

MR. SPEAKER· * : Subject to correction 
the result of tbe Division is : ' 

Ayes 

Noes 
336 

34 
The motion is Qlrried by a majorit)' of 

the total membership of the House and by 
a majority of not Jess than two-thirds of 
the Members present and voting. 

The motion M QS tu/opted. 

Clause J was added to the BiD. 

MR. SPEA [(ER : The question is ; 

• 'That tbe Enacting Formula stand 
part of the Bill. It 

The motion WQS tM/oPled. 

The Eoacting Formula was added 
to tile Bill. 

MR. SPEAKER: The question is : 

• 'That Long Title stand part of the 
Bill." 

The motion was adopted. 

**The following Members also recorded 
their votes : 

A YES : Sarvasbree J. Vengala Rao, 
Salabuddin, Seth Hembron, Hafiz 
Mohd. Siddiq, Vishnu Modi, 
Akhtar Hasan. K. H. Ranaanath 
and Bapula Malviya. 

NOES: Sbri Mohd. Mahfooz Ali Khan, 
Sbri Thampan Thoma. and Sbri 
Paras CbaJiba. 
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n. Loaa Title ... added to tile BIll. Basavaraju, Shri O. S. 

MR.. SPEAKBR: The Minister may 
DOW move that the Bill be passed. 

S. BUTA SINGH: Sir, I bee to move : 

"Tbat the Bill be passed. It 

MR.. SPEAKBR: Before I put tbe 
motioD that tbe Bill be passed, to the vote 
of the House I the Lobbies are already 
deared. The question is : 

"That the Bill be pasaed." 

The Lok Sabha divided. 

16.10 ..... J [01,11108 No. 5 

AYES 

Abbasi, Shri K. J. 
Abdul Ghafoor, Sbri 
Adaikalaraj, Sbri L. 
Agarwal, Sbri Jai Prakash 
Abmad, SOO Sarfaraz 
Ahmed, Shrimati Ahida 
Akhtar Hasan, Sbri 
Altha J.lam, Shri 
Anand Sinah, Sbri 
Ansari, Sbri Abdul Hannan 
Ansari, Shri Z. R. 
AIltony, Shri P. A. 
Arunachalam, Sbri M. 
Atbithan, Sbri R. Dbaouskodi 
Awasthi, Sbri lagdish 
Azad, Shri Dhapat lba 
Azad, Shri Gbulam Nabi 
Baghel, Sbri Pratapsinb 
Balun Sumbrui, Shri 
Bairqi, Shri Balkavi 
BairWa, Sbri Banwari Lal 
&aidaa, Sbri D. L. 
Bala Goud, Sbri T. 
Balataman, Sbri L. 
)IaDerjee, Komari Mamata 
BaUvarajcswari, Sbrimaai 

Basbeer, Shri T. 
Bbqat, Shri B. R. 
Bbaaat, Shri H. K. L. 
Bhakta, Shri Manoranjao 
Bharat Singb. Sbri 
Bhardwaj, Shri Parasram 
Bhatia, Shri R. L. 
Bboi, Dr. Krupasindbu 
Bhosale, Shri Prataprao B. 
Bhoye, Shri R. M. 
Bboye, Shri S. S. 
Bhumij, Shri Harcn 
Bhuria, Shri Dileep Sjnah 
Birbal. Sbri 
Birendra Singb. Rao 
Birinder Singh, Sbri 
Brabma Dutt, Sbri 
Budaoia, Sbri Narendra 
Buta Singh. S. 
Chaodrakar, Shri Cbandulal 
Chandrashekharappa, Shri T. V. 
Charles, Sbri A. 

Cbaturvedi, Sbri Naresh Chandra 
Chaturvedi, Shrimati Vidyavati 
Chaudhary, Sbri Manphool Singh 
Chaudhary. Sbri Kamal 
Chavda, Sbri Isbwarbbai K. 
Chidambaram, Sbri P. 
Choudhary. Shri Jagaqnath 
Choudhary, Shri Nandlal 

Cboudhury. Sbri A. B. A. Gbani Khan 
Choudhury. Shri Samar Brahma 
Dabbi. Shri Ajitsinh 

Dap, Sbri Mool Chand 
Dalbir Siop, Ch. 
Dalbir Singh, Sbri 
Damar, Sbri Somjibhai 
Das, Sbri Aoadi Cbarao 
DeDnis, Sbri N. 
Dev, Shr! Sontosb Mohan 
Dhadwal, Sbri Sbanti 
Dhillon, Dr. G. S. 
Dipl, Shri lladbakaDta 
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Digbe, Sbri Sbarad 
Disvijay Sinh, Shri 
Diksbit, Sbrimati Sbeila 
Dube, Sbri Bbisbma Deo 
Bogti, Sbri Diren Singh 
Gadhvi, Sbri B. K. 
Gaekwad, Sbri Ranjit Singh 
Gaikwad. Sh~i Udaysiograo 
Gamit, Sbri C. D. 
Ganga Ram, Shri 
Gavit, Shri Manikrao Hodlya 
Gehlot, Shri Ashok 
Gholap, Shri S. G. 
Gbarpade, Shri G. Y. 
Ghosh, Shri Bimal Kanti 
Ghosh, Sbri Tarun Kanti 
Gomaogo, Shri Giridhar 
Gowda, Sbri H. N. Nanje 
Guba, Dr. Phulrenu 
GuPta, Shri Janak Raj 
Gupta, Shrimati Prabhawati 
Hardwari Lal, Sbri 
Jadeja, Shri D. P. 
Jagannath Prasad, Shri 
Jain, Shri Dal Chander 
Jain, Shri Nihal Singh 
Jain, Sbri Virdbi Cbander 
Janartbanan, Sbri Kadambur 
Jangde, Shri Khelan Ram 
Jatav, Shri Kammodilal 
Jayamohan, Shri A. 
Jeevaratbinam, Shri R. 
Jena, Sbri Cbintamani 
Jitendra Prasada, Shri 
Jitcndra Singb, Shri 
Jujbar Singb, Sbri 
'Kamal Natb, Sbri 
Kamat, Sbri Gurudas 
Kamble, Shri Arvind Tulsbiram 
Kamla Kumari, Rumari 
KamsoD, Prof, Mcijinlung 
Kau1, Shrimati Sbeila 
Ken, Shei Lala Ram 
Keyur Bhushan, Sbri 

Khan, Sbri Arif Mobammad 
Khan, Sbri Allam Sber 
Khan, Sbri Khurshid Alam 
Kban, Shri Mohd. ~yub 
Khan, Shri Zulfiquar Ali 
Khattri, Shri Nirmal 
Khirhar, Shri R. S. 
Kidwai, Shrimati Mobsina 
Kisku, Sbri Pritbvi Chand 
Konyak, Shri Chingwang 
Krisbna Kumar, Sbri S. 
Krishna Singh, Sbri 
Kshirsasar, Shrimati Kesharbai 
Kuchan, Sbri Gangadbar S. 
Kujur, Sbri Maurice 
Kumaramangalam, Shri P. R.. 
Kuowar Ram, Shri 
Kuppuswamy, Sbri C. K. 
Kurien, Prof. P. J. 
Lacbchhi Ram, Sbri 
Law, Shri Asutosh 
Lowang, Shri Wangpha 
Madburee Singh, Shrimati 
Mahabir Prasad, Shri 
Mabajan, Shri Y. S. 
Mahendra Singh, Sbri 
Makwana, Shri Narsinb 
Malik. Shri Dharampal Singh 
Mallick, Shri Lakshman 
Malviya, Shri Bapulal 
Manc, Shri MurJidhar 
Mavani, Sbrimati Patel Ramaben 

Ramjibhai 
Meena, Sbri Ram Kumar 
Meira Kumar, Sbrimati 
Mirdha, Shri Ram Niwas 
Misbra, Shri O. S. 
Misbra, Dr. Prabhat Kumar 
Mishra, Shri Ram Nagina 
Misbra, Shri Shripati 
Mishra, Shri Umakant 
Misra, Shri Nityananda 
Modi, Shri Vishnu 
Mohanty J Shri Brajamohan 
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Motilal Singh, Sbri Prabhu, Sbri R. 
Mukhopadhyay, Sbri Ananda Gopal Pradban, Sbri K. N. 
Murupiah. Shri A. R. Pradhani, Sbri K. 
Musbran, Shri Ajay 
Muttemwar, Shri Vilas 
Naik, Sbrj G. Devaraya 
Naik~ Shri Shantaram 
Naikar, Shri D. k. 
Namgyal. Shri P. 
Nawal Prabhakar, Shrimati Sunderwati 
Neekhra, Shri Ramesbwar 
Neai, Shri Cbandra Mohan Singh 
Natam, Sbri Arvind 
Odedra, Sbri Dbarat Kumar 
Odeyar, Shri Channaiah 
Oraon, Shrimati Sumati 
Pakeer Mohamed, Shri E. S. M. 
Pandey, Shri Damodar 
Pandey, Sbri Kali Prasad 
Pandey, Shri Madan 
Pandey, Sbri Manoj 
Panigrahi, Sbri Chintamani 
Panigrahi, Shri Sriballav 
Panika, Shri Ram Pyare 
Panja. Sbri A K. 
Pant, Sbri K. C. 
Panwar, Sbri Satyanarayan 

Pardhi, Shri Kesbaorao 
Patel, Shri Ahmed M. 
Patel. Shri C. D. 
Patel. Shri O. I. 
Patel, Sbri Mohanbbai 
Patel, Sbri Ram Pujao 
Patel. Shri U. H. 
Patbak, Sbri Chandra Kisbore 
Patil, Sbri H. B. 
Patil, Sbri Uttamrao 
Patil, Shri Veerendra 
Patnaik, Shrimati Jayanti 
Pattnaik, Sbri Jagannath 
PerumaD, Dr. P. Vallal 
Pilot, Sbri R.ajesb 
Poojary, Sbri lanardhana 
Potdukhe, Sbri Shantaram 

Puran Chandra, Shri 
Purohit, Sbri Baowari Lal 
Purusbothaman, Shri Vakkom 
Pushpa Devi, Kumari 
Qureshi, Shri Aziz 
Raghuraj Singh. Cbaudbary 
Rai. Sbri I. Rama 
Rai, Shri R.aj Kumar 
Rai, Shri Ramdeo 
Raj Karan Singh, Sbri 
Rajeshwaran, Dr. V. 
Rajhans, Dr. G. S. 
Ram, Shri Ram Ratan 
Ram, Shri RamswBroop 
Ram Awadb Prasad, Shri 
Ram Dhan, Shri 
Ram Prakash. Ch. 
Ram Samujhawan, Shri 

Ramacbandran, Shri Mullappallv 
Rampal Singh, Shri 

Ranga, Prof. N. G. 
Ranganatb, Sbri K. H. 
Rao. Shri J Chokka 
Rao, Sbri J. Vengal. 
RBo, Sbri K. S. 
Rao, Shri P. V. Narasimha 
Rao, Sbri V. Krishna 

Ratb, Shri Somnatb 
Ratbawa, Sbri Amarsinh 
Ratbod, Shri Uttam 
Raut, Shri Dbola 
Ravani, Shri Navin 
Rawat, Shri Harish 
Rawat, Shri Kamla Prasad 
Rawat, Shri Prabhu Lal 
Sait, Shri Azeez 

Sait. Shri Ebrahim Sulaiman 
Sakargaym, Shri Kalicharan 
Sangma Sbri P. A. 
Sankbawar. Sbri Ashkaran 
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. Sa&yeDdra Cbandra, Sbri 
Sathe, Shri Vasant 

·Sayeed. Sbri P. M. 
Scindia, Sbri Madbavrao 
SelvondraD. Sbri P. 
SeD, Sbrl A. ~. 
Sen, Slirf Bholanath 
Sethi, Sbri Ananta Prasad 
Sethi, Sbri P. c. 
Sbabi, Shri Laliteshwar 
Sbailesb. Dr. B. L. 
Sbaktawat, Prof. Nirmala Kumari 
Shankaranand, Shri .. B. 

\ 

Sbanmugam, Shri P. 
Sbanti Devi Shrimati 
Sharma, Shri Chiranji La] 

Sharma, Shri Nand Kishore 
Sharma, Sbri Pratap Bhanu 
Shastri, Shri Hari Krishna 
Sbervani, Sbri Saleem I 
Shingda. Shri D. D., 
Sbivendra Babadur Singh, Shri 
Sbukla, Shri Vidya Charan 
Sidnal. Shri S. B. 
Singaravadivel. Shri S. 
Singh, Shri Dbanu Pratap 
Singh, Shri Chandra Pratap Narain 
Sinah. Shri K. N. 
Singh, Sbri Kamla Prasad 
Singh, Shri ·Krishna Pcatap 
Singh. Shri Lal Vijay Pratap 
Singh, Sbrimati Manorama 
Singh, Sbri N. Tombi 
Swab, Sbri S. D. 
Sinab, Shri Saotosh Kumar 

SiDsh Deo, Sbri K. P. 
Sinha, Sbri A tlsh Chandra 
Sinba, Sbrimati Kishori 
Sioba, Shrimati Ram Dulari 

Sinba, Sbri Satyendra Narayan 
Sodi, Sbri Mankuram 
Solanki, Sbri Kalyan Siogh 
SoroD, SlJri Sarihar 

Souudararajan. 8hri N. 
Sparrow, Sjari B.. S. 
SreeDiv.sa Prasad. Sbri V. 
Subburaman, 8bri A. d. 
Sukh Ram, Shri 
Suthadia, Sbrimati Indubala 
Sultanpuri. Shri K. D. 
Suman, Shri R. P. 
Sundararaj, Sbri N. 
Sunder Lal, Shri 
Sunder Singb, Cb. 
Surendra Pal Singb, Sbri 
Suryawansbi, Sbri Natlina 
Swami Prasad Sinab, Sbri 
Swell. Sbri O. G. 
Tapesbwar SiD,b, 8bri 
Tariq Anwar, Sbrl 
Tewaty, Prof. K. K. 
Thakkar, Shrimati Usba 
Thakur, Shri C. P. 
Thanaaraju, Shri S. 
Thomas, Prof. K. V. 
ThuDgoO, Shri P. K. 
Tigaa, Shri Simon 
Tilakdbari Singh, Sbri 
Tomar, Shrimati Usba Rani 
Tripatbi. Sbrimati Chandra 
Tripatbi, Dr. Chandra Shekbar 
Tyagi, Sbri Dbaramvir Slqb 
Tytler. Shri Jagdisb 
Vairale. Sbri Madbusudan .. 
Van, Sbri Deep Narain 
Vanekar, Shri hOlm ChaDd Mitbabbai 
Venkatesao. Sbri P. R. S. 
Verma, Dr. c. s. 
Verma, Shrimati Usha 
Vir Sen, Shri 
Vyas, Shri Girdbari Lal 
Wadiyar, Sbri Srikanta Datta 
Wasnik, Sbri Mukul 
Yadav, -Sbri Kailash 
Yadav, Sbri Mahahir Prasad 
Yadav, Sbri Ram Siqb 
Yadav, Shri Shyam LaJ 
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Yadav, 8bri Sul'bash 
Yadava, Sbd Bcd Ram Silllh 
Yadava, Shrl D. P. 
Yubpal Sinab. Sbri ... 
Yazdani, Dr. Golam 
Yoaesb. Sbri Yoaesbwar Prasad 
Zainu} Basher, Sbri 

NOES 

Acbaria, Shri Basudeb 
Ataur Rabman, Shrt 
Barman, Sbrl Palas 
Biswaa. Shri Ajo; 
Chaliba, Sbri Par .. 
Cboubey, Sbri Narayan 
Cbowdbary, Shri Saifuddin 
Goswami, Shri Dinesb 
Gupta, Sbri Indrajit 
HaDoan Mollah, Shri 
HaDada, Sbri Matilal 
Jhansi, Laksbmi, Shrimati N. P. 
lCalpana Devi, Dr. T. 
Mandal, Sbri Sanat Kumar 
Misra, Shri Satyagopal 
Mukherjee, Shrimati Geeta 
Patn, Shri D. B. 
Penchalliab. Shri P. 
RamoowaJia, Sui Balwant Singh 
Rao, Shri A. J. V. B. Mabcswara 
Rao. Dr. O. Vij.,a Rama 
Rao, Shri Sribari 
Reddy, Shri K. Ramachandra 
~dy, Sbri P. Manit 
aiJaa, Sbri Baju BaD 
RO)', Dr. Sudbir 
Roypradhan. Shri Amar 
Saba, Shri Ajit Kumar 
Saba, Sbri Gadadbar 
Sababuddin, Sbri Syed 
Thomas, Sbri Thampan 
Tiraky, SIlri Pi)'Q4 

Tulsiram, Shri V. 
Zainal AbediD, Shri 

MR SPBAKBR. * *: Subject to Correction, 
the result of tbe division is : 

Ayoa 
Noes 

••• 

Tbe motion ii carried by a majority 01 
the total membership of the HOUle and by a 
majority of not less thaD two-tbird, of the 
Mombers present aDd votiaa. 

The Bill is passed by tbe requisite 
majority in accordance wltb tbe provisioDs of 
Article 368 of the Constitution. 

The mot 1011 wtU adD,te4. 

MR. SPEAKER: Now we take up 
motion for consideration of the State of 
Arunachal Pradesh Bill, 1986. 

Tbe question is: 

--That the Bill to 
establisbment of 
Arunachal Pradesh 
connected tbereto, 
consideration. " 

provide lor the 
the State of 

and for matters 
be taken into 

M •. SPEAKER: The House will now 
take up clause by clause consideration of the 
Bill. 

MR. SPEAKER : The question is : 

"That Claule 2 atlnd part of the 
Bill." 

TM motlo" was adoptt!d. 

• *The followilll Members also recorded 
their vote. : 

A YES: Sarvalhri G. L. Doar8, Salabuddia. 
Rahim Khan, Haroobhai Mobta 
and Dr. It. O. Adlyodi. 

NOBS: Mob4. MabfQQl ~Ji ~baD. 
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CIa_ 2 ft ...... to .. BID. immediately before that day (tbe appoiDtc4 
.. day) were comprised in the tribal __ 

C ..... 3-(Eltabll .... t of tile State (specified in part B of the table apPended to 
of Araaaellal Pradesh) para .... ph 20 of the Sixth Schedule to the 

SHR.I P. K. THt1NGON: I bel to 
mo~e: 

Pap 2. line 1$-

tuId at tbe end-

"and also tho areas covered by 
notification No.TAD/a./3S/S0/109. 
dated tbe 2 3r~ February. 19,1 
issued by the Governor of Assam." 
(t) . 

In Arunacbal Pradesh the people are not 
always peaceful as the 90n. Home Minister 
bas stated. At times it has been seen that 
tbere are certain irritants in between their 
Deigbbour. Those irritants arc particularly. 
because of transfer of certain area, and, there-
fore J. would like to draw the attention of the 
HOD. Home Minister that wherever necessary. 
at least some partl of the transferred land, as 
per tbe reecommendation of the high powered 
Tripartite Committee made for going into all 
tbe problems of Assam and Arunachal 
Pradesh boundary. according to their re-
commendation some consideration should be 
made and finalised. 

I will appeal to tbe friends of Assam 
allo as they are aware pf the problems tbey 
sbould be considerate in this· case. Home 
Minister should be generous enough to see 
that tbese injustices which were perpetrated 
on tbe people of Arunachal Pradesb are 
corrected quickly. 

THE MINISTER OF HOME AFFAIRS 
(S •. BUTA SINGH) : I bave noted tbe con-
teotiOD of tbe HOD. Member. 

Clause 3 of tbe Bill envisales that the 
DeW State of Arunachal Pradesh sball com-
prise tbe territories which immediately before 
tb~ appointed day were comprised in the 
oxistiaj Union territory of Aruoacba I 
Pradesh. Accordinl to' section 7 of the 
North Eastern Areas (Reol'lanisation) Act. 
1971 tbe Union territory of Arunachal 
l'racJ_b comprises the "territorios which 

Constitution (but excludiDI the areal coverecJ 
by· Notification No. TAD/Rj3S/50/I09 
dated .2 3 .2.1951 issued by tile Govemor of 
Assam under tbe proviso to sub-paraaraph 
(3) of tbe said paraSfapb (20) and known .. 
the NBFA". The effect of thil·potilcatioD 
was to take the areas covered by the laid 
Dotification out of Part B tribal areas alo ... 
said. Accordingl, these areas were not pari 
of the erstwhile NBFA wbicb bec::aaie tbe 
Union territory of Arunachal Pradesh. TbI 
purpose of the present Bill is to constitute 
the existinl Union territory of Arunachal 
Pradesh into a State. 

The amendment may Dot be accepted in 
the lisbt of thdse facts wbich I have men-
tioned just now. 

SHRf P. K. THUNGON : As I stated 
earlier. I have got full faith in the' Minister 
of Home Affairs. But at tbe same time may 
I say one more line tbat within that drea 
of .•• 

( InterrUptio".) 

MR. SPE~KBR : Do you withdr,w it or 
not? 

SHRI P. K. THUNGON : 5 1 Notifica-
tion, tribal people resided traditio_Uy witb 
full rights and mostly administered b, 
NEFA Administration. 

MR. SPEAKER : .Now you bave to saJ 
whether you are withdrawiol or Dot. 

SURI P. K. THUNOON : I am .,. dis· 
ciplined soldier of the Conll'Cll but let ml 

complete m1 submission. 

S. BUTA SINGH : I can say that w. 
will continue persuadina the Hon. Cbie 
Ministers of Assam and Arunachal PradesJ 
to fiod an amicable solution. 

SHRI P. K. THUNGON: I seek tb4 
leave or the House to witbdraw m1 &mend. 
mente 
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MR.. SPEAKBR. : Is It tho pleasure of tiona) representatioD by meaDS of tbo 
tbIt IIcnai that tbe amendment moved by siaglo transferable vote." 
SbtI TbUDlOD be withdrawn ? 

SEVERAL HON. MEMBER.S : Yes. 
• ,4 I , lin' No.1 was, b, leave. WitladraWD. 

MIl .. SPBAItBR : I mall now put clauses 
3 .. 5 to tM YOte of tbe House because • theN ate DO ameodmeots. 

Tbe question is : 

'-n.at clauleS 3 to S stand pal1 of the 
Bill." 

TM motio" was adopted. 

c ..... 3 to 5 were added to lite Bill. 

CIa_ 6 -(Allocatioa of sittiog member) 

S8al C. MADHAV REDOI: Sir, I 
move: 

Paae 2, line 36,-

ftW "be deemed to have been duly 
elected" sub.tilute "cease to be a 
member and a member shall be 
elected" • (3 ) 

Page 2,-

omit line 3 9 (4) 

Sir, I wish to say a few words. Regard-
loa the sitting Member of the Rajya Sabha 
it is said tbat he should be deemed to have 
beeD elected under clause (4) of Article 89 
of tbe Constitution. That is, you are taking 
tho powvs to amend the Constitution by this 
cJaUIC. You cannot do so unless you amend 
Article 80 of the Constitution because that 
Member bas been elected under clause (5). 
UoIeII be is elected under clause (4) be win 
DOt be coaaidcred as a Member. 

Sir, clause (4) of Article 80 read, like 
tJdI.: 

''1be repruentatives of each State in 
tbe Council of States shall be elected 
by the elected Members of tbe Leaiala-
ti_ Auem.bly 01 tbe State in 
~r4aDCC with the s)'Stem of propor-

Unless any Member is elected under this. he 
will not be deemed to be representina the 
State • 

s. BUTA SINGH: As was said by me 
and also a8 the Hon: Prime Minister made a 
mention, a lot of consideration was liv~n to 
various factors including the ~coDstitutional 
aspect that the HOD. Member, Sbri Madhav 
lleddiji bas just now mentioned and it was 
decided that we will have 40 Members of the 
new Assembly when it comes into beiDg aDd 
tbe present Assembly being a provisional 
Assembly will continue till itl term is over. 
So, I am afraid ••• 

SHRI C. MADHA V RBDDI: Sir, this 
clause does not relate to the Members of the 
Assembly, it relates to a Member of Rajya 
Sabba. We are on clause 6 here. 

s. BUrA SINGH: Yes, Sir. The present 
status is supposed to be continued. 

SHRI C. MADHA V REDDI: I seek 
leave of the House to withdraw my amend-
ments. 

MR. SPEAKER: Is it the pleasure of 
the House that the amendments moved by 
Shri Madhav Reddi be withdrawn ? 

SEVERAL HON. MEMBERS: Yes. 

AmendmeDt Nos. 3 aDd 4 "ere, by leave, 
wlthdraWII. 

MR. SPEAKER : The question is : 

.eTha t clause 6 stand part of the BiU." 

The motion was adopted. 

Clause 6 "as added to tile Bill. 

MR. SPEAKER : There are no amend· 
meots to clauses 7 to 9. I Shall, therefore, 
put clauses 7 to 9 to lhe vote of tbe House. 

The question is : 

"Tbat clauses 7 to 9 stand part or tb. 
Bill." 

The motion wa, adopled. 
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Clauses 7 to 9 were added to the BIU. 

Clause IO-(ProviSioD as to Legislative 
Assembly) 

SHRI P. K. THUNGON : Sir, 1 move : 

Page 3, line 20,-

for' 'fortyn ,ub,'itute "sixty;" (2) 

SHRI C. MAOHAV REDDI : I move: 

Page 3, line 20,-

lor "forty" &ubstltute- .. 
6'between sixty and seventy as 
determined by the Election Com· 
mission" (5) 

(Interruptions) 

SHRI P. K. THUNGON: Sir, I have 
spoken tbis morning, I do not want to take 
much time. I would simply like to reiterate 
that in no case Arunacbal Pradesb lack the 
qualification of baving 60 Members in 
the Assembly 'and the Hon. Members have 
amply made it clear that prima facie it looks 
injustice perpetrated on the new State, 
Arunachal Pradesh. Therefore, 1 woUld like 
to have an assurance from the Home 
Minister at least tbat later 00 when certain 
considerations are made after baving 
experiences, after having more detailed 
.discussions, be will kindly consider, if not 
80; let it be 60 or may be this side or that 
side, but it should Dot be 40 at aU. 

, SHRI C. MADHAV RED]!)I: I bave 
already expl,ined it. This is against article 
170 of the Constitution. Unless you amend 
article t 70, I feel, you cannot enact tbis 
clause. You cannot reduce the strength 
from 60. Every Assembly's s!renatb must 
not be below 60, this is I what article 170 
says. 

s. DUrA SINGH: This is what'we 
have done- in the Constitution (Amendment) 
Bill. We have just now passed this Consti-
tadod (Amendment) Bill and we have given 
lpecial provision. 

-As far as Sbri Thungonjits, contention Is 
~D~rned, let bim continue bis drive. I am 

afraid, DOW In the present Bm, notbina can 
be accepted. But Shri Thungon knows the 
Prime Minister bas already said, we bave 
not really closed it. Let tbe State" Assembly 
and ~ct the State Government come. But, 
Sir, at tbe moment, the amepdment canoot 
be accepted. 

MR. SPEAKER: Do you withdraw 
your amendment ? 

SHRI P. K. THUNGON : Yes, Sir. 

MR. SPEAKER: ,Has Shri Thunaon 
leave of the House to withdraw his amend-
ment? 

SEVERAL HON. MEMBER'. Y cs. 

Amendment No.2, was, by leave, 
withdrawo. 

MR. SPEAKER: The question is : 

"That amendment No.5 moved by 
Shri Madhav R!ddi be adopted." 

The motion wa.f negatived. 

MR. SPEAKER: The question is : 

"That clause 1 0 stand part of tbe 
Bill." 

The motion was adopted • 

Clause 10 was added to the 8111. 

Clause ll-(Provisional Legislati ve 
Assembly). 

MR. SPEAKER : Now. clause 11. Shri 
Madbav Reddi. 

SHRI C. MADHAV RBDDI I beg to 
move: 

Page 3,-
for lines 29 to 34 substitllte-

c '(2) The provisional Legislative 
Assembly constituted under 
this section shall be in exis-
tence for a period of sis 
months from the date of its 
comins into existence or until 



the new Aspmbl, i. elected 
wbichever is earlier.'· (6) 

The provisional ASsembly which is existial 
DOW sbould continue only for an interim 
period. That is the reason why fie are calHna 
it. provisioaal assembly. It shonld not 
be allowed to continuo for 4 IODl years. My 
amoodrDent says that this will continue for 
liz months and the election should be held 
before that. 

s. BUTA SINGH: As I mentioned, in 
the ICbeIDe of the Bill tbat bas been introdu-
ced already, it hal been made clear that tbe 
State Auembly wUI be its term. That is, 
wben it completes its term tho next Assembly 
which il IOwa to be elected will be elceted on 
the provisions made in the Bill. 

Earlier, Shri Madbav Reddi said, we 
haft DOt takeD tbe amcodment of tbe Cons-
titution for providing the Dumber·· 40" . I 
just DOW mentioned that in the Constitution 
(Amendment) Bill that we have passed, there 
is clause (b), the last clause in that Bill. That 
is the amendment of the Constitution for 
tbat specific purpose. Kindly see the Consti-
tution (Amendment) Bill. It is there, to 
make it "40·'. We have amended tbe rele-
vant portion of the Constitution. 

. . 
So, the prCltot Assembl, will continue 

Cill ita term is complote. Onl, the next 
Assembly which will be elected after tbe 
term of the praeDt Assembly will be accord .. 
illl to tbe number sanctioned in tbis Bill. 

. 
Mil. SPBAKBR. : Are you witb.rawina ,our ameDdmeDt ., 

SHill C. MADHAV R.BDDI: Yea. 

MR. SPEAKEll: Has Mr. Madbav 
lleddi leave of the House to withdraw tbe 
amendment? 

SBVBllAL HON. MEMBERS: Yea. 

A.el'.eIla Ne. ft ".1, ., "Ye, 
...... 1fb. 

MR.. SPBAKBll: Now, we will take up 
ClaUlOS 12 to 32 also. 

T_ question is : 

"That c)aules II to 32 staod pan of. 
tbe Bill." T. molioll JVCU ado/JI •• 

ClauleS 11 to 32 were added to 
tile Bill. 

Clause 33-(DlltrlhutiOD of reveDIIeI) 

MR. SPEAKER: Now, we will take up 
clause 33. Sbri Madbav ReJdi. 

SHRI C. MADRA V RBDDI:) beg to 
move: 

Pap 9, line 1,-

aft., 2 "President" 1"8~'1-

'Con the advice" of tbe Finance Com-
mission appointed for this purpose" 

(7) 

The Bill gives powers to tbe Government 
of India to divide tbe revenue from the 
Central pool aod give it to tbe State. Tbis is 
an arbitrary power beiDg taken by tbe Centre. 
I suggested tbat tbis should be given to the 
Finance Commission. One-Member Finance 
Commission can be appointed and he should 
be asked to look into it and live the award 
as far as the revenues to tbe State are COD~ 
cerned. 

s. BUTA SINGH : It has been provided 
as per the Constitutional provision tbe pre-
sent scheme has been worked out under the 
Jaw. Therefore, tbere is no need of bavinl 
aoy Special Commission or aoy special 
finan~ial arraoaemeot. I am afraid. under 
the Circumstances, tbe amendment caDnot be 
accepted. 

MR.. S~EBR : Has tbo Hon. Member 
leave 0' the House to withdraw the amend-
ment? 

SEVER.AL HON. MEMBBRS : Yes. 
A .... eat No. 7 "H, by Iea,e, 

wltbdraw •• 

MR. SPEAKER: The question is : 

··Tbat Clauses 33 to 5 1 stand part 01 
the Bill." 
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ClaUlel 33 to 51 were ..... to tile 
Bnl. 

lit SeWuIe, 2_ SeW.Ie, 3rd ScWale 
aDd 4tll Selaedale were adeled to the 

BDl. 

ClaUH I, tbi EaaetiDl Fonaala ... 
tile LOllI title were added to tlae 

o, Bill. 

S. BUT A SINGH : I beg to move : 

"Tbat tbe Bill be p4ued." 

MR. SPBAKER : Tbe question is : 

"Tbat tbe Bill be passed." 

---
16.28 brl. 

SHIPPING DEVBLOPMENT FUND 
COMMITTBE (ABOLITION) 

BILL, 1986 

[Erwllsh) 

MR. SPEAKER : Now we take up Item 
No. 27. 

THB MINISTER OF STATB IN THE 
DBPARTMENT OP BXPENDITUR.E IN 
.. HE MINISTRY OP FINANCB (SURI 
B. K. GADHVI) : Sir, I beg to move* : 

"That tbe Bill to abolisb tbe Sbipping 
Development Fund Committee cons-
tituted under tbe Merchant Sbippinl 
Act, 1958 and to provide for certain 
matters incidental tbereto, be taken 
into cODsideration." 

The Government of India bas taken 
several positive steps in the past with the 
primary object of buildinl up a self-reliant 
mercbant fleet, capable of meetina tbe needs 
.of tbe country durioa ,*,CC and war. One 
of tbese was settlna up of tbe Sbippioa 
Development Fund Committee tSDFC) in 
195', initially to fioance acquisition of 

• Moved witb tbe recommeodation of 
tbe praJcloDt. 

ships aDd IUbiequeDtl, fitbiq trawlen. frOID 
indfleooUi sbip,ardl and from abroad. OYer 
tbe yean, apart from promotiDa a IipIt1caD& 
increase in national tOJlD8l8 botb tD the· 
ICIlCrai sbippina leCtor.-t In tbe fishiDI 
trawler industry t tbe SDPC bu eontributed 
lilDificantl, to the emeraenco of India .. aD 
important maritime nation ID the dnelopiDl 
world. 

SHRI THAMPAN THOMAS (MaYeli 
bra) :" Sir, I wanted certain clarificatioal 
from tbe Home Minister on tbe statement 
which be read iD the momiDI. 

MR.. SPEAKER: That ~nnot be done 
DOW. 

SHRI THAMPAN THOMAS: I uted 
for a discussion but DO discusaiOD was 
permitted. 

MR.. SPEAKER. : There is a certain 
procedure and every procedure bas to be 
followed. There is a procedure aDd every-
tbiog Is dODe accordina to that. 

"-
SHRI NARA YAN CHOUBEY 

(Midnapore) : You 81reed to consider it. 

SHal THAMPAN THOMAS : AI per 
the procedure, I gave a notice for adjourn-
ment motioD. 

MR. SPEAKER: Why don't you realise 
tbat we cannot 10 out of the rules? You 
will have to live a DOtice. T hen I wiJl consi-
der that. . 

SHRI THAMPAN THOMAS: May I 
ask a clarification ? 

MR. SPBAKER : No question of clarifi-
catiOD. How maDY times I will tell you? 

(I"terruptions) 

MR.. SPEAKER: It canDot be. So 
simple •. It cannot be. No. I caDnOJ. You 
have to live it in wridoa. If there is time. . 
I will consider it and I shall see. Otherwise 
Dot. So simple it is. . 

SHR.I THAMPAN THOMAS: I haft 
liven it in writing. 

MR.. SPEAKBR: It is aU rilbt. J wUl 
coDlider it. 
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SHRI B. K. GADHVI: In the pa~l 
decade, shipping industry has passed tbrouab 
a yery difficult period because of world· 
wide recession and sharp decline in freight 
rates This bas impoltd a considerable financial 
burden on tbe SDFC and has affected its 
ability to finance new ship acquisitions. It 
bas, thcrefor~ become necessary to evolve 
a ~ew financing mechanism for extending 
adequate support to shipping and trawler 
industries. After a careful review. it has 
been decided by tbe Go\ernment to wind up 
tbe SDFC and ro create a new financing 
agency in the p1aee of SDFC which would 
have wider financial resources and greater 
flexibility of operations. 

... We have already given an indication of the 
arrangements for the new financial agency 
being contemplaced by Government, in the 
statement made in this House on 13th 
November, 1986. Action is being taken to 
establish, the new institution. 

The present Bill is intended to give 
. effect to the decision to wind up SDFC. It is 
the intention that on abolition of the Shipp-
ing Development fund and the SDFC, the 
assets and liabilities should ve~t in the 
Government and that these should not be 
passed on to the new financing institution 
direct, lest the new institution should start 
with a heavy liability of carrying SDFC·s 
losses in its books wbiob would in turo affect 
its capacity to raise funds to support shipp-
ing. It is. therefore, envisaged that tbe new 
financial agency will manage the assets and 
liabilities as an agent of the Government. In 
all contracts between SDFC and agencies 
within and outside India, Government of 
India would step into tbe shoes of' the SDFC 
witbout any l"eed for contracts to be re-
entered. Similarly, pending ca~ would not 
abate by abolition of SDFC; instead, Central 
Government would be substituted for SDFC. 

Based on the experience of tbe working 
of SDFC and the difficulties faced by it in 
effecting recoveries of dues from sbi'PPlOg 
companies, it is. felt that the Go\ernment 
should assume special powers to facilitate 
more effective and quicker recoveries of' dues 
to the Government from shipping companies, 
on abolition of SDFC. Tbese special powers 
would include powers to call for repayment 
of loaos before agreed period, to appoint 
receiver without intervention of court, to 

Committee (Abolition) Bill 
appoint directors and administrators of ship· 
ping concerns, notwithstanding the provisions 
of Companies Act, 1956, to recover due as 
arrears of land revenue, etc. Such powers 
would be exetcised by tbe Govrnment of 
India itself or through an agent. The present 
Bin seeks to achieve these objects. . 

With these words, I commend the Bill 
for consideration of the House. 

1619 hrs. 

[SHRI ZAINUL BASHEER i". the Chair] 

MR. CHAIRMAN: Motion moved: 

"that the Bill to abolish the Shipping 
Development Fund Committee cons-
tituted under the Merchant Shipping 
Act. 1 958 and to provide for certain 
matters incidental thereto, be taken 
into considen\tion·'. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur): Sir, the present Shipping 
Development Fund Committee (Abolition) 
Bill, 1 986 is intended to ahoUsh the Shipp-
tng Development Fund Committee constitu-
ted under the Merchant Shipping Act, 1958. 
This Committee has been created, under 
section 1 5 of this Act, in the year 1959. It 
was working satisfactorily sicne 1959. i. e. 
for the past 27 years. Now, for reasons 
best known to the Government, tbey wanted 
to abolish this Committee. 

Sir, when I went through the Bill and 
also when 1 followed the speech of the Hon. 
Minister and tried to analyse this BiJ19 a 
feeling bas come to me that the Government 
or the Minster is trying to run with the hare 
a~d hunt with the hounds. That has been 
made quite clear. They don't say that this 
Committee has completely failed. They pay 
encomiums to this Committee. But they say 
tha t this. COglmittee has succeeded as far as 
the developmental activities are concerned. 
At the same time, they wanted to abolish it. 
The reason they have given for the abolition 
of this Committee is that this Committee 
was not able. to collect money which was 
lent to some people. In the Statement of 
Objects and Reasons, they said: c. Altbough 
the SDFC performed well its role as a deve-
lopmental body. its record in respect of 
enforcins recovor)' of loans oxtended by it 
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Ilu beeD weD below expectatioos". This I, 
tbe reuan tbat they bave liven to abolish 
tbis Sbipping Development Pund Committee. 
This Committee has been workin. satil-
faetorily since t 959 i. o. for the past 21 
,ean. Now. suddenly tbe Government woke 
up a fiDe mominS and found tbat even 
tboulb tbe development activities of tbo 
Committee were lood, were up to the mart 
aad even tboulb the Government praise it, 
tbey found as far as tbe collectioDs are 
concerned, it bas been far below the 
expectations. Instead of livins sueb vague 
terms, the Minister could bave come forward, 
could have taken tbis Rouse into confidence 
witb tbe details as to what is the amount 
tbat has been lent; wbat is the amount that 
bas been collected and wbat Is tne amount 
tbat bas been outstanding and in what fields 
tbis Committee bas failed. The Minister 
could bave taten the House into confidence 
and come forward witb tbese details so tbat 
the House may judie lenuineness or otber-
wlso of this abolition Bill. The Minister 
does not do that. Tbat is wby I am .. yin, 
tbat the Minister is trying to run witb the 
hare and hunt witb tbe bounds. At one stage 
be says tbat the fanctions of tbe Committee 
are sood; at the otber stase be lays its 
collections are bad. You will be surprised to 
bear that. He says : tbe developmental 
activities are good and tbe difficulties are 
found as far as only collections are 
concerned. Probably tbe Committee were 
not in a position to complete the collectjons. 
If really tbe same yardstick is appJled, tben 
I would say tbere are so many 80vernment 
concorns which are running OD beavy losses, 
there are so many public concerns and public 
uodertakiogs, there are so many Committees, 
which are incurring bUle losses, and tbey 
have to be abolished. Tbey are also con-
suming public money. They are showin. 
losses every year. What will happen to those 
Committees if the same yardstick ia applied ? 
All tbose Committees may bave to be abo-
lisbed. Wben tbe Government feels that this 
Committee bas boen workin. very satisfac-
toril, and the only failure is in respect of 
collection, instead of assuminl enormous 
powen to themselves, the Government 
could bave giveD those powen to the very 
same Committee and allowed it to continue 
to work. It appears as thoUlb tbe Govern-
ment does Dot waot tbis Committee to work 
latisfactorily and that is why are abolishinl 
tbis Committee and are assuming tbe powers 
to tbCDllClvOl. Wbon tho OovcmlDODt ."UIDCI 

tbe fuactloDS of tbe SDPC aDd IItI ap ..... 
aleDcy,l do not know that is aoiaI to be die 
fate of tbat. That may also be like otbIr 
10verDID_t CODCeI'Dl and UDdertatiDp .... 
are iocurrioa buae losses and .hich are DOt 
able to dovelop or collect or do anJtbiDI at 
all except CRusinl a lot of bardabip aDd 
strain to tbe public excbequer. 

Undor the pile of aboUti"D 01 
tbis, I feel tbe Government wants to 
assume enormous powers to tbem· 
selves. So many problemt Wl11 come up 
now t about tbe assets Ind liabiliti., takiDa 
over of tbe staff, tbe riabu of tbe ltd, thler 
duties, tbeir emoluments. and 10 OD. Wbeo 
all tbese tbiDII are there, tbe Governmeot 
is loins to encounter a lot of difllcultiel. 
In.tead of tryina to encounter lUCIa 
difficulties, if Government bad eobancecl 
the power of collection of the Committee. 
tbe Committee would have done wonclerfuU, 
well. But they haYe not chOleD that ..., 
way. Instead, tbey have come forward _lib 
tbis Bill to abolisb the SDPe. Clause 3(b) 
of tbis Bill contains ooly three or four 
worda and witb tbat, tbey have aboliabe4 
so maDY sections-· sections 14. 15, t 6, l'A-
17 t t 7A 18 and 19. I do not know whether 
tbey have considered the efl'ect of this. 
ClaOlc 3(b) or tbis BiU baa VCI')' far-reachiDa 
consequences. It is able to remoft clabt 
sections at a .tretcb. 

Another thina is tbis. M far a. the 
rights of tbe employees are conceraed. Clause 
7(2) contains drastic provisioDi. UDder tbe 
guise of abolishing this Committee aDd 
improvinl the collection capacity, the 
Government is assuminl enormous powen. 
Very drastic powers are there under Clause 
7(2). With Clause 7(2) Governmeot tak. 
away all tbe rights of the employees and the 
employees cannot 80 to courts; tbe employ_ 
are Dot entitled to lOY compensatioD uDder 
tbis Act or any other Act and no lucb claim 
sball be entertained by any court, tribuall 
or otber autbority. Tbe jurisdiction of dill 
Industrial Disputes Act is also bel .. tabla 
away_ I do Dot know why tho OoftfomeDl 
wants to bave these sweepinl powell. 1'_ 
tbat this Bill bu been brouabt DOl wltIl .. 
idea of abolishina.tbe SDPC only but with •• 
idea of assumiol sweepiD, powen 10 tbat 
tbey may ride fOUIbsbod '"" the ripta of 
tbe omplo)'COl, 
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That is why I request tbe Government 
that. · tDstcad of laying their band on a Co-,utfee wbich is running very s.tisfac-
torn, aDd instead of trying to abolish it-
because if the same yardstick is applied, 
they bave t~ abolish so many other Com-
mittees also-it is better that Government 
allows this SDFC to continue to function and 
wltlldraw tbis Bill for tbe present. If the 
functions of tbe Committee are not upto the 
mark» if they arc unable to do the collection. 
then at a later stase tbey can come forward 
with such a Bill to abolish it. rhey can now 
give wide powers to the SO FC as far as 
COUectiODI are cODcerned and try to improve 
its functioning. I request the Government. 
once Blain, not to lay their hands on an 
organisation which is working even to the 
satisfaction of the Government and withdraw 
this Bill for the present. 

SHItI SATYAGOPAL MISRA (Tam1uk): 
You will be surprised to go through the 
statement given by the Hon. Minister. Under 
the Merchant Shipping Act. 1958. Section 
1 S. tbo Shipping Development Fund Com-
mittee was constituted. From that date. the 
Committee functioned uptil now. But DOW 
the Government has given a statement wbich 
itself is contradictory. I cannot understand 
it. I quote from the statement of the 
Minister: 

'·Althouah the SDFC performed well 
its role as a developmental body. its 
record in respect of enforcing recovery 
of loana extended by it has been well 
below expectations·'. 

If tbe. recovery of tbe Joan is well below 
expectations, then bow did it function well ? 
I don't know how the Committee functioned 
well. 

I want to know from tbe Han. Minister 
wbether the functioning of the Committee 
was assessed rrom time to time by the 
Government, whetber. any action was taken 
_inst the Committee which failed to recover 
the Joan. I also want to know from the 
Ron. Minister in detail bow the Government 
is.oina to realise all tbe amounts which have 
been sanctioned as Joan to different Shipping 
~mpanies and what is the total amount, 

Now, all of a ludden, tbe Government 
has come to abolish tbe Shippinl Develop· 
ment Fund Committee and it is trying to 
take 811 the responsibility on its owo 
shoulders. I have a strona objection OD 
Clause 7 of the Bill where tbe transfer of 
service of the existing employees of the 
Committee bas beeD restricted; even their 
children cannot go to the Court. There are 
some well established laws of tbe employees 
and tbose well established rigbts have also 
been taken away by this Clause. I have a 
strong objection on this point. 

I want to know what is the actual pur-
pose of the Government. They arc DOW 
trying to abolish the Shipping Development 
Fund Committee. Then, what are tbey 
actually going to do ? How will they finance 
different Shipping Companies, for their 
development? What wi]) be the procedure? 
That chapter is quite absent in tbis Bill, 

I think tbe Hon. Minister will clarify all 
these points and ten us whether the activities 
of the Committee were assessed from time 
to time, whether any strong action was taken 
against tbe Board which sanctioned so many 
rupees as 10ao, but failed to recover certain 
amount and whether any action has been 
taken in this regard. 

Lastly J want to know from the Hon. 
Minister what arc the actually loing to do in 
this respect. They are abolishing tbe Com-
mittee and they are taking all tbe responsi. 
bilities on their own selves. What win be 
the actual procedure for granting loaDs, how 
will they recover tbe loan? I hope an these 
points will be clarified. 

(Trans/at ion J 
SHRf GIRDHARI LAL VY AS (Bhit-

wara) : Mr. Chairman, Sir, I rise to support 
the Shipping Development Fund Committee 
(Abolition) Bill ••. (Inte,ruptions) Shri Jaoge. 
Reddy, I am speaking on it because I was 
not anowed to speak today. 

SHRI NARAYAN CHOUBBY : Wben 
he could not speak on any otber Iubject, be 
bas started speakiog on shipping. 

SURf GIRDHARI LAL VY AS : I 
Jupport th, Bill and I want to W~~i~ ~ft.io. 
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points to the Hon. Finance Minister. But As present, many industries are declared
the Hon. Minister is not present in the sick so that new industries can be set up in
House. their place. I would like to know the

names of the companies, out of the aforesaid
companies, which transferred their capita) in
a similar manner. I would also like to know
the names of the new companies which have
been established in this manner? I want to
know the modus operandi adopted by these
companies to misappropriate Government
money. Therefore, it is the right of the Hon.
Members to get complete information iD, this
regard. Government should also State as to
how much money has been bungled, how
much is recoverable and how much has been
recovered? Mr. Finance Minister, this doubt
has arisen because you have provided 'that
recovery of the loans shall be made in the
same way as land revenue. It implies that
the loan given to these companies has been
treated as bad debt and hence tbis provision.
We, therefore, want to know tb~ ,~ount,
out of Rs. 626 crores, whiCh sbeen
misappropriated. ~,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIKSHIT):
I am officiating for him.

SHRI GIRDHARI LAL VYAS: You
are a Minister in the Ministry of Parlia-
mentary Affairs but we accept you as the
Finance Minister.

Mr. Chairman, Sir, we want information
regarding the recovery of the loans. How
much money has been sanctioned as loans
and advances by this committee? (Inter-
ruptions) And what steps are being taken
for their recovery? Out of Rs. 626 crores
advanced as loan, how much has been given
on the basis of guarantees and how much
would be written off and how much can be
recovered? We want to know about it in
particular. The Members of the Opposition
are of·the opinion that this Committee is
functioning properly. But when we are
provided with the information tbat we have
asked for, we would come to know about
the shipping companies which have been
granted the loans and whether the money
has been utilised properly, and whether they
are in a position to repay the loans? We
are doubtful because you have made a
provisionthat you would recover the loan in
the same way as you reeover land revenue.

. Recovery in this way is made only when the
beneficiary is not in a position to repay the
loan. In the other case, where a guarantee
is provided, the beneficiary repays the loan
himself from time to time. But for those
who do not repay the loans, this provisions
has been made. Doubts arise because most
of the money out of Rs, 626 crores has
been granted by the committee to the
companies which have been indulging in
fraudulent deals, with the result that there is
no scope for recovering the loan. If the
banks are unable to recover loan, they put
it in bad debt. I want to ask as to what
amount, out of Rs. 626 crores has been
given to such companies, which are not in
a position to repay the loan? I would like
to know the names of the companies from
the Hon. Finance Minister which have been
sranted loans by the committee and the
extent thereof ?

Provisions have been made u
7 regarding tbe rigbts and liabilities of
workers. The clause inter-alia provides.

[English)

" ... with the same rights and privileges
as to pension, gratuity and other
matters as would have been adruis~ible
to him if there had been no such
vesting and shall continue to do so
unless and until his employment under
the Central Government is, duly
terrminated or until his remuneration
and other conditions of service are
duly altered by the Central Govern-
ment" .

[Translation]

This provision is so dangerous that it
might endanger the service of an}' employee.
If a company is transferred, it should not
make any difference in the service conditions
of the employees. The service conditions of
an employee should remain the same as
they were in S.D.F.C. The employees of the
S.D.F.C. should be transferred to the new
company which has been set up. The rights
and liabilities which had been made under
the S.D.F.C. should be made applicable by
the new company. The Central Government
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aaDDOt mate aD1 cbanps ill this reprd. 
You have provided that Ibey would be 
IOvemod by any Jeaislation enacted by tbe 
Ceatral Government in bis reprd. Throuab 
tbiI leIialation you are underminina their 
dab". Mr. MiDister. it is a very importaDt 
quatioo. You should delete tbis provision, 
under which tbe Central Government can 
brlna any leaislation, even providiol for 
termination of their services. I want to imply 
tbat tbe service conditions of tbe employees 
Ibould remain the same as tbey were under 
S.D.F .C. in view of tbe fact that it will be 
taken owr by tbe new company. This i, tbe 
IeaaI position also. Tbe samc is provided 
UDder the Industrial Disputes Act and otber 
Labour Laws. Under tbe provision of this 
BUI. the Central Government bas been 
empoweaed to take away tbe riabts of tbe 
..... at any time. This is a very 
"'allll prOvision and it sbould be with-
drawla. r 

Secoadl,. DO provision bas beeD made in 
the BiU in reprd to Provident Fund aDd 
payment of compensation. Sucb a provision 
is a must a. persons working in tbe ShippinS 
Corporation can meet witb an accident at 
anytime. Thera are no provisions reprdinl 
ProvideDt Pood aDd otber sach matters. 
These prOYJsJoos mu.t be made in the Bill. 
You have brouaht tbe Bill in a barry witb-
out latina iDto consideration the riahts or 
tIM employees and how to live tbem 
maaimum benefits. Themore, tbis Bill is 
Iacomplete and I tbink tbat tbe provisions 
wbicb bave not been included in tbis Bin, 
will be included in some future Bill. 

Witb these words Il1Ipport tbe Bill. 

lElerIIl") 
SHRI THAMPAN THOMAS (Maveli-

tara) : Iif, tbiI Bill bat been brouaht 
loa-.cl ia Yin of tbe problems faced by 
tit ..... ppi.,. indastry and its importance. 
But wIleD we tr)' to make lOme improve-
meDIa. we find a failure. What will be the 
f ... of tile i--trY iD • dcvelopina country ? 
It .... Ie imprcwe it. business in varioul Ie. lets. It II true that a developing country 
... lOt ill problems. But a developiDl 
DadoD .... to buikl up tbe abippioa 
fnduItrJ for tbe pufpolO or improviDI its 
cc;oDODl1. Sir, by aDd I ... , tbe aports win 

be depeadent on tbe development of the 
shippiDI indus", in tbis country. 

As a trade union representative of a ship 
manufacturiol industry. I have my experience. 
The sbip m&nufacturiDI is ownod by tbe 
Government of Jndia. The situation is tbat 
tbere are Dot sufficient orden. Therefore , 
the workers who are employed bad to be 
laid off. Also the financial benefits which 
were beiDa extended by the Government of 
india, are beinl curtailed. Kerala is havinl 
tbe Cocbin Shipyard wbicb il one of tbe 
bigest shipyards in Asia. That shipyard 
developed with the modern techniques faces 
a big crisis and is on the verse of closure 
because of Government's policy. It appcan 
tbat even tbe State Government bave 
burdened the industry by way of salestax. 
The sbips manufactured for Govermnent in 
a GovernDlCnt industry are being taxed. 
How is tbis Govemment solng to encourase 
the industry wbich is very much essential for 
the financial development of this country ? 

If you look at this Bill, you will see tbat 
tbey arc abolishiDI the Shippiog Develop-
ment Fund Committee wbicb was constituted 
for the purpose of dev~lopment of an industry 
aDd in tbat place what is promised in this 
Bill is tbat some new financina agency will be 
formulated subsequently under tbe Companies 
Act for the purpose of looking into these 
matters. 10 the meanwhile wbat is happen-
ina is that Rs. 626 crores arc loing to be 
lost. That is tbe amount due to tbis 
Committee, and naturally. tbere would be 
claims and counter-claims. I would request 
the Hon. Minister to explain to this House. 
where tbis money bas lone. In whose hand. 
bas tbis money sone? How many private 
tradina Companies are involved in tbis, wbo 
bave taken this money and invested in otber 
business other than the shipping bussinCls ? 
Will the Government be able to detect tbi. 
and realise tbe money ? 

You have provided in this BiU tbat tbo 
amount will be recovered as land revenue. 
I doubt tbis very much. Wben tbe real 
process of law takes place, )'our contracts or 
qreements wbich you have made with the 
parties wbo have availed of the loans, may 
be considered not valid. When you 80 to the 
court and invoke powers to recover tbe 
loans etc. as land revenue, )'our coutract. 
may be takeD as invalid. Today. tbOie 
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people owe a sum of Rs. 626 crores to tbe 
Government and as far as the people of tbis 
Dation arc concerned, this amount will have 
to be written off. You will bave to give me 
an assurance bow you are going to safeguard 
tbat mucb money. 

Secondly, tbere are two sides of the 
shippiog industry; one is the ship manu-
facturinl and the otber is transportation of 
goods from our country. How are you 
going to help these two sections ? Tbe sbip 
manufacturing industry is facing a very big 
crisis because of want of orders and no 
encouragement from tbe Government side. 
1 visited Japan, wbich i, one of the developed 
countries recently. It is in the private sector. 
There also tbe ship industry is facing a 
crisis. What they have done is tbat they are 
using the same industry and the tecbnology 
for manufacture of some other items I saw 
tbat in Mitsui, when I visited, tbey were 
planning to manufacture floating airports in 
tbe sea. They were going to use the shipyard 
facilities and the engineering techniques 
acquired for this purpose. They will use 
these floating airports to land tbe aircrafts 
in the sea or near tbat area. This way, the 
industry which was developed solely for tbe 
purpose of manufacturing ships is being 
diverted to other purposes. Have you got 
any sucb plan to encourage our industry 
which is engaged in the manufacture of 
ships? You can very well divert their 
engineering technology for other purposes. 

There is a Jot of indigenous technology 
which has to be developed. So far, we have 
always banked on tbe foreign technology 
and tbat bas many times landed us into 
very great difficulties. A t some stage or tbe 
other. we have to give a go- by to the foreign 
technology. and we bave to de velop our 
own technology. For a long time now, we 
have been experimenting like Mobd. Tuahlaq 
and failing. Tbis is one sueb example. 

There is another aspect of transportation. 
A Dumber of people are involved in it I 
belong to a seashore area. Boys and otbers 
working as seamen in the ships are facing a 
lot of difficulty. There would be a lot of 
opportunities for employment for a number 
of people if you properly implement tbe 
Mercbant Sbippio. Act, and corelate tbe 
various other things for tbe purpose of 
transportation of goods through biDer ships. 

If you encourage it. people can find a lot of 
jobs, but tbat is not being done. Actually, 
those people are in a discontented manner. 
There is no proper method of warehouling 
and transportation. 

17.00 brs. 

All these things arc nOE found here. 
Therefore, I submit tbat participation in 
this debate on this Bill should serve as an 
eye-opener to our pOlicies and when we are 
going to have a discussion of this kind I , 
would like to urge the Hon. Minister to 
come forward with new proposals which will 
really help us in our nation building and I 
request the Hon. Minister to briog forlh 
concrete suggestions instead of abolisbinl 
something and thereby creating a vacuum. 

SHRI D. P. JADEJA (Jamnal8r): Mr. 
Chairman Sir, I rise to support tbe Bill 
brougbt forward by the Hon. Finance 
Minister. While doing so, I would like to 
draw the attention of tbe Government 
regarding a few facts which he could consider 
when eitber a new Bill is to be introduced 
or when an alternative to the SDFC is loina 
to be made available to the people of tbis 
country_ 

Sir. a lot of allegations have been made 
regarding the misuse of funds. Though) am 
no authority to say anything on this subject, 
) would like to draw tbe attention of tbe 
House that neither the officials of the SDFC, 
nor the people who man the merchant 
shipping companies alone are responsible for 
all these things. There is a recession in the 
world and this is tbe situation through whicb 
tbe shipping industry has been going through 
during the last six years, which has resulted 
in the present situation of bad debts. 

But Sir, when tbe private enterprise is 
beiDI told that tbey have taken finances from 
the SDFC and diverting them to other 
industries, I would like to know from tbe 
Government as to what is the share of tbe 
private sector as a beneficiary of the SDFC 
and what is the share of the lovernment-
owned Sbipping Corporation of India and 
other organisations wbo have taken loans 
from the SDFC? When tbe SDFC made 
rules and gave finances to other companies, 
they made one particular rule sayinB tbat 
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only limited companies are to be bonefi-
ted by tbe SDFC. I pleaded with the 
Govornment that besides tbe limited compa-
nies, tbere arc even private partnership com-
panies, individual ownership companies who 
can run these smaller projects in a much 
better way and unless they get the financial 
assistance from an orpnisation like the 
SDFC, they will not be able to come forward 
to do justice to tbe industry, wbich the 
SDFC were supposed to belp. 

For example,fishing vessels industry was 
one industry which was being supported by 
tbe SDFC. But there a problem came that 
every company bad to become a limited 
company. I hope that with the new company 
tbat they are goina to form. I wish that they 
would consider that even private parties or 
even partnership companies will also be 
benefited by "tbe SDFC's facilities which they 
were not getting earlier. 

Further mere, SDFC which was basically 
an organisation to support and help the 
shipping industry neglected tbe weaker sec-
tions of the shipping industry, viz. tbe sailina 
vessels industry. Sailing vessels industry is 
tbe backbone of tbe coastal services of this 
c:ountry. It is the main industry which opera .. 
tes between India aDd the Gulf. between 
IDdia and Sri Lanka and between India and 
tbe Sooth East Asian countries. Now, this 
is aD industry whicb was beiDI helped by 
tbe Ministry of Shipping tbrough a very 
meqre loan. And tbat loan bas also now 
been discontinued and the small maD. the 
owoer of the sailina vessel has DOW got to 
10 to the commercial banks where be bas to 
pay a much biabcr rate of interest, whereas 
even the bisser industries like the lovernment 
owned corporation are stin to be benefited 
witb low ra te of interest witb easier terms of 
payment. I only hope that tbe Government 
will reconsider this issue and see to it that 
this sOlall man. who is the owner of a sailinl 
vessel or a small fisbina vessel is also 
benefited. 

17.04 Jarl. 

{MR. DEPUTY SPEAKER in tne Chair} 

While concludinl. I would request tbe 
Govcrnmcat only ODe tbiOI. It is oblerved 

Commltt" (~boll'lo.) Bill 
that tbe Government ba. since decjded to 
establish a new financing qcDcy UDder the 
Companies Act in tbe place of tbe SDFC 
which would be endowed with wider finaDeial 
responsibilities and greater flexibility of 
operations. It is here we have a hope that 
this srealer flexibility of operations will 
encourage the geDuine sma)] and big indus .. 
tries to devdop. They should Dot waste 
time and allow the industry to 10 into some 
other people's hands for borrowing and for 
financing. and they should instead DOW come 
forward with their new rules and regulations 
and offer it to the public as cady as possible. 
And one more tbing in the new organisations. 
I would request the Government to consider 
tbat people who are put at the belm of 
affairs and who are asked to control all 
these operations public men should also be 
involved. 

[Translation] 

SHRI NARAYAN CHOUBEY (Midna .. 
pore) : Mr. Deputy Speaker, Sir, I want to 
raise a few points for tbe consideration of 
the HOD. Minister through you. I am sur-
prised that after commending the work done 
by SDFC, you have provided for its aboli-
tion. There is a saying: Andher nagr; chau-
pal raja, take ser bhajl, take ser khaja. It 
implies that it hardly matters whetber a work 
is done efficiently or not. The shipping 
industry underwent considerable expansion 
because of the good work done by S.D.F.C. 
But in spite of it, the Government .s 
decided: 

[English] 

The Government bas sioce decided to 
establisb a new financial aagency under tbe 
Companies Act in place of SDFC. What 
for? 

(Tran.s lot ion] 

The reaSOD is that loans advanced by it have 
not been realised so far. How can an orsa-
nisation be commended which failed to 
realise the loans advanced by it? It ougb t 
to bave been said that only balf of the work. 
was daDe officiently. If loans arc given tben 
it becomes good work, otherwise it is bad. 
It is quite surprising. My friends and myself 
would like to know whether it is true-as 
you have said-that loans worth Rs. 626 
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elOra have been sanctioned. Any bankfDI [TralUlallo,,] 
institution undertakes borrowiDI aDd JeDdiDI 
of money and its performance can be lood 
as well as bad. 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DBV): Some-
times. 

SHRI NARAYAN CHOUBBY: Not 
sometimts. Sethia is still languishing in jail. 
You very well know tbe name of tbe bank 
in London which advanced him the loan. 
You can claim that ODe of the defaulters has 
been put behind tbe bars. I want to know 
the names of other persons who ba ve taken 
tbese loans. Let the cat be out of the bag. 

(Enqlishl 

Who were these great men, who bave 
taken loans and loans only and who have 
not repaid it ? 

(Translat/on] 

And because of whom you are going to 
establish a new agency. You should also 
atate the liability of shipping corporation 
therein. You are gojnl to take drastic steps 
in regard to tbe employees. There is a 
laying in Bengali which when rendered into 
Enllish is as follows: • 'On Calcutta! You 
are filled with only dust. Here the wise men 
Iteal and the fools get caught". A committee 
was formed which sanctioned loans. Nobody 
knows who were the M embers of the com-
mittee and how much commission was 
received by them? It is the employees who 
are the sufferers. You will be in a difficult 
position. There are so many employees and 
where would you absorb tbem? WiJl tbey 
be absorbed in this new Agency or in some 
other institution? Problems pertaining to 
tbeir seniority and increments would also 
arise as a result thereof. )t will be difficult 
to fix their seniority in the new department. 
Yau uy it is a democratic right. 

(English] 

These people bave not been allowed to go to 
tbe court. Limited democracy for them. and 
unlimited democracy for the Tatas, Bidas, 
Gocntas, Seiodi,s and Setbi ... 

You will bave to whatever we live you, ., 
least for some time. 

(English] 

It is said in the Bill: "These powers could 
be exercised by tbe Government directly. or 
throusb • designated persoD." 

[Translat/on] 

Kindly see to it. My Jast point is concemilll 
tbe fact that you are loing to establish a 
new agency. But I cannot understand why 
you are going to do it? You want to get the 
requisite powers through tbis bill: kindly 
specify tbe powers. You have laid that the 
speciaJ powers would be used to effect reco-
very of tbe dues of SDFC, in tbe recovery of 
which the courts cannot intervene. If you 
have any outlines of the powers and functions 
of this agency, kindly let us know about it. 
You are very wen aware that bowsoever 
honest an official may be, it is difficult for 
bi:n to recover the money from a private 
company, which has the protection of a 
Minister. 1 would, therefore. like to know as 
to wbat powers have been vested to tbis new 
agency. 

[English] 

It is very difficult even for officers to get the 
money back from such resourceful people 
who are backed by very powerful men in tbo 
Capital. 

[Trans/ati"n] 

We all know how difficult it is to recover 
money. You are also aware of tbe difficulties 
faced by the officials in this regard. Hence, 
I would request tbat ---

[English1 

without knowing all these thinls, it is very 
difficult for us to support this Bill. 

] Tran.tlatlon] 

Please let us know what would be its powers 
and what would be its fUDctions ? 

(Englisll] 

MR. DEPUTY SPEAKER: Mr. laqa 
Reddy, please be briof. Wo bave to pall 
Jllap), bill,. 
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[TranI/alto,,] 

SHR.I C. JANGA REDDY (Hanam-
tODda) : I went to Vishakbapatnam a week 
alo. A committee was there to advance 
loans for sbipping purchases. Now tbis 
committee is goins to be abolished and a 
new one is proposed to be set up. What will 
be tbis new agency, bow will it advance 
loans and who will be its Directors and 
Members? What would bappen to tbe 
shippiog industry 'l Tbese were some of tbe 
questions put to me at Visba kbapatnam. It 
is true that tbe shipping industry bas expan-
ded but we have not been successful in reali-
siDs tbe loans. Tbere are so many institu-
tions like the Finance committee which 
advances loans, but how much of it is being 
recovered? Some officials are not interested 
in tbe recovery of loans, because they bave 
issued those loans to their own people. If a 
Finance Committee bas been set up to sanc-
tion the loans, then you must tell us what 
procedure bas been adopted to effect recovery 
of tbe dues. People are not ready to repay 
their debt and, tberefore, stringent action 
should be taken in tbis regard. Big indus-
trialists take loans but the Government does 
Dot bave tbe will to recover tbe dues As 
HOD. Shri ChOllbey has mentioned. the 
money taken as loan from the banks is not 
repaid. The reason is that all the industria-
lists set up industries with 9 S per cent loans 
from ·tbe banks and other financial institu-
tions and their investment is only 5 per cent. 
Tbe Government is Dot able to recover loans 
because they enjoy tbe protection of Minis· 
ters, M. Ps, Secretaries and other big persons. 
In tbis case also, after tbe abolition of tbe 
SFDC if stringent measures are not taken by 
tbe Government to recover the pending loans. 
it will not be able to recover a single paic;a. 
You will have to rise above political expe-
diency and exhibit the will to effect the 
recoveries. You want to get powers of 
realisation under the Land Revenue Act, but 
this could be done even by keeping this 
committee in existence Even otherwise you 
can exercise collective powers for making the 
recovery. Therefore, ten us whicb committee 
will be set up by abolisbing tbe present one ? 
What win be the Constitution and functions 
of the proposed new committee? How win 
tbo loans advanced by tbe new committee be 
realised? Still, it will not be proper to 
abolish this committee at one stroke. because 
it had promoted the shipping industry. and 
was aD .. mcy for tbe recovery of loans-

You are not replacing it. Alain, the emplo-
yees of SDFC are not permitted to 10 to 
any court. Under which Article of the Cons-
titution is it justified? It is true tbat you 
can take away any power by passing a Bill 
to that effect in the House. But what action 
is proposed to be taken in respect of the 
provident fund and other matters relatinl to 
the employees? Will they be absotbed in 
other department 'l This has not been made 
clear. We have seen in Andbra Pradesh and 
Uttar Pradesh that when any departmeot is 
abolished, the service matters of tbe emplo-
yees are not settled for as many as 20 to 30 
years and same is the position in the joint 
sector. You have not divulged its exact 
form? What will be the positioo of tbose 
applicants who have applied for loans prior 
to the setting up of the new institution and 
who ~ome to Delhi every 1 0 days ? All these 
rna tters should be clarified. As your inten-
tions are oot clear, I cannot support tbe 
Bill. 

[English) 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : Mr. Deputy Speaker, Sir. 
I very well appreciate the anxiety of tbe Hon. 
Members. From their speecbes I could gatber 
one common tbread and it is that they all 
are anxious to see that ship building industry 
in this country which is facing a to\llh 
competition and a recession a global 
recession. should be helped to overcome both 
these difficulties and ship manufacturing as 
well as shipping should be encouraged. 

We have stated tbat this Committee did 
a good job; and you would appreciate, 
members would be pleased to appreciate tbat 
when this Committee was constituted we had 
meagre tonnage of 7 lakhs at the time of i~s 
inception and on 3 I st March, 198 S It 
increased to 63.6 lakh tonnage-87 per cent 
of which was acquired with the support of 
SDF.C. 

SHal NARAYAN CHOUBEY : How is 
it 87 per cent? It is much more tban tbat. 

SHRI B K. GADHVI: I will tell you 
later on We are all aware that there are two 

areas -as I stated-one is the great po to n -
tiality for fisbiol io our country. 
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commodities and for exporting and importing 
some commodities from other countries. 
Therefore, merchant shipping in India is 
doing a job on that count. Our fishermen 
are also loing for trawlers and others for 
fishing purposes. 

This Committee was appointed for the 
purpose of alving them official be)p and the 
funds which were available to this Committee. 
They were through the Budget and as loans 
through the Ministry of Surface Transport. 

Right from its inception it also used to 
stand guarantee for tbe private or the public 
sector industries whoever it is, when they 
wanted to acquire ships and from its incep-
tion-I am giving the figures-that one saw 
the rapid loans which were given on one 
scheme, and another scheme was Ship 
Acquisition Scheme, f6r acquiring ships from 
abroad under a new scheme. Ii was under 
these two schemes that the loans sanctioned. 
were issued in a rapid line to public sector it 
was Rs. 1,058 crores and to private sector it 
was Rs. 745.35 crores These were the loans 
sanctioned but all the loans sanctioned were 
not disbursed. The loan disbursements were 
RI. 810.20 crores to public sector and 
Rs. 577.88 crOTes in the private seetor. As 
three or four honourable members bad also 
asked for them, I am giving the details. 

The loan outstandings were Rs. 494.28 
crores in tbe public sector and Rs. 398 69 
crores in the private sector, And their over-
dues meaDs they ba ve to pay back the loans 
within a particular time; seventeen years or 
15 years. or whatever may be time that was 
stipulated for the return. Thus, tbose who 
did not pay in time have become overdues 
aDd they were Rs. 118.23 crores in tbe 
public sector and Rs. 223.90 crores in the 
private sector. 

Under another scheme we also sanctioned 
the loans as "Ships Acquisition from abroad" 
Scheme, a new scheme, Rs. 339. 16 crores 
for the public sector and Rs. t 54.86 crores 
for tbe private sector. The loans disbursed 
for both these were of the order of 
Rs. 339.16 crores for the public sector and 
Rs. 154.86 crores for the private sector; the 
loans outstanding are Rs. 169.76 crores in 
tbe public sector and Rs. 129.85 crores in 
the private sector, and overdues come to 
Ra. 37.6 S crores. 

SHRI NARAYAN CHOUBBY (Midna-
pore) : What is the total amount? 

SHRI B. K. GADHVI:' You please 
take your seat. We will calculate the total 
amount. 

[Engl"") 
This committee also used to stand .s 

guarantee and counter-guarantee, in thet 
public sector it was for Rs. 701.92 crores 
ancP in the private sector for RI. 474.69 
crores, total being obout Rs. 1176.91 crores. 
And the other guarantees were Rs. 171.32 
crores in the publiC sector and RI. 308.87 
crores in the ptivate sector, the total beiDg 
Rs. 480.89 crores. So, tbe total value of 
guarantees/couDter-gUarantees came to Ra. 
B 72.54 crores in public sector, Rs. 783.56 
crores in private sector. The total amount is 
Rs. 1656.10 crores. 

Guarantees/counter-guarantees outstand-
ing as on 31 3.86 Rs. 366 28 crores in 
public sector and Rs. 256.31. crores in 
private sector and the total comes to 
Rs. 625.59 crores. 

It may be appreciated that the loans 
from the; then Shipping and Transport 
Ministry were being given to give impetus to 
trawler and ship building industry. In these 
days when there is a lot of competition and 
also there is a recession internationally, the 
shipping industry sbould be given more im-
petus so tbat it can stand competition both 
in manufacturing as well as transport. That 
is the reason why it was thought by the· 
Government that instead of managing loans 
01' financial assistance to the shippinl 
industry and also the trawler building in-
dustry, by this committee, why should we 
not have an organisation under tlie 
Companie.s Act under the aegis of JClel so 
that commercial transaction takes place and 
financial assistance also can be ~rovid~ to 
this industry. They can 'also go into the 
viab!1ity of a particular project. They can 
examine it and thereafter they, can sanction 
it. It has been thought by the Government 
that instead of running this committee under 
the Surface Transport Ministry. it shoUtd 
have a concept of financial institution 
working under the Finance Ministry. There-
fore. this Bill of abolisbing this committ" 
bas been brousht. 
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ISbrf B. K. Gadbvi] 

The Hon. Member was enQuiriDI about 
tile total amount. Tbe total overdues ia 
Ra. 379.78 crores and total outstandin, is 
~s •. 1192.S8 crores. 

Initially, tbis committee was intended to 
act as a developmental agency, but it was 
Dot a corporate entity and it bad no capital 
of its OWD. Now t we want to create a cor-
porate entity witb a capital so that the 
accountability and financial management caD 
alao increase. It would also see that tbe eod 
use of tbe foods is properly utilised. 

SHRI NARAYAN CHOUBEY: What 
will happen to tbe outstandinp ? 

SHRI B. K. GADHVI: This institution 
which is comioR uP. will certainly look into 
It. Those were the government funds and 
this was only a developmental committee. 
When Government waDts to abolish that 
committee and establish a new institution 
tben it is tbe duty of the Government t~ 
take over all tbe assets, liabilities, employees 
and other things. So rar as the apprehension 
sbown with regard to the employees, tbey are 
stepping in tbe sboe of Central Government. 
So. all the rigbts aod privileaes· that the 
Central Government employees are enjoying 
t04ay will be available to tbe employees of 
that Committee. But for .tbe purpose of 
~ecovery or tbese loans and outstanding dues, 
it i. the Government or its dtsianated agency 
which can exercise the power and make re-
coveries as land revenue arrears. No other 
private agency can be liven this power. 
Therefore, the Government assumes that 
power and tbe Government will certainly try 
as far as possible. to make recovery of over-
dues, outstanding amounts and everything. 
So. there is no point in mak1ng any appre-
bension about it. 

I do not think many points have been 
raised. I can certainly say that tbis abolition 
is not w;tb a view that the ship-building 
industry in this country should suffer. but 
tbi. abolition of the Committee and again 
formation of a new institution for providing 
financial assistance to the ship-building 
industry is ror creater dynami'lm. for greater 
bell' and. therefore, tbere Should Dot be any 
misconception or apprehension on tbat 
~uot, 

I bave covered almost all the major 
points which have been raised ••• 

(Interruption,) 

(TrCJIJllalioil 1 

SHRI GIRDHARI LAL VY AS: Hav. 
you any information regarding tbe financial 
position of the fin,Dcial asencies ? 

tEnllishl 

SURI B. K. GADHVI: Probably you 
have not understood. Tbis compaoy did Dot 
have tbeir own corpus. They were takin. 
loans from tbe Ministry of Shippio8 and 
Transpon and were also assisted by tbe 
Government" through budget. They were 
simply a recommending agency for the diffe-
rent persons who came to them for help. 
Therefore they were only recommending. But 
now we are tryiol to establish a finanCial 
institution under the Company Law and. 
therefore. it will have ~ greater accountability 
for whatever advances or assistaDce by way 
of loans is given to them. Of course, tbere 
were recommendations of tbis Committee and 
you would appreciate that all the loans dis-
bursed to the ship-building industry were at 
a very very low rate of interest. 

SHRI NARAYAN CHOUBEY: Even 
tben tbey did not pay. 

SHRI B. K. GADHVI : Even tben tbey 
did not pay and, therefore, now we wanted 
to 8ay that if we cODti~ue with thiS, then 
tbere will be greater difficulty. But apart 
from greater difficulty, we also want to see 
that the growth of ship· building industry in 
this conntry should not suffer and II therefore, 
we have come with an alternative. I will tell 
you tbat this question has been examined in 
depth and unless tbere is a (inaDcial institu-
tion to provide assistance and to make re-
coveries and to look into tbe oven,ll picture, 
like a bank or a financial institution. the 
industry cannot get good support and if we 
continue with tbis Committee, then the 
posit~on would be tbat this Committee would 
not be in a position to raise tbeir resources 
for onward assistance to tbe sbip buUdinl 
industry because of these heavy losses, out-
standings and overdues. Keeping this in 
view, the new company with a fresh alate 
comin. into existeDce would be iD a poIitiOD . . 
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to mop up greater resources so tbat tbey can SaRI MOOL CHAND DAGA (Pali): 
belp tbo ship buUdinl industry and the ship- Sir, will you kindly allow me two minutes ., 
buildinl industry can progress in tbose 
critical days of recession and cut-throat com- MR.. DSPUT Y SPBAKER : I will aive 
petition. you one minute, Sir. 

SHill D. P. JADBJA: How lonl will 
tbe industry bave to wait till this Dew ICICI 
will frame rules and will start functioniog? 

SHRI B. K. OADHVI : I have told you 
tbat within a week the Institution would 
come up. 

i. : 
Mil. DEPUTY SPEAKER: Tbe question 

• ·That the Bill to abolish tbe Shipping 
Development Fund Committee consti-
. tuted under the Mercbant Sbippinl 
Act, 195 8 and to provide for certain 
matters incidental thereto. be taken 
into consideration." 

The motion was adopted. 

MR. DEPUTY SPEAKER : The House 
will now take up clause by clause considera-
tion of tho Bill. Tbe question is : 

is ; 

"That Clauses 2 to 20 stand part of 
the Bill." 

The motion was adopted. 

Clause 2 to 20 were added to the Bill. 

MR. DEPUTY SPEAKER : The question 

"That Clause 1, Enacting Formula 
and tbe Long Title stand part of the 
Bill. '. 

The motion was adopted. 

Clause J, the EDacting Formula and 
the LoDa Title were added to tbe Bill. 

MR. DEPUTY SPEAKER.: The Minister 
lJlay DOW move tbat the Bill be passed. 

SHRI B. K. GADHVI: Sir, I beg to 
PlOVC : 

• 'That tbe Bill be passed." 

Motion moved : 

UThat tbe Bill be passed." 

[ Tran,/atton] 

SHRI MOOL CHAND DAOA: Please 
tell me why are you brinling tbis Bill 80 
late? In t 9 S 9, you bad written off more 
than Rs. 700 crores. 

SHRI B. K. GADHVI: We bave nOI 
written off. 

saRI MOOL CHAND DAGA: You 
have. 

[Englilh) 

I can show you. This is the figure whicb 
has appeared in India Today. 

MR. DEPUTY SPEAKER: 00 not go 
into the merits and demerits. 

(l"terruptio"s) 

MR. DEPUTY SPEAKER : I am asid. 
yOU not to &0 deep into it. 

SHRI MOOL CHAND DAGA : I do 
not want to take time. 

[ Translation] 

SHRI NARAYAN CHOUBEY: Wbo 
writes off whose money '1 This money is ours 
and yours which these people are doliDl 
out. 

SHRI MOOL CHAND DAOA : This is 
an unwidely Jeaislation, and is beiDa passed 
in such a areat hurry that 

[Elwlish] 

we are not doing justice to the Parlian\eni. 
not to the people of India. I am teJliua that 
to you frankly. You may allow me or DOt. 
I do not want this way of loiol with tb" 
Bdl. Wbat bas happened ? 
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(Shri Mool Chand Daga] 

"The toW' loans and guarantees pro-
vided by it amount to a colossal 
Rs. 3,SOO crore. Officials are said to 
have worked out tb,t even after selling 
off tbe ships defaulting companies, 
Rs. 700 crore would still have to be 
written off." 

Tbis is what appeared in India Today 
of 31st August, 1984. I can give you other 
filures also. The Committee was formed in 
t 9 S 9. How many ycars ba ve passed today ? 
Tbey are coming witb tbis account DOW. Did 
tbey Dot know it ? 

(Tran,lation) 

What have you been doing for tbe last so 
many days '1 ••• (InterrUpllons) ••. A company 
has been incurring losses for the last 27 
years, but the Government is not aware of 
it and suddenly after a Jong time a Bill is· 
introduced. What is this '1 You have been 
sayina time and again that you will not play 
with ~ople's money; but what is this 
bappeoiol '1 How many people have taken 
the loaos and what steps have been taken 
by you '1 Is anybody accountable for it? 
Even DOW y.ou will have to incur recurring 
expenditure of Rs. 18 lakhs thereon. When 
you are setting up a new financial institution, 
what for will tbey be needed '1 You tell 
us by when you will be setting up the new 
qency and when wi)) these people let 
absorbed '? ••• (lnterruptions) ••• In this way, 
if you pass the Bill so burridly, it will Dot 
be proper. I want to point out tbat there is 
10 much of manipulation and bungling. 
Your Chairmen, Directors and Members are 
all involved in it and we want to know the 
increase in expenditure becasue of them ? 
Please, do not hide the details. What was 
their budget ? They used to . tour the whole 
of India ••• {/nterruptiolls) .•• It is not proper 
to pass tbe Bill in such a haste. 

(Eng/ish) 

SHRIMATI BASAVARAJESWARI 
(BeJlary) : I 1m OD a point of order. 

MR. DEl'UTY SPEAKER : What is 
yoar point of order? 

SHltIMATI BASAVARAJESWARI: 
Tbird readina is over, I presume the 
~ipi5ter bas said "tbat tbe Biil be passed". 

I want to know the ruliDg. I want to 
know is tbe Third Readil18 over and the Bill 
has been passed or Dot ? 

MR. DEPUTY SPBAKER : At the time 
of tbe Third Readinl the Minister moved. 
At that time the Han. Member wanted 
to say somethinl. I allowed him. 

SHaI B. K. GADHVI: I have Dot' 
verified what has been reported in India 
Today is authentic, correct or not. There-
fore, I canDot say anything about it. But 
so rar as the figures are concerned, I think 
Mr. Daga was not in . the Houso or some-
thing like that. I gave extensive figure as 
to wbat happened, wbat was the outstandios, 
what was guarantee outstandinl, what was 
the overdue, and everything I gave. 

SHRI MOOL CHAND DAGA: You 
have not given time .•. 

(ln/~"Uplio,!s) 

SHRI B. K. GADHVI : Now the point 
is that mainly we want tbat in other public 
financial institutions the overdues and other 
positions are not as bad "as they are in tbis 
Commlttee and therefore, there are fivt 
reasons for Winding this up and making a 
financial institution. One is the unsatisfactory 
overdue position of SDFC, second is 
resources available to SDFC during Seventh 
Plan barely sufficient to meet the committed 
liability, tbir-d is, difficult for SDFC to give 
financial support for fresh acquisitions 
fourth is, prospects of SDFC raisin~ 
additional resources through market bonds 
bleak consideriLg its financial position, fifth 
is, credit support to shipping industry is 
required for meetiol the crisis situation and 
for buildina up a more sophisticated and 
diversified fleet to meet the growing denlaDds 
of the country's trade. 

We, therefore, wanted to abolish this 
and we wanted that a new financial institu-
tion expected to raise laraer resources and 
give more credit to the shipping industry 
than can be expected from SDFC. Tbat is 
why this Bill has been brought and you 
would appreciate that it is brouaht for tbe 
purpose of developing this industry of 
shipping in our country and you say, for 00 
other purpose, and therefore, I would only 
say ••• (Interruptlo.ns) .. .' d~, Ie 'aye mtl6at 
du'"'t IDle." 
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SHRI NARAYAN 
(MidnapOrc): And also 
bave taken huge loaos. 

CHOUBEY 
excuse those wbo 

(Interruptions) 

MR. DBPUTY SPEAKER: The question 
is : 

"That the Bill be passed." 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now, we 
will go to the next item-Indian Post Office 
(S~cond Amendment) Bill. 

17.43 brl. 

INDIAN POST OFFICE (SECOND 
AMENDMENT) BILL,1986 

[English) 

THE MIN,lSTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : MR 
Deputy Speaker, Sir, I beg to move: 

"That the Bill further to amend the 
Indian Post Office Act, 1898 be taken 
into consideration." 

Section 7 of the Indian Post Office Act, 
1898 provides that the Central Government 
may by notification in tbe officia1 Gazette fix 
the rate of postage and oth~r sums to be 
charged in respect of postal articles. The 
bi&best rate of postage when pre-paid 
cannot, bowever exceed the rates set forth 
in the t st Schedule to the Act. The proposed 
Bill is intended to revise the tariff rates of 
some of the items included in tbe 1 st 
Schedule to the Act namely letters, printed 
post cards, book· pattern and sample packets, 
registered newspapers and parcels. The last 
amendment of the rates mentioned in tbe 
1st Schedule was made in June, 1982. As 
has already been brought to tbe notice of 
tbe HOUIC, the Department of Posts is 
incurring recurring losses in running its 
various services. The deficit which stood at 
Rs. 136 crores in 1984-85 rose to Rs. 136 
crores in 1985-86. With a further increase 
in tbe cost of operations due to implementa .. 

tion of the Fourth Pay Commission's recom'-
mendatioDs as also the allround increase, in 
other operational costs such as air freibgt., 
rail freight etc. the deficit is expected to be 
of the order of Rs. 400 crores· dUfing 
1986-87. Since the deficit is quite heavy, 
we have no otber alternative except to 
increase tbe tariff of some of the ,items of 
postal services. 

Briefly tbe proposal is to increase the 
rates presently being charged for envelopes 
from the ex!sting S5 paise comprising SO 
paise on account of stamp-s and 5 paise on 
account of stationery charges to 70 paise 
comprising of 60 paise for stamps and 10 
paise for statiouery. The 10 paise to be 
charged on account of stationery, however, 
does not form part of tbis Bill, but fans 
under the Rule making powers of the 
Government. Members would be shld to 
note that it is not, however, proposed to 
increase the rates presently being charged for 
ordinary post cards and letter cards, i. e , 
inland letters, which continue to be IS paise 
and :3 5 paise respecth ely. The rates present-
ly being charged f(lr book pattern and 
sample packets for we,ghts upto 50 grams is 
proposed to be r.evised from existing 30 paise 
to 50 paise. As regards packets weighing 
above 50 gms. instead of the present rate 
of 1 5 paise for every 25 gms. in excess of 
50 gms., it is proposed to charge 50 paise 
for every SO gms. in excess of 50 gms. 
Likewise, it is also proposed to increase the 
rates cbarged for single copy of registered 
newspapers by 10 paise for weights upto SO 
gms. and those between 50 gros. andtOO gms. 
The rates in respect of single copy weighing 
more tban 100 gms. v. ill, however, remain 
unchanged. SimilJlrly in the case of multiple 
copies of registered newspapers upte 100gms., 
tbe existing rates of15 paise is proposed to be 
increased by 10 paise. However, the rates 
for multiple copies weighing in excess of 100 
gms., win continue to be the same. As 
regards parcels as against the existing rate of 
Rs. 3/- per 500 SIllS., it is proposed to 
increase it to Rs. 4/ .. for 500 gms. 

As the HOD. Members will appreciate 
the nature of postal operations are such that 
the major po~tion of the expenditure is on 
staff which constitutes 8 3 per cent. Members 
are also aware tbat in order to provide f.(.i-
lities for the rural areas, often post offices 
have to be opened in remote parts of tb9 
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country even thoqb tbey are Dot ecoDomi .. • 
cally Viable. Nevertheless, we are taking 
aDd will continue to take. steps for cutting 
down expenses by streamlioinl procedures 
and thereby cutting down waiting time at 
counters. 

In tbe circumstaoccs. I am sure, Members 
will appreciate tbe compulsions under whicb 
we have bad the unavoidable necessity of 
IllCl'QSiD& tariff rates of some of tbe items. 
Even then, we bave not proposed to increase 
the rates of tbe ordinary post card and the 
inland letters which arc the more commonly 
used postal articles. Furtber since seqerally 
speaking, an average person bas occasion to 
use envelopes Dot more tban about 4 to 5 
times a montb, tbe impact of the increase in 
the tari1f rates of envelopes will be less than 
• rupee or so per month per perSOD. 

The revised tariff rates as incorporated 
in the revised 1st Scbedule annexed to tbe 
Bill is expected to yield an additional revenue 
of about Rs. 86 crores in a full year. The 
Increase in the stationery cbarles from tbe 
existiog 5 paise to 10 paise which is within 
the rule making powers of the Government, 
is expected to yield an additional revenue of 
about B.s. 8 crores in a full year. 

Hon. Members may recall that I bad 
made aD announcement in tbis House and 
also laid a statement on tbe Table of tbe 
House on 28 -11·19 86 resardiog the increase 
in the tariff rates elf certain otber i tema 
which are witbin tbe rule making power of 
tbe Government. The present proposals are 
in addition to -tbe announcement already 
made. It was indicated at tbat time tbat 
those proposals were expected to yield an 
additional revenue of about Rs. 79 crores 
durinc a full year. Tbe total additional 
!'even"" from all tbose proposal. includin, 
the earlier lanouncemeut is expected to be 
in the relioo of about RI. 173 crore •. 

Mil. DEPUTY SPEAKER: Motion 
moved : 

"That the Bill further to amend tbe 
Indian Post OffiCe Act, 1898, be 
&akeo into coDiideration." 

I want to unform tbe House that we are 
haviol very sbort time to 10 throulb many 
Bills As the BusiDess Advisory Committee 
accepted, I want to stick OD to tbat time 
factor. One bour is allotted by tbe BAC and 
already 10 minutes are over. Tberefore, we 
are loin, to bave only I£) 0 minutes. Tbere-
fore, 10 Members wanted to speak. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Only one bour on such a 
Bill ? 

MR. DEPUTY SPEAKER: What to 
do? You accepted the aJ]otmcnt of one 
hour in tbe BUSiness Advisory Committee. 
Why did you Dot say tbere 1 You require 
more time now. After introducing tbe Bin, 
you want more time. 

Tomorrow is tbe last day. We are haviog 
many Bills-Child Labour Bill etc.-and we 
have to disCuss. 

SHRf THAMPAN THOMAS (Maveli-
kara) : I would like to make ·one point to 
you. Even tbe Press has carried the news 
tbat we were irresponsible in tbe House. 

MR. DBP' JTY SPEAKBR : No. DO. Toey 
cannot say. 

No. Tbey cannot say that. We arc 
responsible. The press can say so many 
things. Why are you botberinl? We are 
responsible for every thins tbat we are doinS. 
Why do you worry about tbe press? You 
neC'd oot worry about the press. We bave to 
think about wbat we are doing When the 
Business Advisory Committee bas recommeD-
ded one hour, tbe House bas also accepted 
it. Now once again, you 10 on dragina it. 

. How caD we pass otber Bills ? 

SHRIMATI OBSTA MUKHERJEE: 
How mucb time it takes? 

MR. DEPUTY SPEAKER: If we are 
baviOl time, we can adjust and more Mem-
berl can speak. I have DO objection. But 
when the time is Dot tbere, I request Mem-
bers to be bri~f. Take 5 minutes maximum 
and fini,.b. Every on. will be liven 5 miDutes. 
That is aU. 
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·SHItI MANIK REDDY (Medak): Mr. 
Deputy Speaker, Sir, the Hon. Minister bas 
iDtroduced The Indian Pos.t Office (Second 
Amendment) Bill 1986 to amend the IndiaD 
Post Office Act of 1898. I oppose this 
amendment Bill. 

Sir. tbis Amendapent Bill which is inten-
ded to further increase tbe postal taritT is 
10iDg to become an additional burden for 
the common man of this country. The 
Government proposes to collect approxima-
tely Rs. 86 crores by iDcreasinl tbe tariff 
through the amendment BiU. This burden of 
Rs. 86 crores is going to fan on the common 
people of the country. I want the Hon. 
Minister not to forget tbis simple fact. Only 
last weck, the Government imposed a burden 
of Rs. 4S 4 crores on the people. It is most 
unfortunate that the Governaent is tryin. to 
impose increased taxes and tariffs on tbe 
people. The Government professes faitb in 
tbe democracy. But wbat it practices is 
quite contrary to it. Tbe policy of increasing 
tariffs and levying new taxes is against the 
win C'f the people It is against their interests. 
The Hon. Minister just now said that 
Government is going to incur additional 
expenditure by implementing the recommen-
dations of the Fourtb Pay Commission. It 
is true and I do not want to deny that fact. 
Sir. tbe salaried class of people constitute 
only a small percentage. In order to satisfy 
them. if the Government proposes to appoint 
Commission to pay higher and bigber wages 
and decides to raise tbe resources to meet 
tbe increased expenditure by enhancing the 
rates of tariffs, tben it would not be a 
correct policy.· People in tbe country are t(\O 
poor to pay tbe increased tariffs. They are 
io no position to withstand the additional 
burden and are against tbis policy. In order 
to satisfy tbe organised Jot, tbe back of 
uDorgaoised sector is beiDg broken. It is 
unfortunate Sir t the presentation of tbe next 
general budgel is not very far off. Heavens 
would Dot have fallen had the Government 
waited for a Cew days more. I fail to under-
stand the urgency of ru~h ing through tbis . 
Amendment Bill. People are becoming sus-
picious about the motives of the Government. 
Perhaps tbe Government want to avoid the 
embarassamtnt of raisin. the tariffs at the 

.The S~~ll was ori,inall), doUverod in 
Til .... 

time of tbe bOOaet. In order to avoid tb. 
backlash of tbe people. -tbe Government are 
resortiog to this backdoor method of increa-J 
liog tbe tariff iD iDllalment tbrouah amend.., 
ment to the Bill. Now, the persoDS emplo", 
yed far away from their homes have t~ .pay 
more for communicaiinl with their relatlODl 
or for leading parcels to tbem. A 1011'1 
state of affairs, indeed I I feel very sorry 
about it. Not only that. Sir, the Govern-
ment propose to increase tariff rates OD 
newspapers. It is yet another unfortunate 
increase. Sir, the newspapers are the only 
medium of gommunication for tbe people 
living in remote and inaccessible areas. Only 
through newspapers our people will como to 
know about the world around them. They 
come in contact with tbe day. today develop-
ments around the world. By increasing tho 
postal tariffs 00 parceJ, cODtajnin. Dews-
pap .. rs tbe Qoveroment would now cut off 
1he only link between the people in remote 
areas with a rest of the world . Sir, I take 
tbis opportunity to pJead with tbe Hon. 
Minister to withdraw tbe proposed increase 
in postal tariffs and particularly on news-
papers. 

Sir, mere increase in the tariffs on various 
items every now and then will Dot satisfy any 
onc. The Government employees sbould be 
asked to work more sincerely and efficicntly. 
corruption in the departments bas to be 
eliminated. If the Government machinery 
is honest and efficient I dOD't tbiDk there 
will be any need to resort to increase the 
tariffs every now and th~n. People in the 
country can tbus be saved from additional . 
levies or taxes or tariffs. 

Sir I conclude my speech thanking you 
for asking me to initiate tbe debate on tbis 
amending bill. 

SHRI MAHABIR PRASAD Y ADAV 
(Madbipura): Mr. Deputy Sptaker. Sir, I 
support tbe Bin introduced in the House. 
The bike in the postal rates should be sup-

, ported. But I want to draw the attention of 
the Hon Minister to two or three points. . 

First money orders are not delivered in I _ 

time in the villages. In certain post offices. 
tbe postmasters keep tbe D.Jooey 01 money 
orden with them and tbe payees .. , their 
Jl'lODO)' aft,r .. ""al1P9Dtba. TIle Dopa~ 
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of Posts and.. Telearaphs must look into this 
type of corruption in the delivery of money 
orders. Why is it not monitored wbether the 
money-orders have been delivered in time or 
not? There should be more vigilance and 
such things should not be al10wcd to con-
tinue. 

Secondly, the telepbones in the rural 
areas remain out of order generally becaU!C 

,tbere is a lack of maintenance. At some 
places telephone poles are uprooted and at 
others, the telephone wires are damaged. Is 
the HOD. Minister of Communications aware 
of it ~ Has he been informed about it? 
Sbould tbe Posta] authorities not look after 
tbese telephones? 

Thirdly, what is the number of default 
cases in the various Post Offices? Is it ever 
checked? My question was regarding Patna 
General Post Office where thousands of rupees 
are in default. For the recovery of the same, 
instalments were fixed but the recovery has 
oot been effected The Government was not 
able to recover the money by instalments. 
This money beloDg~ to common people. It 
is onfortonate that enough efforts have not 
been made for its recovery. 

I would make one more point and then 
take my seat. In certain Post offices, t"mp]o-
yees-are barassed due to caste considerations. 
PromotiQDS and transfers are also made on 
this basis. It shouJd be checked. I do not 
want to embarrass the Hon. Minister by 
citing a particular example. But the Postal 
authorities should en!ure that nobody is 
wrongly barassed Every ooe should get justice; 
DO one should be favoured in any way. ._. 
(EngliSh] 

MR DEPUTY SPEAKER: The Minis-_ 
ter. 

SHRI SATYAGOPAL MISRA (TamJulr): 
Sir, there is no quorum in the House We 
are diSCQssing a very important Blll and you 
Ire ,0iDg to extend the time of the Hou~e •• 

MR.. DEPUTY' SPBAKBR: I want to 
~QO" tbe feeliq of tbe Boo.e. 

SHRI SATYAOOPAL MISRA: How 
can the Hoose discuss when there is no 
quorum? 

MR. DEPUTY SPEAKER. : If the Hon. 
Members is insisting. then I will ask for the 
quorum bell to be rung, but DOW it is 6 
0' Clock ... 

SHRI SATYAGOPAL MISRA: You 
can adjourn. tbe House. It is now 6 
0' Clock. 

DR. G. S. RAJ HANS (Jhanjharput): 
Wbat do you gain by this? 

SHRI BASUDEB ACHARIA (Bankura): 
We do not want tbat this Bill sbould be 
passell today. 

SHRI SATYAGOPAL 
House should be adjourned. 
6 0' Clock. 

MISRA: The 
It is now 

MR. DEPUTY SPEAKER: I want to 
know the feeling of the House I have Dot 
extended the time of the House now. I want 
to know froro the Minister of Parliamentary 
Affairs whether the time of the House should 
be extended or not. 

SHRI SATYAGOPAL MISRA: How 
can you do so when there is no quorum in 
the House ~ 

MR. DEPUTY SPEAKER: If you insist 
on that. what can I do? 

SHRI SATYAGOPAL MIS~A : If you 
do not adjourn, then I will insist on quorum. 

MR. DEPUTY SPEAKER: J will ask 
for the quorum bell to be rung if you insist 
00 quorum, but before that .•• 

SHRI SATYAGOPAL MISRA: How 
can the Minister speak without there being 
quorum in tbe House ? 

MR. DEPUfY SPEAKER ~ Madam. 
do you want the quorum ben to be rung? 

SHal C. lANGA. REDDY (Hanam-
konda) : You cannot ask.her. 

MR. DEPUTY SPEAKER: I am ooly 
asklDI ber whether sbe wants the time of tbo 
House to be exteaded or not. Tbat is all. 
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SHRI SATYAGOPAL MISRA: Without 
quorum in the House, hqw can she speak ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PAR.LIAMENTARY 
APFAIRS (SHRIMATI SHEILA DIKSHIT) : 
I have oDly one submission to make. Tbe 
HOD. Members wiJl pJease listen to me for a 
miDute. We bave a. Jot of business to be 
traDsacted. So, I wou1d request the Han. 
Members to bear witb us and if you agree, 
we can extend the time so tbat we caD con-
tinue with the business ... (Interruptions) 

SHRI SATYAGOPAL MISRA: Why 
was it Dot placed before the Business Advi-
lOry Committee ? 

SHRIMATI SHEILA DIKSHIT: In tbe 
Business Advisory Committee we did make 
this point that I whenever we required the 
time of the House to be extended beyond 6 
O' Clock. we should be allowed and it was 
agreed upon. You will recall this. 

( Int~ruption') 

SHRI SATYAGOPAL MISRA: That 
recommendation did not come to the House. 

PROF. P. J. KURIEN (Idukki): It can 
be extended with the consensus of the 
House. 

SHRI SATYAGOPAL MISRA.: That 
recommendation was not placed before the 
House. 

SHRIMATI SHEILA KAUL: It was. 

MR. DEPUTY SPEAKER: He is 
insisting on quorum. Let the quorum bell be 
rUOI. Now there is quorum. 

SHRIMATI SHEILA DIKSHIT: I 
would propose tbat we extend the sitting of 
tbe House upto 7 p. m . 

• 
MR. DEPUTY SPEAKER: I hope that 

the House aBrees to extend tho time by one 
bour. 

JBVI3RAL HON. MEMBERS : Ves. 

MR. DEPUTY SPEAKER: It i. qree4 
that the time of tbe House is extended upto 
7 p. m. 

SHRI BASUDEB ACHARIA: Sir, I 
oppose the Indian POlt Office (Second 
Amendment) Bill. 

This is the second instalment of increase 
in the postal rate. A few days back telephone 
rates were increased. Government have 
increased the rental rate of telepbone. Tbere 
also bas been an increase in the rate of 
shifting of telephones and the Dumber of 
free calls have been reduced. There also bas 
been increase in tbe M 0 commission and in 
the telegram rate. Without improviog tho 
efficiency, you now resort to increase tho 
rates, thereby you are increasing tbe burden 
of the common people. 

PROF. N. G. RANGA (Guntur): It 
depends upon your cooperation. 

SHill BASUDEB ACHARIA: We are 
always cooperative. If ,OU do good work. 
definitely we will cooperate with you. 

Sir this Amendment Bill has been , . 
brought to increase tbe postal rates of certalD 
articles excluding post-cards and inlaod-
letters. The postal system is really in sham-
bles. Wben you write a letter, you dOD~t 
know a, to when tbat letter would reach tbe 
addressee. It takes more tban 15 days and 
even more than a month. 

(In/~,ruPljo". ) 

There are some parts of our country where 
it takes more than a montb for a letter to 
reach. Now this system of sending mail is 
an age-old one. The mail is sent by road 
transport where tbere is no rail link and tbis 
mail is sent once or twice a week. 

18.11 brs. 

ISBRI SOMNA TH R.A TH lit Ih. Chair) 

For the last four years Dot • siDsle 
branch post office bas been opened in rural 
areas. He has stated just now that brancb 
post offices are opened. I would like to say 
that fot tbe last four ycars not a sinaJe 
branch post office bas ~D opeood in rural 
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areas. There are some inaccessible areas in 
our country where there is no branch post 
office. Sir, not a single extra departmental 
Itaff has been recruited. This extra depart-
meDtal employee gets only Rs. 1 SO. Nowbere 
in the world a man bas to work for only 
Rs. 1 SO and tbey are to work like slaves •. 

Sir, be wants to increase rates on en-
velopes. The existing rate is 50 paisa plus 5 
paisa for stationery. Now it wi II cost 70 paisa 
-60 paisa plus 10 paisa for tbe stationery. 
There is more tban I 6 per cent increase 
in the rate. Then for books and packets the 
existing rate is 30 paiba. Now it will be 
increased to SO paisa and for additional SO 
grams from t 5 paisa to 30 paisa. That is 
100 per cent increase. 

Sir, already the price of newspaper has 
been increased. Now you are increasing the 
rat. for tbe Registered newspapers from 5 
pat- to IS paisa. That is 200 per cent 
iJlcrease in the rates- and for weight exceeding 
SO .rams from t S paisa to 2S paisa. This 
"'ill definitely tlft'ect the price of newspapers. 
There is an increase in parcel rates. Railway 
parcel rate has alreay been increased by t 5 
per cent. Now you are increasing it from IS 
paisa to 25 paisa. This will affect the prices 
of tbe articles which ace brought to postal 
service. The r~ason advanced by the Minis-
ter is that it is due to implementation of the 
Fourth Pay Commission recommendations 
tbat you are increasing the rates of these 
postal articles. By increac;ing the cates of 
postal articles. you will elrn only Rs. '73 
crores. Your net deficit IS RI. 400 crores. 
So, without increasing the efficiency in tbe 
postal service, you are increasing tbe rates 
of the postal articles. You are increasing the 
burden of tbe common man by saying that 
you have implemented tbe recommendations 
of tbe Fourth Pay Commission and that you 
have enhanced the pay-scales of tbe postal 
employees. 

Sir t I oppose this increase in the rates of 
pottaJ articles and I oppose this Bill. 

(TrOlUltltIDn) 

SHRI KEYUR BHUSHAN (Raipur) = 
Mr. Cbairman Sir, the Indian Post 

(2nd A.mdt.> Bill 
Office (Second Amendment) B ilJ is under tbe 
consideration of tile House. I su_pport this . 
Bill because it is an important public utility 
ser\tic:e. Tbe poor and the small man mostly 
use postcards to communicate their feelings 
and it is 800d that their prices have not 
beon increased. I want to congratulate tbe 
HOD. Minister for it. On the other hand. I 
want to draw your attention to the proposed 
beavy increase in tbe rates of reaistered 
newspapers, and 1 would request you to 
reconsider it; After postcards, it is tbe news-
paper which is used by tbe common people 
very extensively. When the rates were in-
creased earlier also from 2 paisa to 5 paisa, 
the people felt hurt because they bad to pay 
extra amount for reading the newspaper. 
This increase will not affect the newspaper 
owners. Yesterday, I was present in a meet .. 
ing of the All India Small Newspaper 
Association at Lucknow. There I observed 
that they were apprehensive of the increased 
levy I as they felt that it would adversely 
affect them. Whatever it may be, I want to 
request you on behalf of all the small news-
paper owners that the postage rates of the 
registered newspapers should Dot increase. 
As in tbe case of tbe postcards, the cost of 
registered post for sending newspapers should 
remain S paisa and Dol increased at all. At 
Jeast for tbe initial weight you must Jet it 
remain at S paisa, and wbatever charges you 
want to levy on tbe extra-weight depends on 
you. 

Besides, the rates of parcels have also 
been increased. Many of our Hon. Friends 
have higblighted this hike. In your statement 
of objects and reasons you have said that 
to meet partially the paucity in working 
expenditure and Increase in expenditure due 
to tbe implementation of the Fourth Pay 
Commission's Report, the postal rates have 
been increased. But J would reQuest you 10 
tap some other sources to meet tbe cnbanced 
expenditure instead of affecting tbe pubJic 
utility services pro'\ ided to the common man. 
I t would be better not to toucb the services 
wbich increase the burden of tbe Roor 
people If at an it is very nrceslar,: the 
prices of other items cart be increased. 
Hence, I wou14 request you to reconsider 
tbe proposed bike and reduce the same as 
far as possible. The large beartedness and 
understanding whicb bas been displayed in 
regard to tbe employees and their welfare, 
l11ust bet ~hQwn in relation to the facilitie, 
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provided to the common people. It should 
also be ensured tbat the letters reach early 
in remote and far finoa areas and also in the 
villages which 'are located in the hill areas. 

The people working in small places face 
a number of difficulties. The postman work-
ing in the rural areas are paid very mealre 
emoluments. They do not get Dearness 
Allowance also. They cannot make their 
both ends meet on such a small salary. On 
a~nt of the small area covered by them, 
they are treated as part time employees. 

Hence, I would request you to consider 
tbem as full time employees and increase 
tbeir salaries accordingly. 

We fully support the Bill, which is being 
brought with a view to enhance the pay-
scales of the employees by increasing the 
rates of the postal articles. The common 
man will also be contributing for this 
purpose. But alons with it, we a Iso demand 
that attention should be paid to the welfare 
of the employees. 

Mr. Speaker, Sir, I want to request the 
Hon. Minister once again that the news-
papers espcciaJly tbe small newspapers have 
been affected by this increase. I was a special 
invitee at the All India Newspapers Con-
ference and I was told that in my capacity 
as a representative of the people and Chair-
man of the small newspapers Association, r 
must be aware of their problems. They have 
full faith in you, but I would request you 
Dot to raise the postal-tariff as it would 
affect tbe small newspapers. I am hopeful 
that you would accept my suggestion. With 
tbis request, I support the Bill. 

[English1 

SHRf THAMPAN THOMAS (Malveli-
kara) : Mr. Cbaif'man, Sir, at the outset, I 
would like to state that we have no doubt 
that we cannot support tbis Bill. If anybody 
thinks, that we are going to support this, I 
want to declare on the top of my voice that 
tbe whole opposition opposes it tooth and 
nail, because this is a slrreptitious method 
of this Government for circumventing· the 
budgetary provisions whicb have been 
adopted by the Parliament and the parlia-
mentary system... ' 

By these two metbods, ono the tarift' 
- declaratioD and tbe other amendment of 

this Bill, the total eaminls of the Postal 
Departmept arc loinl to be Rs. 461 crores. 
And for this income of RI. 461 crores, tbe 
Government bas resorted to tbese two 
methods in pieacemeal. Now, the postal 
rates arc being increased and you are 801na 
to tax the consumers and burdeoinl them. 
You are doing it without their kaowJedge 
and in fact, pick pocketing the poor people 
in a subtle manner. Therefore, we. cannot at 
all agree to tbis. 

I know the intention behind this. It is 
that when you come forward with tbe next 
Budget before this PaTiiament, you want to 
have a zero based bud,et or something like 
that. You want to administer the prices now 
and the cost of Jiving of the people is beiui 
increased. Add when you come with the 
Budget in March or April, you will say that 
there is not much increase. It is especiaU, 
in view of the coming elections in certain 
States and in a very very subtle political 
m~nner • you are taking tbis opportunity to 
do this. I am levelling tbis charge against 
the Government and I have no hesitation in 
doing that. 

There is no rea&on for increase in the 
postal charges and the present amendment is 
going to affect the newspaper industry as a 
whole very badly. People who want to read 
some newspapers will not be able to do tbat. 
I get from my State certain newspapers by 
post and tbese are printed there. Now, if I 
want to get tbat. tbey win have to pay 
double the postal charges. Under these 
circumstances, the most affected industry 
win be the newsp~per industry and tbere 
win be communication gap between the 
various people in this country. The burden 
will be felt very badly because you are 
having a very great hike in tbe postal charles 
of printing matter from ten paise to fifty 
paise or something like that. You are 
increasing it witbout any proportion. We 
cannot agree to it. In a very subtle manner, 
they say tbat they are not increasing the 
charges on post card. It may be a post card, 
an jnland letter, or the newspapers, all these 
are the concern of the .. commoD people; tbese 
are not the concern of the rich people of 
this country. You are directly hitting. the 
poor people. I cannot agree to these pro 
posals May I ask one limple question Sjr 1 
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lShri Thampan Thomasl 

TNs is about the way, we the members of 
Parli...-ot are tratted here in tbis country. 
ID other cOUDtries. Members of Parliament have lot tbe facility of free postal service. 
I rcprest nearly 1. S million people, and 
eveQ cia)' I ba\"O to correspond a lot on 
various public matters of importance. But 
the Postal Department does not provide aDY 
service to us in this reaard. I have seen in 
Canada, America and many other countries, 
where parliamentarians are having free postal 
service. 

Dll. PHULllEl\U GUHA lContai): 
What about State Assemblies ? 

..- SHRI THAMPAN THOMAS : Yes. 
They should also do it... I say this because 
we do a lot of public. work. We should be 
Jiven tbis service so tbat we are in a better 

_ position to communicate with our voters with 
r$r4 to tbe problems concerning our 
constltbenciel. After all tbis is a public affair. 
We are not asking it for our private purpose 
or for sendiDa any love letters. 

Mil. CHAIRMAN: If you are given 
this free service. then you will not be worried 
about tbe bike in the rates. 

SHRI THAMPAN THOMAS: No Sir. 
I am not sayiog that. I am saying tbat witb 
this sort of a facilities, We can really _have 
aD effective dialogue witb our people and to 
communicate with tbem about their problems. 
I bave raised this point only to find out 
whethet they are baving any such policy 
as rqards publIc men such as Members of 
Parliameot. Are the Government loing -to 
do it or not 1 

I do not want to say much except for 
ODe poiDt. There were certain apprthenlions 
expressed by tbe newspaper ])Cop Ie about 
tbis. Wbeo tbe Bill was introduced in tbe 
House in Friday, we could not participate an 
the debate because you know the situation 
00 that day, with all tbe gates Jocked and 
aU that. But tbe newspapers had tak~n tbe 
isIue tile otbcr way rouad and they observed 
that tbere... no opposition to this Bill. 
TIley bay. written that there was nobOdy to 
oppose the Bill. Tberefore Sir, I once apin 
oppose the Bill atronaJy. 10 fact, I ~ppose it 
,ootb and Dlil, -

(n-.tltltloll) 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands) : Nr. Chair-
man, Sir. I am thankful to you for livins 
me time to speak. The Bill seeks to increase 
the postal tates. I would request the HOD. 
Minister tbat keeping in view the miserable 
condition of the poor and the rural people, 
it would be desirable to tax them witb the 
least burden, and the situation should be 
reviewed with the above in view. , 

Andaman and Nicobar Islands are remote 
areas. Postal Services are Dot upto tbe mark. 
Letters take 20 to 25 days to reach tbe 
destinatioo. Letters do not reacb in time 
even in Port Blair. 10 tbose areas, mail is 
sent by sbips.. And if a ship is not 
available for a month, letten arc not. 
delivered. Second-class mail remain un-
delivered. Hence, I would request tbe Hon. 
Minister, who is my friend as well, tltat 
second class mail should kindly be sent by 
air to those areas in order to improve tbe 
postal services. 

SHRI MOOL CHAND DAGA (Palil: 
Mr. Chairman Sir, by calling tbe Hon. 

- Minister his friend, he wants to take undue 
advantage. 

SliRI MANORANJAN BHAKTA: Mr. 
Chairman Sir, be beloDas to a we)) linked 
area. How can be know about the diffi .. 
culties of those Islands ? 

Along with it. Postal authorities should 
be IDstructed to ensure quick delivery of 
mail there and a Director of Post Offices 
should also be oppointed in these Islands, so 
that the situation could be remedied. 

(Eng118h] 

SHRIMATI GEETA MUKHERJEB 
~Panskura) : Mr. Chairman Sir. I oppose 
tbis Bill lock, stock and barrel. Sir, tbe 
question is that tbere arc some serviccs, 
which cannot be made seU-payilll services. 
In a welfare state, especially a, a Government 
who calJ themselves a welfare stat~. they 
must understand tbat postal services is one 
of tbose services which cannot be a self-
paying service. It bas to be paid from otber 
source by taxins tbe ricm But )'OU bave 
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. taken tbe other way -round. I would like to 
point out Sfverat things with reaarod to bikes 
in case or letters. 

For weight not exceeding 
ten grams-

For ev.ery ten grams or" 
fraction thereof-

60 paise 

40 paise 

Mr. Thomas was tening about the letters 
which wo writet~ but I am raising the other 
question. The letters that come to us. Prof. 
RaDla, tbe veteran freedom-fighter who is 
bere, let me tell him, through you, tbat for 
each freedom- fighter's case., they have to 
send 11-1 2 annexures· in one instance But 
here it is not possible, because tte Ministers 
will go on changing. I myself know at least 
40 • sets of annexures wbich was to be sent 
by one- freedom-fighter and yet the case 
could not be solved. What would be the 
increase in this case, just imagine. 

Then Sir, Jet us take the question of 
unemployed people, 2, 60,000 are under 
rClistration. So •. tbey have not bothered 
about tbese people, who are in tbe register. 
Every time, they will have to send an ap(fti-
cation with annexures and what not for 
example, birth certificate, PbotogralJhs and 
other tbings. What will be the increase, that 
you should look at very carefully. 

Througb cumultative burden on the. 
question of letter on very common people 
will be much more than it is beina shown 
here. These things, the common people 
cannot avoid in today's condition. Even 
very poor and ordinary people cannot avoid 
usina these envelopes which will weigh quite 
a lot due to the peculiar bureaucratic and 
inefficient system that the ruling party has 
taken up in itself to force on us. 

I would not go into the' elections. Here 
tbey have not increased the ra te of inland 
letters and post cards because of elections. 
My friend Mr. Thomas was absolutely 
correct and tbose things, will be done after 
the elections. 

Coming to books and the reaistered 
newspapers, I particularly raised the question 
of reaistered newspapers. This especiaUy acts 
as tbe deterr.ot on the smpll newspaper •• 

Take for example, weight not exceediog 
SO gms, there is an increafe of 200 per cent. 
All rigbt. But not only that, any newspaper, 
however small today win nattJralJy exceed 
SO Ims at least. 50 gms newspaper is some-
tbing which does not exist these days ..... Cter 
tbat for a weight Dot exceeding 10~~:!;os, it 
will be 2 S paise. In the case"ot- ~S paise, 
now it bas been increased to 25 paise . 

. There are of course big newspapers these 
days with lakhs of advertjsements which are 
controlled by tbe monopolists. They bave got 
a source, through advertisements, etc. I 
would like to know from the Minister, there 
are very many sn'laH newspapers, who work 
for certain principles. v.hat will be their 
position, in this regard? They wiIJ have to 
close do\\'n and tbat will really affect the 
voice of ord inar) comO' on peo\,le ill a very 
big way. 

Sir coming to books, their charges have 
been increased and it wiH be real1y very diffi-
cult for the smaller book establishments to 
gain anything. 

.. 
Tbe otber day, I had pointed out that 

from the Pay Commission's recommendation, 
the Government as a \\hole, not our Dev's 
Depar'ment, will get back @ 1 0 per cent as 
P F. in its kitty. Then, also, tbey will get 
back something through Income Tax_ You 
calculate those tbings and pay from the 
gen~ral revenues to the Postal Department. 
No burden should be imposed on the 
ord inary consumers. 

Then another very interesting thing is 
that Government itself comes out with a 
statement, saying that since freight cbarges 
have been raised, they were raising Postal 
charges. You raised the other things your-
self; and use that as tbe very reason for 
raising other taxes further. This is mentioned 
in the Statement of Objects and Reasons. 
Therefore, I have said that I oppose this 
Bill. 

Lastly, I would like to say tbat you are 
denying any benefit to the extra-depart-
mental employees who are really bearing tbe 
very heavy burden of the Postal system that 
you bave, which is in a shambles. Their 
case should be remembered' by Government, 
and their grievances must be remedied; and· 
tbe money for it has to come from the 
seDera) kitty. That is my submission. 



187 Indian Post Office 
(2_ Amdt.) Bill 

bBCEMBEl 8, 1986 Indlon Po" ()6ice 
(2_ Amtlt.) Bill 

188 

In view of tbe .above, I oppose tbe Bill, 
as I said, lock, stock and- barrel. 

PaOF. N. G. RANGA: I am stronsly 
in favour of this Bill, and of this announce-
ment. It is very easy for my friends of tbe 
opposition to go on talking as tbey do; but 
tben tbey cannot talk so all the time, and 
blow bot and cold. 

You want the extra-departmental 
employees to get tbe same salary as tbe regu-
lar ",bole-timers. 

SHRI NARAYAN CHOUBEY: Yes; 
are t1¥y going to give it to them from this 
money '1 

PROF. N. G RANGA: It will mean 
more expenditure. (lnt~rrupt;on')* * 

MR. CHAIRMAN: No arguments, 
please. It will not go on record. 

PROF. N. G. RANGA: They want 
extra provident fund and all these things. 
It bas been the usual tbiDI for the Opposi-
tion in any parliamentary debate always to 
oppose any additional taxation. I have got 
tbat experience also. But at the samo time, 
I also had tbe experience of .•. (Interruptions) 

MR. CHAIRMAN: Wbat all others 
say will not go on record. I have called 
Prof. Rania. What be speaks will alone go 
on record. 

PROF. N. G. RANOA: You cannot 
have it both ways. (Interruption,)·· 

MR. CHAIRMAN: Prof. Ranga, kindly 
address the Chair. 

PROF. N. G. R.ANOA : Becau~ of the 
Pay Commission's recommendations. the 
whole tbing, i.e. the deficit bas gone up. 
Now the Postal Department bal lot to pay 
its own way. (lll,erruptiotl,)·· 

It need not yield aoy profits to Govern-
ment; but it should Dot aU tbe time be a 
drain on tbe general resources. 

(Inte"Upl ions)·· 

• *Not recorded. 

• 
We want money for 101 things, for 

developatental purposes. We are not going 
to ask from the General Revenues, in order 
to finance tbe Postal ddicit a)so....... • •. 
(Interruptio",) *. 

Wbat bits ~he common man ? I -am also 
a common man. Out of 100 Jetters that I 
write, 90 letters are on post cards. I may 
not be a common man, as you say. Ordinary 
folk caD, certainly take- advanta,ae of the post 
cards, the rest of them beinl in business. 
Business in tbis country has grown, as you 
know. After we became free, it has grown 
many times .. (Interruption,)** 

MR. CHAIRMAN: Whatever otber 
Members speak while sjtting, will not gg Qn 
record. It will not form part of the record. 

PROF. N. G. RANGA: It has growD 
like anything. It is these people who have 
got to pay. For how long are you going to 
subsidize them ? 

(Interruptions)·· 

MR. CHAIRMAN: What is what the 
ru!e says. I am only quoting the rule of the 
House. 

PROF. N. O. RANOA: How long are 
we going to subsidize tbese urban elite, in-
custrial elite and the proletarian elite also '1 
We have been doiog it till now. 

The only defect I find in tbis DiU is the 
increase they have made in the weekly news-
papers, small newspapers. That is the ooly 
direction in wbich I would like my Hon. 
friend the Minister concerned, and also the 
Government to have some second thoughts. 
With regard to all the rest of it, what is the 
poc;ition, Sir, in rural India? An these 
friends come from rural India Mr. Thampao 
Thomas must be coming from rural India, 
although he practises in a city. Now about 
tbe ftes that be cbarges from his clients-it 
will be. ten times, 20 times of wbat it wa. 
earlier. And these people bearudge this kind 
of an enbancement. 

• *Not recorded • 
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Taxation procedure is another matter. If 
all this increase bad been included in the 
Budget, you w~u)d not have had tbis kind 
of a special discussion. This is an advantage 
for us. Wben tbey bad come specially with a 
Railway Budaet. we were able to express 
our views. Now tbey have come before us 
for Postal enhancement. We are able to have 
tbis sp~cial discussion. Qtherwise, my Hon. 
friends would not b'a\e been a~le to devote 
so much of time in the House also. There-
fore, I do not think it is reasonable for any 
responsible person, especially the MeD"lbers of 
Parliament, to take tbe stand tbat lock. 
stock and barrel they are going to oppose it. 
It is tbe easiest tbing to say, like that. But 
it is not easy to go to the workers and ask 
tbem not to ask for higher salaries and 
higher a1l0wances. 

There you ask for all the~e things more 
and more. Take everytbing you like. Don't 
put an)thing at all into the coffers of the 
government. Then tbis government wil1 go 
tbe way they like. After the last war what 
bad happened in Germany, the same thing 
would have hapren~d heJe. The whole 
country would go bankrupt. Therefore. 1 
Support these taxation proposals except the 
little tbing I said. I wisb to congratulate the 
government and thank tbem also for not en-
banciDa tbe post-card price. But I ~ouJd 
like them to spare more money for the 
development of postal services in the villages, 
in the rural areas. I want to congratulate 
the Postal Department as one of the best 
departments. that we have in tbe way in 
whicb the Indian departments work. They 
are the most efficient people. But, certainly, 
I would like them to be more efficient, more 
sati~factory. (Interrupt/olU) _ Inefficiency, 
fighting shy of hard work are tbe common 
diseases of all of us including some of our 
own members. You have to ring a bell for 
quorum in thiS House. That should not be 
the way. The ind..,Vstrialists also work In the 
same way. Is it be"hing us to complain of 
the poor postman Who carries a packet to 
you and to me in all seasons. .... 

[Translallon) 

SHRI C. JANGA llEDDY (Hanam-
konda): Mr. Chairman Sir. I am unable to 
IUpj:K)tt this Bill. It has been argued that 
postal rates arc beinl increas~ an account 
Of iQ~rc:ascd salaries of tbe omplo)'ees. 

D:cause saJaries have been revised. the postal 
tariff' had to be increated and consequent 
upon increases in postal rates, salaries will 
have to be increased once apin. Will you 
continue to do like this ? What is this way of 
functioning? Two cats were quarreJ1ing for 
a piece of bread. A monkey came aloog and 
proposed to distribute it equally for them. 
He divided the piece and kept the pieces OD 
a weighing scale and began nibbling at the 
heavier piece in order to make them equal. 
In this manner, he ate up the whole piece. 
You are also doing tbe same thiDI_ Followiol 
pay revision of employees. the postal rates 
have been increased and consequent upon 
increase in the postal rates, another com-
mission wi)) have to be set up to increase the 
pay and allowances of tbe employees. Are 
we here 10 do this sort of exercise? You 
cannot increase tbe postal tariff .,merely on 
this basis. Are you giving more facilities? 
As bas beeD pointed out by Shri Ran18, 
what facilities have been provided in tbe 
rural areas. Tbree years have passed since 
B. P. M. was sanctioned, and it was stated 
during its inauguration that it would be 
opened on 2nd October. 1984. and a order 
to this effect was also issued. But tbe Finance 
Department has expressed its inability to 
provide the funds. I win cite an axample to 
show bow inefficiency has inereased in tbe 
Postal Department. r sent a registered letter 
to the Inspector, Railway Protection Force. 
Secundrabad, from Parliament House Post 
Office. But it never reached its destination. 
] raised this issue even in the CODsultative 
Committee ••• 

[F.ng/ish] 

MR. CHAIRMAN: You had wrongly 
addressed. 

[Trails/a/ion] 

SHRI C. JANGA REDDY: Tbere also 
1 was told tbat the address on the letter was 
wrong. But how did it reach me by an 
ordinary post "hen J had spent Rs. 3.'s0 for 
sendiDI it by registered post from the Parlia-
ment House Post Office '? 1 ouaht to \lave 
come by resistered post. I addressed to 
"Jnsp~ctort Railway Protection Force" 
Secundrabad." Is this address wrona '1 Per-
hap~ the name of Ole· -road bas not been 
mentioned, tbe name of tbe buildina bu nor 
been mentiOlXd. and I am prepared to accept 
tbe lapse. But J waDt to know wb, the Jetter 
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[Prof. C. Janp Reddy} 

was Dot seot by registered post when I had 
lpeJit Rs. 3.50 for it. 

Sometimes we read" in the newspapers 
that a post card bas reached its destination 
after a wbo~ year had passed. However, 
these are exceptional cases and let us not 
discuss tbem. But how will you remedy the 
situation ? When a Jetter is sent by registered 
post, it ougbt to come back by r4istered 
post. itself. Two years have passed when 
Rajiv Gandhi Government came tn power, 
but how many post offices bave been opened 
duriog this period ? I think it has not opened 
a sioale post office. On the contrary tbe 
Gumber of post offices are being reduced. 
The postmen in the villages bave been dis-
peused with, and a ban bas been put on fresh 
recruitment on the grounds that it is un-
economic to maintain tbem In the villages 
tbey are bound to be uneconomic. Postal 
Services are Dot run on commercial 1 ines. 
Tbe situation needs to be reviewed. 

So far as the telegrams are concerned: 
they are delayed for_as long as 3 da~s, even 
for a distance from Delhi fo Hyderabad. 
You have said tbat there is a system for 
satellite transmission of telegrams. When I 
filed a complaint, I was told that the tele-
lI'am was deJayed due to snag in tbe satel1ite. 
Tbe telegrams service is not proper. It should 
be improved. Letters should be sent by air 
to all tho capital~, so tbat they reaCh the 
villages witbin 2 or 3 days. Telephone faci-
lities which were to be provided in the 
villages and which were sanction~d as wen, 
have not yet been provided because the 
Finance Ministry bas not cleared tbe pro-
posal. Hence, I oppose this Bill. 

(English] 

DR. PHULRBNU GUHA : I would like 
to know whether the Minister will give us a 
better service in the Postal Department and 
wbether they are going to open Post Offices 
iD the villases and wbether tbey are thinking 
of settio. up a committee to review why the 
services of tbe Postal Deputment are 
deteriorating. 

MR.. CHAIRMAN: There is a ban on 
...iuitlQODt, Madam. 

[Tran.dt#;on] 

DR. G. S. RAJHANS (Jbanjbarpur): 
Mr. Chairman, Sir, I shall not take more 
than a minute. I want to .ask the Hon. 
Minister as to wily tbe newspaper taritT bas 
been increased so much? Has there 1?eeo a 
three times increase in ~he rates anywhere in 
the world? 

(InltrruJ)tions) 

(English] 

As a present administrator of tbe Small 
Newspapers Organisation, 1 want the Hon. 
Minister to note tbe point •. (Interruptions) 

[Translatio,,] 

Secondly, I want to submit that the 
prices of envelopes have been increased from 
50 paisa to 60 paisa. If you 10 to the 
villages, you win find that there is a shortage 
of small coins. As a result, one has to pay 
one rupee for aD envelope. Hence, J would 
request the Government to reduce tbe price 
of the envelope to 50 paisa. There are 
otbt\r methods of tmobilising the resources. 
A realistic picture should be presented; a 
Bill which is passed hurridJy cannot serve 
any pu~pose. I have been pained on reading 
this Bill which is not in tho interest of the 
poor people in apy way. 

[Engli·h] 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV): Mr. 
Cbairmant Sirt 1 am grateful to the HOD. 
Members of this aUlust House who have 
participated in the debate", I am fuUy aware 
of the concern of tbe Members and the con-
structive criticism whicb bas been made and 
the suggestions advancec:L.. by the HOD. 
Members. As a student 11' Commerce, I 
would say, tbat 1 would only coDsider the 
customer to be right. As such, I would not 
go into any debate on this point, as a 
Minister of this department. I also firmly 
believe tliat a lot has to be done in tbese 
matters for living. a better service. Mrs. 
Guba has asked whether we are prepared 
to give better service and whether monitoring 
of tbe work of tbe Department Is done.. I 
f~l tbat tbo Department lbould DOC 0017 
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.... better service bat it should aive quiclG traduced the BiU at the clOliDa bOlin 01 Il; 
ieMCI alto. We are at it. I can I.Y tbat no House. But we introduced it al J2.45 p_ 
lOll a perIOD thaD the Prime Minister hlm- when mao, Members were p~t ill tile 
.. feels tbat tbis Dopartment needs mucb HoUle. Probably. it bas cscal'CCl bia aitea-
Improvement. And if I cannot improve the tion. 
fuDctioniDI of tbil Department, my service • wiD be at stake. I can assure the HOD. 
Members that we will try our utmost to do 
u mach as possible. But it will be wrona to 
sa, that tbe Departmental employees are not 
workiDa well. TO lome extent. there may be 
some lacona in the workinl of tho Depart-
mental employees. Tbe Government is also 
to be blamed for tbat because it bas not 
been able to sive tbe proper atmosphere. 
Tho functioniDI of tbo Department depends 
OD tbe transPQrtation of letters from the 
polDt of orlJin to tbe point of destination. 
Por all tbat. we are depending on tbe rail-
wa1S, airlines. road sector and tbe private 
sector. But tbe point is, when in the past we 
Were settinl muab better service, why should 
it deteriorate now ? 

Some Members have advanced criticism 
with rcprd to the increase in postal rates. I 
weald like to, put on record certain facts 
wbicb are Dot known to many of us. A 
major part of this ctiticism is coming because 
of our not knowing tbe facts. And I feel 
tbat our Department is also at fault because 
it has not apprised the whole country as well 
as tbe Hoo. Members of Parliament about 
the present position of tbis Department. 

As I said in my opening speech, in 1982 
wa. the last hike of postal tariff. Of course, 
Mr. Tbampao Thomas and other Members 
of the opposition have criticised the o.,vem-
ment for this hike in the mid year and not 
waitinl for the Budget. Probably you will 
recall that the rate of post card was revised 
from 10 paise to 15 paise in tbe Budget.of 
1979 becauae that was necessary. When I 
place the financial position of the Department 
vis-a-vis the serviCe we are rendering, I -
tb~, most of tbe Members will be satisfied 
ibat wbat we have done and what we are 
try .... to do is not that bad and that we do 
Dot doserve criticism the way we are beinl 
criticised botb in tbe pross as well as in the 
Boase. 

I request Mr. Tbampan Thomas not to 
take .. lospel truth whatever he reads in tbe 
.... papera. That d81. if Is Dot that we io-

In future, I will live notice before I' iQr. 
troduco any Bill so tbat be at least can know 
froni the Press. 

After 1982 when the last bike -,' 
effected. this Department in 198 2 .. i, itt-
curred a deficit of Rs. 90.93 crores, Iii 
1983-84 Rs. 82.30 crorea, in 1984-8S 
R.s. 136.09 crores and in 198'·86 Ra. 
163.55 crores. If we bad DOt raised tbil 
tariff now, our projected loss In 1986-.,,. 
would have been Rs. 40 t crorea. Tad., ., 
are raising Rs 86 crores plus Ra. 8 crotes. 
In the past we have raised lb. 79 crom! 
The total comes to Rs. 173 crares. EYeD 
after this bike, we will still have a budptU)' 
deficit of Rs. 228 crOTes. Mrs. Guba &as 
asked as to what the Government ·is doiDj. 
ThiS is the only public utility Department 
wbere Government is giving budgetary 
support to the extent of Rs. 228 crores for 
public utility services. Now, the questioD 
arises as to why did we increase tbe price 
of envelope and wby did we Dot increase iIle 
price of postcard and inland letter. Is it dde 
to the fact tbat we are not making aDY loss 
in postcards and inland letters" No. I fuU, 
agree with the Members tbat most of the 
seventy crores people of this country. of 
whith 7 S per cent live in rurai areas. or 
those in the urban areas who are econo-
mically backward, or evcn the middle .. cIus· 
people who are very much burdened ecGnq-
mically, use inland letters and postcards. 
Now. let us see what will be the politi. 
eveD after we raise tbe tarift'. Every year we 
handle 9,968 lath postcards and tbe colt ot 
production of a postcard as well as ita 
handling - wbcn I say handling, that mea .. 
the operational staff, transportation. sorifDa 
and delivery at your doorstep-as on loci.,' 
is 65. 1 7 paise. As against tbat. we are 
charging only fifteen paise, aDd if ,4u tab 
the last year's ftaute. even after iDcreasiiaa 
tbe price from ten paise to fifteen paise. ,. 
shall be losing to tho extent of Rs. 46 92 
in the whole year. Cao you ., -tbat this 
Government is Dot lookinl to the interests 01 
tbe common people and the do"a-trodden 
people '1 As rcaardl inland letters, we are 
baodlins 9,738 lath inlaod Iettel'llDd ebo 
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c:iost of priDtina and handling per inland 
ietter-Jncludio. aU tile .operational costs-
is 70.60 paise. T-be price of an inland letter 
is DOW 35 paise and we bave not increased 
it. We shall be ..iocuning an annual loss of 
Ita. 34.70 crorea on inland letters. 

Many Members have ver, riaht1y criti-
cised about the hike in the postage on news-
papers. One thina I must brio. to tbe atten-
tion of the Bouse tbat tbis bike in the lariff 
was supposed to take place a year back. For 
fta11 one year' tho Government has been 
makina different exercises as to in how best 
• maDner it could be done so tbat we could 
COVet our loss, we could put less burden on 
the poorest of tbe poor and, at the same 
time, we could also look after the interests 
of the six laths employees in this Depart-
JOeDt-tbree lakhs workinl as permanent and 
three lakhs as Extra-Departmental employees. 
The Savoor Committ_ bad submitted its 
reCoinmeadatioDl. Many Members have 
dJawu our atteation to it and they wanted '0 
know what we are going to do about those 
recommendations. We are not aoing to accept 
tl)em In 1010, I assUre the House. We are oot 
lOinI to do it in a manner whicJi affects the 
rural areas. Prof. Ran .. Ji has riabtly said 
~t we should not try to abolish the post 
ofiicas in the rural areas; rather we should 
try to iacrease their number. So far as our 
Department is conce.roed, we are totally with 
him and we also feel tbat by making some 
exercise, we should also look after the scales 
of tbose employees who are working as 
Bxtra-DepartmcntaJ. W. are quite Iympa-
tbetic .. bout it and we are funy with the 
Members. We are esaminioa it. The Savoor 
Committee bad recommended tbat tbey 
sbould be paid at least on the prorata basis 
00 which t)e permanent .taft" is paid. We 
are Jivinl a· sympathetic consideration to it 
aDd J can aMure the Members tbat keepiog 
In view the reeliOl which has been ventilated 
by tbe Hoo. Members, both in Lok Sabha 
aDd in Raj,. Sabba, we sball certainly con-
lider tbit "" I)'Illpathetically and we sball .u 
COIDO to the House with our decision very 
IOOD. 

DL O. S. RAlBANS: What about tbe 
postase 00 newspapers ? 

SHR.I SONTOSB MOHAN DBV: Dr. 
~~~ ~ .. raJIcd t~ia point rcprdin~ bike 

(2_ ..",.) .," 
in the postaae on aewapapel'l. Almost all .... 
Memben have taised this point. Sbri ItcJur 
Bhushan bas also mentioDed it. Tbe Govern-
ment of India is alway. willina to eDCOur ... 
small newspapers. Madam Gandbi wanted 
it. JawallarlaJ Nehru Ji also wanted it. Even 
dUriDI the Janala. period, the, &nso on-
courapd it. Recently also I bave aeon tbat 
the Prime Minister bas taken enouab care to 
see tbat the newspapers are not affected. But 
what is the present position? The Dumber of 
small newspapers handled per year il 2,42S 
lakhs. Tbe averaat cost of operation per 
newspaper is 71.81 paise. The revenue 
collected per newspaper is only 10.28 paise 
on an average. That is our present position • 
The deficit to the Government on account of 
these newspapers is Ra. 19 orores. That 
means we are trying to belp the newspapers , , 
to the extent of Rs. 19 crores per yelI. 
Please do not take it for Irabted that we 
have shifted. Yes. When the preference came 
to us betwccn the post card, inland letter. 
envelopes. newspapers and parcel, we haves 
shifted tbe burden to tbose wbo can bear. 
Government also has encouraged small news-
papen with advertisement to give them 
papers at a cheaper rate. There may. be 
some lacuna h~re or tbere. But we are not in 
a position. Whatever we bave increased 
even now:. we will incur loss. But we arc also 
subsidisiDS. 

Members have pointed out book, paUern 
and sample packets. Number handled is 
2864 lakhs per year. The cost of operation 
is 82.4 paise on average per item and the 
revenue realised is 44.08 paise on averaae 
per item and our annual Joss is RI. II crores. 
This picture I project before the HOD. 
Members. 

I think most of the criticism bas been 
levelled against tbe ~partment, apinst tbe 
empioyees or alainst the system. You will 
certainly appreciate that this Department is 
working under a very serious skain. But at 
the same time I will Dot go back to promise 
before the House or to admit before tho 
House that what io the past could bave 
been done, wby it caanot be dODei why 
it should take such a 10Di time. Yes. 
it is a fact. But apin if you take the 
figures, -I will not tato much of the time. 
We bave 831 Head POit 0fficeI. Depart-
IllCIltal Sub Office.- 25,649, Extra·J)epart-
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.. tal Sub-OfIiceI 3.931. Extra-Depart-
mental Btancll 0ftlceI 1,13.446. 

It is a fact. we are Dot opeainl any DeW 
Brancb Post Office or !!xlra Departmental 
Brancb Offices in tbe rural areas. Not .that 
there i. an absolute ban in openina· Tbe 
ban can be relaxed in exceptional QIeI. 
This ban we are a)so ••• 

SHR,l NARAYAN CHOUBBY : The 
ban has been withdrawn DOW. 

SHRI SON'FOSH MOHAN DEV : Not 
withdrawaa. Recently, tbe ban on recruit-
ment it bas been relaxed. If a penon 
r.irea,'if be goes 00 promotion to another 
post, pr thc;re is death, tben only we CRD. 
We are examinina it. We have IOno to the 
PlaoniDI Commission. PJuniDS Commission 
bas l!sreed to 1100. I am subject to correc-
tion. We are doiOJ aD exercise. We are trying 
to live preference to thoso areas where 
tbere is no post office. That is our first pre-
ference. I sball definitely try to see that 
those areas wbere there are no post offices. 
tbose are covered. 

As I said, I do not want to go much in 
details in the Bill. 

The Hon. Members have Biven a lot or 
IUllcstions. The main point that has been, 
raised is that of Extra Departmental Post 
~ces. Second point is that the services. 
Dust be improved. The third point. whicht 
las been raised, in that regard I cannot do·_ 
anything. You can speak to Shrimati Sbeila 
Ilikshit or Shir H. K. L. Bbapt Cor remedy. 
If you let it, I will be very muc;b bappy. 
Ibat is not within the jurisdiction of my 
\tinistry. 

One important point which tho HOD. 
~embers has raised is· money orders wbic. 
lrO being sent the rural PQst oftkea. These 
Lrc not being delivered for months tosether. 
l'bis is one of tbe complaDits we are pttina. 

DR. PHULRENU aURA: Not tbat 
bose are Dot delivor~d for montbs tOBcther_ 
rbese are Dot deUvered at aIL 

DR.. O. S. RAIBANS: I bave also 
"itlOn to the Hon. Ministor. I have Dot 
OCOiYld ,n7 rep." 

SHlU SONTOSH MOHAN DBV : I ... 
sorry if DO reply bas come. Tbil is ODe ... 
whero we mUlt look ver1 carefuD,. If you .. 
tbrouab the recor41-RI. 200 crore. _oatil 
of money order is beiaa bandied by • Jarlr. 
Tbe defauJcatiOD is to tbe tUDe of 1\1. 10 
to IS lakbs. Payment ii made immediatelJ 
if there is a complaint. But I aaree with you. 
it is not the nOD-payment, it iI tile late 
delivery I I have lOt lOme lettea ncea .. 
from the Members· of Parliament aDd some 
orpmsatioDS-Special1y in rural poat ofIicaa 
tbe money is drawn in such a way that tho 
beneficiary does not set time .. certaiD 
money is heina k~pt in tbe peat o8icea by 
certain UDscru'puloua post masters. We .ball 
certainly look into jt and see that action is 
taken apinst tbe errin. official. 

Shri Manoranjan Bhakta bal railed a 
point. 

One point is tbat it is a fact tbat the 
second-class mail for North-Sastern rfllioa 
aod Andamans goes very very late, sometimea 
spanninl from two to three weeks. We are 
examining wbether we can avail the ail' 
service and wbat will be tbe coat ItrDCtare 
for it and if it is not too much, we will 
try to see that we avail of it for thOll 
remote areas. 

As reaards the openinl of a Director's 
office. I will definitely examine it aDd we 
will try to do it. 

With these words. Sir JI I will request 
you ••• 

AN HON. MEMBER: What about 
door-to-door delivery? 

(l"te"upti01ls) 

SHRI SONTOSH MOHAN DEV: 
-tbout the door-to-door, we will also lOOk 
into it. 

MR, CHAIRMAN: The question is : 

"That the Bill furtbet to amead tbe 
Indian Post omce Act. la,., be 
takoa into ooosideratioD." 
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MI.. -eHAIltYAN : Tbe Houle will Dew 
tile up cJauae·by-dause coDlideratien of the 
'.H. 

"n.t dause 2 stand part of the BIU." 

77u mQtlOll was tidoptN. 

a*_ t WIlS adleil to tile Bill. 

MR. eHAIltMAN : The questioD is : 

~ ''ftat 'Clause t I the Enamnl Pormul. 
IIf!d the -Lon, Tiff e stand part of the 
MI.-

Til, 1II0lioll wtU adDpled. 

CIHIe I, tile Etaactlag Formal. au. tile 
LOllI Title were added to the Bill. 

. SHN SONTOSH MOHAN DBV: Sir, 
t .. ~ to mOve...: 

I-CTbat tbe Bill be J)8ssed." 
. 

_ Ma. CHAIRMAN : Tbe question is : 

·'11I8t the Bill be passed." 

The motioll WD.t adopJ«l. 
19.05 In. , 

• (1ft tltb".-, Sh,f Btullll., A~"arla 
fIIId 10"" olM' HOll. MellIN,. 

le/t the House) 

1'.86 ..... 

MESSAGES FROM RAJYA SABHA 

(&r,llsh] 

SeCRETARY -GENERAL: Sir, I have 
to · niport the followiog messaleB received, 
from tbe Secretary-Geoeral of Rajya Sabba : 

(i) 'I .. directed to inform tbo Lot 
Sabba tbat tbe Delhi Apartment 
Owael'thip BiB, 1986. wbicb was 
..-d by tile Lot ~bba at its 
sitting bIId .. the 30d1 April, 
1986, baa been pasaod by the 

Raj,a Sabba at Its aictiDl beld .. 
the 8th December. 1 986, witb the 
fol1owina amendment : 

Clause 24 

That at page 18, aCter line 26, the 
ronowiDg proviso be inserted. namely: . 

"provided that nothing contained in 
this sub-section shaJl affect tbe rigbt, 
title or interest acquired by aDY allottee 
or other person in common areas and 
facilities from any promoter on or 
before tbe 28th da, of February, 

, 1986." 

2. 1 am, tberefore, to return herewIth 
the said BiD in accordance with the. pro-
visions of rule 128 of the Rules of Procedure 
and Conduct of Business in the Rajya Sabha 
with the request tbat the concurrence of the 
Lok Sabha to the said amendment be com-
municated to this House.' 

(ii) "In accordance with the provisions 
of rule 128 of the Rules of Pro-
cedure and Conduct of Business in 
the Rajya Sabba, I am directed to 
inform tbe Lok Sabba tbat the 
Rajya Sabba. at its sitting held OD 
tbe 8th December, 1986. aareed 
without any amendmeot to the 
Atomic Energy (Amendment) Bilt. 
1986, which was passed by the 
Lok Sabba at its sitting held OD 

. the 27th November, 1986.'" 

DELHI APARTMENT OWNERSHIP 
BILL, 1986 AS AMENDED BY 

RAlYASABHA 

[E",II,h] 

SECRETARY-GENERAL: Sir, I lay on 
the Table the Delhi Apartment Ownership 
Bill t 986, which bas been returned by , 
Rajya Sabha with an amendment. 

19.07 hrs. 

T'" uk 8abha tun adjolll'''. tl/l 
Elevm 0/ th~ Clock 011 n."y, 
December 9, 1986/4gra/ulytlllD 18, 

1908 (StIka) 

----




